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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): We are happy that
the Government has taken this decision
about Mangalore.

THE OFFICIAL LANGUAGES
(AMENDMENT) BILL, 1967
AND RELATED RESOLUTION—
continued

THE VICE-CHAIRMAN
AKBAR ALI KHAN): Mr. Shukla.

(SHRI

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Mr. Vice-
Chairman, . .

SHRI NIREN GHOSH (West Bengal) :
We would like to have the Home Minister
here. Mr. Chavan should reply, of course
without any disrespect to Mr. Shukla, let
that be clearly understood.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): He may come later.

SHRIMATI YASHODA REDDY: Is he
intervening or replying?

SHRI VIDYA CHARAN SHUKLA: I
am replying.

SHRIMATI YASHODA REDDY: I
want to say something. I quite appreciate
that Mr. Shukla is a very intelligent and
effective member of the Home Ministry. |
have got great respect for him personally,
but I must lodge a protest. Is this the
way in which the Home Minister is going
to treat this problem? Do they think that the
language problem is so simple that the
Minister concerned need not come here, or
do they think that the Rajya Sabha is inferior
to the Lok Sabha? I demand the presence of
the Home Minister. May be Mr. Shukla may
be able to speak, but we demand as a matter
of prestige, as a matter of right, that the
Home Minister must come here. Let me
lodge my protest at the way they are treating
the language problem. That shows that they
do not show it the importance it deserves.
Let Parliament note my protest.
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SHRI P. K. KUMARAN (Andhra Pradesh):
If Mr. Chavan has no time, let us postpone it
till tomorrow.

SHRI R. T. PARTHASAFATHY (Madras):
This particular debate has created so much of
confusion particularly in Madras and South
India that it has assumed national significance.
Wherever you see, violence is being
committed or attempted to be committed. I
would only respectfully appeal to you, Sir,
that on this occasion if any of the points are to
be met which were raised by the Members of
this House, I am sure it will be only fittingly
replied to by the hon. Home Minister. Not that
I have any disrespect for Mr. Shukla, but I
demand on behalf of the Members of this
House that the Home Minister should reply.

SHRIMATI YASHODA REDDY: We
demand the presence of the Home Minister.

SHRI P. K. KUMARAN: If he has no time
to reply, you postpone it till tomorrow.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): I will convey the sentiments of
the House . . .

SHRIMATI YASHODA REDDY: No, no .

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Please sit down. You should
show more respect. Ladies always have great
respect for the Chair and dignity.

SHRIMATI YASHODA REDDY: I do not
speak here as a lady. I speak here as a
Member of Parliament.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): I would ask Mr. Shukla to
continue. I would convey the sentiments of
the House to the Home Minister.

SOME HON. MEMBERS: No, no.

MISS M. L. MARY NAIDU (Andhra
Pradesh): We want the Home Minister. Let
other Members speak till he comes.
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Order, please. No more talk. [
want to say that certainly I will convey your
sentiments to Mr. Chavan.

(At this stage Shri Y. B. Chavan entered the
House)

I will ask Mr. Chavan. If he is ready, he
will reply. Otherwise Mr. Shukla will reply . .

SHRI A. D. MANI: The hon. Member of
the D.M.K. Party, Mr. Somasunda-ram. has
been trying very hard for the last few days.
M'.. Ramaswamy spoke for fifteen minutes.
His party is violently opposed to the Bill, and
I am sure the Home Minister himself would
like to hear the D.M.K. Member who has been
trying hard to catch the eye of the Chair.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Mr. Mani, sometimes you stand
for wrong advocacy. I have the greatest regard
for that party. Mr. Ramaswamy has conveyed
it. Nov/ it is time that we went on with the
business. I call the Home Minister to speak.
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THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): Mr. Vice-Chairman,
certainly I am prepared to respect the wishes
of the House, but I do not concede the point
that the Minister of State cannot reply.
Certainly I would like to respect the wishes of
the Members of this House. Certainly I am in
touch with the points raised in this House, but
the other day a point was made by some of the

Members here that it was better to listen to all
the speeches
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in order to reply. I was busy in the other
House for the other Bill, and naturally I could
not attend, but I listened to some of the
speeches here. Much of the opposition which
is raised against this Bill is rather ill-
conceived, ill-conceived in this sense that they
have not really speaking understood, either
they have not understood or they do net want
to understand, the basic purposes of this Bill.
What is the basic policy about the official
language or the link language of this country?
That, really speaking, is the basic question
that we have to consider.

One thing is very clear. The Constitution
has accepted and the country has accepted that
one of the Indian languages will be the official
language of this country, and that language is
Hindi. On that there cannot be two opinions,
because this is the position that the
Constitution has accepted. But the Con-
stitution-makers in their own wisdom also
decided that if Hindi does not become in all its
aspects the official language within a given
period, then Parliament can by an Act, allow
English also to continue as an associate lan-
guage. That position was accepted by the Act
that we passed in 1963. But even then we
found that in some areas there were some
misunderstandings about this position, and
therefore the then Prime Minister of India on
behalf of Government declared in Parliament
that English would not be discontinued till the
non-Hindi-speaking States accepted this
position, and his successor, our esteemed
Prime Minister, Shri Lai Bahadur Shastri, also
repeated the same assurance to the Parliament.
The purpose of this Act is to codify those
assurances. This is really speaking the basic
thing. I do not know why there should be any
objection to this. I know there are two extreme
views about this matter because people who
believe in Hindi feel that English is being
imposed on them, and those who want English
to continue for some time feel that Hindi is
being imposed on them. Sir, we have to accept
one thing that those who want English to
continue also must accept this basic thing that
if this country has to function democratically,
then we will have to have one of our
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own languages as the link language. If
they say that only because English is
there—I am not anti-English; I do not
believe in this 'hatao' business though I
am a very keen supporter of Hindi; I am
not also anti-English. At least certainly
some people will have to take up a
rational position in this country. English
is also one of the leading languages of the
world, a language of science, and it is a
fact that historical accident has made-a
gift of this language to us. Not that we
wanted it, it was an historical accident
that has made a gift of this language to us.
We certainly wanted British imperialism
to quit, but we are not enemies of lan-
guage because language connotes many
good things also. But I am not here
advocating the cause of English, but I just
wanted to explain our position in this
matter.

AN HON. MEMBER: You can.

SHRI Y. B. CHAVAN: I can do many
things, but I do not want to do that. At the
same time though I am not anti-English,
there is no doubt in my mind that English
cannot be the language through which we
can run the democratic administration of
the country. If we take a view of history,
we find that in the last few centuries—
some others may take a different view but
this is my humble view in this matter—
sometimes Persian was the official
language of the country; sometimes Urdu
was the official language of this country.

3p.M.

AN HON.
about Sanskrit?

SHRI Y. B. CHAVAN: Sanskrit was
never the official language of this coun-
try. Sanskrit was certainly the language of
scholars, it was the language of our
culture. That is why, really speaking, it
was inevitable for different scholars to
move from one area to another and give
us the image of the common culture of
this country. I mention the classic
example of the first and the great
Shankaracharya, a young man of Mala-
bar, who walked through the soil of India
and reached the highest peaks of the
Himalayas, Badrinath and Kedar-nath . . .

MEMBER: What
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SHRI P. N. SAPRU (Uttar Pradesh): In
Kashmir also.

SHRI Y. B. CHAVAN: In Kashmir also, as
Mr. Sapru reminded me very rightly. I am glad
about that. But at the same time during the
Muslim period or the British  period,
Persian and later English  became the
official language to administer and these were
the languages of the upper classes because the
administration was also of the upper classes.
When we want to reach the people of India,
when we want to know their urges, when we
want to know their basic feelings so that we
can translate them in our day-to-day
administration, in our day-to-day policies,
naturally the administration of this country will
have to be run in an Indian language. This is a
fact of life from which nobody should, in
blindness, try to run aWay that Hindi has to
become the official language and the link lan-
guage. I am not using deliberately the words
'national language' because I feel—this is
also my view—that all the languages which are
mentioned in the Eighth Schedule are the
national languages. But we at the same time
want all people to function together and there
has to be a link language. Without a link
language—and that link language has to be an
Indian language—there would be the beginning
of the end of the unity of this country. These
are the basic facts of political life. I do not know
how people in their own enthusiasm for
languages forget this thing. What we are
concerned with today is not about the language.
When we are discussing language, we are not.
really speaking, concerned about the language,
what we are concerned aboutis the integrity
and unity of this country. And it is for that
purpose that we are trying to find out the
different instruments, and the link language of
the country is going to be the major instrument
for the unity of this country. Therefore, one
has to take a balanced view of this matter.
Those who are in politics—we are all in
politics—should take the realities of life into
account. And it is also a reality that there are
some people who are having some misgivings
about Hindi. This is also a reality. And these
people want us to wait for some time. I know
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that even in some of the Southern States —
and in Andhra—people in large numbers are
learning Hindi. I know the hon. Member
from Andhra, Shrimati Yashoda Reddy; my
hon. friend, Mr. Reddy, made a Hindi
speech yesterday. I stopped and listened to
his speech.

AN HON. MEMBER: What about
Madras?

SHRI'Y. B. CHAVAN : And Madras also.
I have not forgotten Madras. That is the most
important State. In Kerala also, a large
number of people are learning Hindi. But
they do not feel that they have reached that
stage where they can straightway say that we
can immediately accept Hindi and participate
in the administration, participate in the
national life with the help of that language.
That is their feeling. Is it not the
responsibility of those who want Hindi to
become the link language to understand the
feelings and suspicions of their brethren? If
we are not trying to understand them, really
speaking, we are trying to strike at the very
root of the unity of this country. Therefore, I
would certainly like to make an appeal to
those who come from the Hindi areas and
who have very strong views on English,
because I am not a less lover of Hindi. And
as a lover, respector and supporter of Hindi, I
would like to make an appeal to them in the
interests of Hindi and in the interests of
Indian unity: Please try to understand the
suspicions and misgivings of some of our
brothers.

Sir, if we accept this basic approach, then
the question about the other details of this
Bill are unimportant, if I may say so. If we
are prepared to accept this position, then the
other thing becomes absolutely easy to
understand.

Sir, this Bill consists of a major clause,
clause 2; the Preamble, clause 1 and clause 3
are just the consequential of it. And what are
we suggesting their-in? I do not want to go
into it because we are going into the clause-
by-clause discussion about this matter.

The main question which arose was this.
When we say link language or

official language, the functions of the official
language is to run the Central administration in
that language and then that language also has
to be used in communication between the
Centre and the States; and at the same time that
official language will ajso have to play a
role as the language of communication between
States and States. What it the position? We
said that Hindi is the major language and it
will have to grow. I know that some of the
criticism has  also  arisen out of certain
suspicions of what has not happened in the last
17 or 18 years. There may be validity in that
criticism. I do not merely want to reply to
criticism for reply's sake. There may be some
reasons. Some things have not happened. But
there may also be reasons, good justifications,
for what has not happened. But it is the
intention of this Government to see that all
steps, and energetic steps, are taken to see that
Hindi grows in the administration and takes its
proper place. This intention is there. If once
that suspicion is removed from the minds of
people, then possibly much of the criticism that
is levelled against the Bill would disappear.

Sir, the point that I was mentioning was that
once we accept the role of the official language
or the link language as the language of
administration, then we must at the same time
see that every Indian is enabled to come and
participate in the administration; we should try
to make it easy for him to come and participate
because it is right of every citizen of this
country, whether he comes from Kashmir or
from Kanyakumari, or whether he comes from
Dwarka on that side or Nagaland on the other;
he has every right to come and participate in
the Central administration. We will have to
make it easy for him to come and participate in
this matter. Once we take up this position that
there will be some people who at the initial
stages may not know Hindi, there also will be
people who in the initial stages may not know
English. Therefore, the question arose of how
we allow the administration to run. And
therefore, the necessity arose of accepting the
principle of providing translations.
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Sir, the Bill that was presented to the Lok
Sabha had said—I may tell the history as the
Bill went through—that that communication
should be accompanied by a translation; a
translation should accompany that
communication. That was the original wording
in that. And there were some feelings in some
quarters that we are making it compulsory for
the person at the despatching end, that he
should know both the languages. I tried to
argue about it. Really speaking, there is
nothing which is exclusively a despatching or
a receiving end; every end is both a receiving
and despatching end. It is quite possible that a
receiving end may consist of a very small
staff. It may perhaps consist of one single
man. Under the Central administration, I can
imagine or conceive of that position. Possibly,
a post office may consist of one single Post
Master. I have taken an extreme case. Suppose
he is from an area which is a non-Hindi area.
And if he has to write an English
communication and if we were to make it
compulsory that he should also send Hindi
translation, then we are making it difficult for
him to function. So, we saw the difficulty of
that and we accepted the amendment which
says that we want to give a sort of assurance to
those people. But at the same time, at the other
end, if there is a person who is not knowing
English. we do not want him compulsorily to
have an arrangement for translation at his end.
So, what we have done, what we have said, is
that ultimately it will be the administration's
responsibility to provide translations for them.
We have neither said receiving or despatching
end. We will have to go into this matter;
particularly this position will arise as far as the
different Ministries at the Centre are
concerned or the different corporations and
other heads of departments or offices spread
all over the country are concerned. As far as
the communication between a Hindi State and
the Centre, there is no compulsion on the
Hindi State to send in an English translation.
Certainly, at the receiving end we will take all
care to see that we translate it into English.
Between the Hindi States and the non-Hindi
States the arrangement is that the Hindi States
can write in Hindi because they wanted
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to write in Hindi. They say that this is their
right to write in Hindi, We said, "All right. Do
send it in Hindi because it is your right". That
is a fundamental right. All right. Conceded.
But at the same time they should accept the
basic principle to which I made a reference
that since ther« is some sort of difficulty at the
other end, so they must agree to send an
English translation of it. This is the position.
But we have not made any compulsion on the
non-Hindi States. They certainly can .send an
English translation, or else at the receiving
end we have made arrangement, or we have
provided that by mutual agreement also they
can evolve certain systems, That also you
must have seen in clause 2. That
arrangement is there.

As far as I see, Sir, this is the whole law.
Certainly, we are giving an assurance that
"unless all the States agree to this position".
This is really the basic assurance. This basic
assurance is not understood by some of my
friends. They do not know what the assurance
given by the two Prime Ministers was. The
assurance was that Hindi will not be imposed
on other States' administration. And that
assurance stands.

This is also a criticism of this particular
provision by some of the other Members that
we are giving some sort of veto to some of the
non-Hindi States, as if we are surrendering the
sovereign right of this Parliament and
accepting some sort of an imposition on it to
change its mind. That is not so. If we have
faith in the future of Hindi, if we have faith in
the unity of this country, and if we have faith
in the goodwill of other brothers and sisters
who are citizens of India, then I have no doubt
in my mind, I have no suspicion in my mind,
that ultimately even those who do not accept
Hindi today, they will accept it tomorrow or
the day after. In this country this is the only
thing that will help us to proceed further, and
proceed further with confidence.

I do not want to go into every argument. [
know this is a sort of compromise proposition,
and a compromise proposition may not please
everybody.
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I am not, however, saying that because all
are displeased, therefore it is a good
proposition.

SHRI S. S. MARISWAMY (Madras): It
pleases the Government.

SHRI Y. B. CHAVAN: I may tell you that
Government is not doing something for its
own pleasure. Do you think it is a pleasure to
have this sort of controversy? If you ask me
personally . . .

SHRI S. S. MARISWAMY: How can you
say that it is a compromise formula? A
Hindi-knowing candidate can come here and
get himself appointed whereas the non-Hindi
man has to come here with the knowledge of
English. Is it not a disadvantage?

SHRI Y. B. CHAVAN: I am prepared to
answer these doubts also. But I thought that
possibly you might raise this question when
we come to the clause by clause discussion. |
will answer that question of yours. But are
you prepared to accept that one of the Indian
languages will have to be the link language?

SHRI NIREN GHOSH (West Bengal):
Why not two or three like some other
countries?

(Interruptions)

SHRI Y. B. CHAVAN: That is not so
because that stage has not come. And that
position has been accepted in the
Constitution, in the country. Now you cannot
unmake the Constitution. (Interruptions.)
Let it not be a continuous dialogue. Once you
take the position that one of the Indian
languages is to be the link language . . .
(Interruption.) I know this is the inherent
situation. Suppose we accept Tamil as the
link language, what will be the position
of the non-Tamil speaking people? Therefore,
I concede that position. That situation is
inherent, that these people whose mother-
tongue is Hindi have got certainly some
advantage. That position is there. I am not
denying that position. This is the position.
And in order to balance that position,
what we have done? We have accepted at the
same time, by way of the Resolution—if
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you see the Bill and the Resolution, you will
have to read them together in order to
understand the policy . . .

SHRI V. V. RAMASWAMY (Madras): It
is mischievous.

SHRI Y. B. CHAVAN: This statement is
mischievous, if I may say so.

MISS M. L. MARY NAIDU: One
question.

THE VICE CHAIRMAN (SHRI ABKAR
ALI KHAN): No question at this stage.

SHRI Y. B. CHAVAN: I am not
ambitious to explain ; but I will try to
explain.

MISS M. L. MARY NAIDU: One basic
question. You have all the time been harping
on the Constitution. According to the
Constitution, it insists that Hindi should be
developed first and then further steps taken. I
want him to answer that first. Develop Hindi
first. What sort of Hindi do you want them to
learn, Sanskritised Hindi or Hindustani
Hindi? When you have not decided on that
point you are going to switch over to Hindi.
You are putting us into difficulties and you
will ruin the whole administration.

SHRI Y. B. CHAVAN: I will try to meet
your point. I am not going to sit down till I
have answered your question. First of all I
will try to be a little chivalrous and answer
her question. She said, "Has Hindi
developed?" May I ask a question to a
Mother? Can you recognise your son when he
is fully grown up? It is something like that
position. Growing requires feeding. Unless
you feed it, unless you use it it would not
grow. Language is not something that you
keep it in a laboratory and it will grow.

MISS M. L. MARY NAIDU: No, no.

SHRI Y. B. CHAVAN: If it has to be a
language, it has to be used in administration.
It will tend to grow only by use in
administration, by cultivation, by experience
in courts. Language does not grow in a
laboratory hall. It cannot grow unless it is
used in Parliament, unless it is used in
scientific adminis-
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tration, unless it is used in the legal
administration. She wants the language to
grow first. She says, "You first of all develop
the language". This is something like an
unending controversy. My friend tells me
unless you enter the water you cannot swim. [
do not know whether you have learnt to swim.
That is always the position. You say that
unless you learn to swim do not enter the
water. But unless you take a plunge into the
water you will never learn swimming.

MISS M. L. MARY NAIDU: There are
other languages that are well developed.

SHRI Y. B. CHAVAN: Other languages
are developed. At the same time I must say
that Hindi also is a developed language. It is
certainly not true that other languages are
developed and Hindi is not developed.

Now let me answer my other friend's
question. I have conceded that at the stage of
recruitment there is an element of inequality. I
will tell you how that element comes in. I was
making a mention of the Resolution. In the
Resolution we have accepted a policy decision
that for the U.P.S.C. examinations all other
languages will be the languages of
examination. For example, I will take only one
examination as an illustration, the higest
service examination for which, I am told, the
total marks are 1,450. Under this new system
he will have to answer one paper of 150 marks
in English. He will have to answer all the
questions in his mother-tongue and she will
have to answer all questions in her month-
tongue. To that extent there is no inequality.
After that, an Engilsh-knowing man will have
to learn Hindi. The provision is that the Hindi-
knowing man will have to have working
knowledge of English.

SHRIMATI YASHODA REDDY: I am not
convinced by the hon. Minister. I will place
all my doubts afterwards.

SHRI Y. B. CHARAN: Be prepared.

THE VICE CHAIRMAN (SHRI AKBAR
ALI KHAN): Let him finish.
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SHRI Y. B. CHAVAN: I will try to be as a
constructive as possible. Because it is a
question of doubts I will try to meet all their
points. I am not ambitious enough to say that I
will convince them. So to that extent, certainly
the inequality is reduced. At the same time, the
Resolution also says that the three-language
formula is to be accepted in the educational
system. Now, some people have got a very
genuine doubt in their mind as to whether the
Hindi States will implement the three-
language formula. But I would not begin with
suspicion. I would certainly not begin with
suspicion. If they do not implement the three-
language formula, then the Hindi-speaking
people, to whichever party they belong, have
to come and convince us about it, including
me because I also belong to a non-Hindi State.
Whatever feeling you have, don't suppose that
you only have that feeling. The leaders of the
Hindi speaking area will have to come and tell
us how they do it. The only possibility that I
visualise—I do not ?ay it is a decision now—
is that they will have to accept knowledge
some other language and a compulsory paper
in that also. But I do not want to start with a
suspicion in the matter. If we accept that the
link language will be one of the Indian
languages, we cannot impose English on them

SHRI S. S. MARISWAMY: You said that
we should not begin with suspicion. It is a
good counsel. We will remember it. But may
we ask you what your experience is up to now
in the Hindi-speaking States, especially U.P.?
Has there ever been an earnest attempt to have
a South Indian language learnt there?

SHRI Y. B. CHAVAN: Our experience of
Indian life has been quarrels, disputes and
suspicion . . .

SHRI S. S. MARISWAMY: In Kerala,
Madras and Mysore, people have started
learning Hindi.

SHRI Y. B. CHAVAN: I don't say you
should believe because I am saying it. I do not
want to start with suspicion. I do not want to
start suspecting the people at large.  This
policy is a
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policy which they also accept and if they do
not do it, ultimately we have to find out some
way of reducing that inequality. I quite see the
point. I know the point which is hurting many
Members here. Therefore, there is a built-in
arrangement in the policy which we are
accepting that this inequality wili be reduced
as much as possible. And if we say that
ultimately Hindi has to be learnt, some
beginning to learn Hindi will have to be made
and in this way we would bring about know-
ledge of Hindi . . .

SHRI S. S. MARISWAMY: Not by
legislation; not at all by legislation.

SHRI Y. B. CHAVAN: Then I would say.
You forget about the legislation; you start
persuading. You forget all about the
legislation. Let us start persuading. I am
trying to persuade you. But I am not
succeeding . . .

SHRI NIREN GHOSH: How can we forget
the legislation?

(Interruption)

SHRI S. S. MARISWAMY: Kindly
withdraw the Bill. T will be your Hindi
propagandist in Madras. 1 will be your
banner-carrier and see that Hindi Is learnt by
a larger number of people.

SHRI A. D. MANI: The hon. Minister has
said that the Government was not very happy
to intervene in those linguistic quarrels—I am
broadly paraphrasing what he said. The Hindi
States were not against English. I come from a
Hindi State—from Bhopal. They were not
against English. But what this Bill has done is
to create feeling of revulsion against this
international language which has been read
voluntarily. The Bill has not satisfied the
North; it has not satisfied the south. It has not
satisfied any quarter. May I know why he felt
it necessary to bring a Bill at this stage? It
could have come after an agreement between
the Hindi-speaking people and the non-Hindi-
speaking people . . .

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): There was a regular demand.
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SHRI Y. B. CHAVAN: Hon. Member
Mani belongs to that class of people who are
only experts in post mortems. Suppose we
had not brought forward this Bill, he would
have asked "Why don't you bring forward a
Bill to satisfy the people?" When you are in
Bhopal, you speak for Bhopal and when you
are in the South, you speak for the South.
(Interruption.) We felt it was our res-
ponsibility. I know that to a certain extent
people in the North are displeased and to a
certain extent, people in the South are
displeased. But both of them are our
brothers. We do not want to misunderstand
them. We want to understand their feelings.
And I would say that this is the only rational
way by which you can And a solution for
this question, I know that this Bill would
create some difficulty. But even then, the
only manly and wise course that was left to
the Government was to face the situation
with some little courage. I, therefore, appeal

SHRI NIREN GHOSH: If I may interrupt
him for a minute after much deliberations
on how to implement Nehru's assurances,
the Congress Working Committee passed a
resolution on this question. But the feeling
is that it is not being implemented in the
form the Congress Working Committee
wanted after much deliberations. And the
Congress President also has been again and
again voicing his opinion . . .

(Interruption)

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Congressmen can be
best understood by this side.

(Interruptions)

SHRI S. S. MARISWAMY: Sir, this is a
very important Bill. We have to ask the
Home Minister some questions and he is
also replying. You must allow us to ask
questions. This is a very important Bill.

THE VICE-CHAIRMAN(SHRI
AKBAR ALI KHAN): But see how
many are standing now?

SHRI Y. B. CHAVAN: These questions
can be raised and answered when ! we go to
the clause by clause discus-
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sion. I do not want to take more time of this
House. I certainly would make an appeal . . .

SHRI R. T. PARTHASARATHY: I want
one small clarification. I raised this point
about discrimination during this debate. The
hon. Minister was pleased to answer in reply
to a question by an hon. Member in the Lok
Sabha that after the stage of recruitment, a
non-Hindi man, during his probation period,
has got to learn and have a working
knowledge of Hindi. Mow, what is the
position in regard to a Hindi person? Should
he or should he not have a working knowledge
of English before that period? If he need not
have, then it is discrimination and we oppose
it.

SHRI Y. B. CHAVAN: Is that not so?

SHRI R. T. PARTHASARATHY: It is not
s0.

SHRI Y. B. CHAVAN: I am saying that
even that Hindi man will have to learn and
have a working knowledge of English.

SHRI R. T. PARTHASARATHY. This is
the answer I want. But it has not been said so
earlier.

SHRI Y. B. CHAVAN: Now Mr.
Mariswamy made an offer. ..

SHRI S. S. MARISWAMY: My offer is
that if you withdraw this Bill and the
Resolution, I will become your Hindi
propagandist in Madras. I will stay here and
study Hindi at the feet of a Hindi Pandit,
whomsoever you may recommend, and take
lessons from him in Hindi and then go to the
South and propagate Hindi by persuasion . . .
(Interruption by Shri Chandra Shekhar) What
is Mr. Chandra Shekhar saying? I am making
an offer . . . (Interruption.) Why did you get
up? I am talking to the Minister . . .

SHRI CHANDRA SHEKHAR (Uttar
Pradesh): I can also speak. Parliament is not
your property . . .

(Interruption)
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SHRI Y. B. CHAVAN: Let me an-j swer.
When [ can answer, why should you try to
interrupt? I appreciate Mr. Mariswamy's offer.
But really speaking, I appreciate your courage
more than anything else. I do appreciate your
offer. But you see, the administration of Gov-
ernment cannot depend upon personal
guarantees. I would still appeal to the hon.
Members to try to look at this Bill from that
objective point of view which will help us to
develop a new attitude towards the language
problem and that attitude can be borne of faith
in the unity of India. So I would make an appeal
to the hon. Members to accept this Bill.

SHRI NIREN GHOSH: Now we want to
ask for some clarifications.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): No.

(Interruptions)

SHRI NIREN GHOSH: Clarifications are
certainly allowed.

(Interruption)

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): You all sit down. My request to
the House is that now the Bill has been
argued, debated and discussed and the Home
Minister has replied to the discussion. During
his reply, certain queries were put to him and
he tried to explain them. (Interruption) Now
we will take up the amendments. Then there is
the sceond reading and during the clause by
clause consideration, if any Member wants to
say anything, I will give him an opportunity.
Then there is the third reading and if there is
anything fundamental to be raised, that can be
raised then. So let us proceed according to the
established procedure. Now let me put Mr.
Chordia's amendment to vote . . .

(Interruption)

SHRI BHUPESH GUPTA: What youhave said
is a good thing. But there isone snag in what
you have said. Youmay feel very clarified. But
others maye not feel clarified. Therefore if
there is| some confusion arising out of the
speechi which according to you is very brilliant
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but may not be so according to others they
should be given a little chance to ask one or
two questions by way of clarification. In a
matter like this dialogue is good. It is no use
pursuing the rule of thumb.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): As I have already made it clear,
some of the doubts will be cleared by our
going through the second reading. (Interrup-
tions.) All right, I will give only 10 minutes.

SHRI SYED AHMAD (Madhya Pradesh) :
Sir, I want to have one clarification. Under
clause 2 when a communication is to be sent
in Hindi and English, then which is more
authentic or rather which is authentic out of
the two versions? Suppose the translation dif-
fers from the Original. Then in that case there
is nothing in the Bill which says that either the
English version will be considered to be
authentic or the Hindi version will be
considered authentic.

SHRI Y. B. CHAVAN: When you are
sending a communication in two languages, it
will be the liberty of the people at the other
end to accept whatever they feel like.

DR. ANUP SINGH (Punjab): Mr. Vice-
Chairman, it is quite clear that according to
the regular procedure we should go on with
the first, second and third reading. That is the
convention; that is the procedure. But I think
it should also be obviously clear that this is a
question which requires a great deal of
discussion. Ordinary legislations, we know,
have been given more time. three days or four
days. Therefore, for a matter of such vital
importance where the integrity or the unity of
the country is involved—judging from the
speeches made in the other House and made
here we find that the people are not fully
satisfied—would it not be possible to extend
the discussion a little more?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): No.

SHRI NIREN GHOSH: I put a question but
due to interruptions it was not answered. The
Congress President him-
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self feels that the Government has gone back
upon its promise to some extent and has
watered down the Bill which should have
been passed as it was. There is a suspicion and
unless you remove that suspicion, it will
create difficulties. That is one thing. Secondly,
you say that one of the Indian languages has
got to be made the link language. Granting
that your standpoint is correct, which may not
be, because I say two or three will be link
languages. Then what will happen? We know
that the Hindi-speaking people understand
Hindi but the majority of the people do not
understand it. Perhaps job-seekers may pick
up Hindi but what about the 30 crores of
Indian people? They are not going to learn
Hindi. How can you reach the masses? When
you speak of democracy, you must provide
some means so that the administration is
brought nearer to them. So I would like the
hon. Minister to clarify these two points.

[THE DEPUTY CHAIRMAN in the Chair]

THE DEPUTY CHAIRMAN: I would like
to ask the Home Minister whether he will
collect all the questions and then reply or he
will answer them one by one.

SHRI Y. B. CHAVAN: I have no choice; I
will go by your advice in this matter.

(.Interruption)

THE DEPUTY CHAIRMAN: All right,
one by one.

SHRI Y. B. CHAVAN: Madam, the hon.
Member has asked a question but I think I
have tried to answer that question before. He
is again speaking about inequality. I said
inequality is inherent in this situation and one
has to find out ways how to remove this
inequality, because in the Resolution we have
not merely accepted the principle of
developing Hindi, we have also accepted the
principle of making efforts to develop all the
languages. Those languages will be the
languages of administration in different States,
those languages will become in due course the
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media of instruction of the university stage
and also for U.P.S.C. examinations. So,
language is such an issue that there are 40
crores of opinions in this country. One will
have to find out some common understanding
in this matter.

About the other thing, 1 am not as
pessimistic as the hon. Member is. That 30
crores of people will not learn Hindi is not a
fact. Even today outside the Hindi world
crores of people are learning Hindj, it is a fact
of life. What is the use of running away from
facts? So, madam, when you are trying to
build a new nation, you must have certain
basic faith in the future of the country and I
cannot create that faith by making my speech.
I would request the hon. Member to have faith
in India first.

SHRIMATI YASHODA REDDY: Madam,
I appreciate Mr. Chavan's observations as far
as the Bill goes. Being a very honest, sincere
and intelligent man . . . (Interruption) I am
asking for a clarification on the Bill. Let me
assure you that in spite of the amendments we
do not object to it. I want to know from him
why this Resolution was necessary. He
himself says, "Whatever the suspicions of the
non-Hindi people, I will see that they are
rectified in the implementation of it." If so,
why did you first of all have a Resolution? If
you are prepared to give us the assurance now
that you will make the Hindi people also learn
some other language, did not the original
Resolution give you ample scope? Even when
it was an enabling provision, they made so
much of noise. If you impose either English or
another Indian language, will they not come
and say "We do not want it"? During the
transition period when we learn Hindi and
they learn another language if you scrap
English, how are you going to unite them or
how are you going to have a link or a
connection between the only Hindi-knowing
people and the non-Hindi knowing people? I
think I have tried my best to explain the
position but if they do not follow it, I can only
appeal to them, to these Hindi people, by
reciting one Hindi couplet:

[22 DEC, 1967]

(Amdt.) Bill, 1967 5462

‘qi = T A7 G99

T AT T AT )

% A & fa= gt

ST A % qAT = AT

SHRI Y. B. CHAVAN: Madam, I have had
many discussions with the hon. Member
outside this House and I have not succeeded so
far in convincing her but I know she is very
sincere in her criticism. I concede the point
that she is very honest and sincere. She asked
me a question: What is the purpose of this
Resolution? And here is the purpose of the
Resolution. Now we can legislate only in those
matters which are the exclusive responsibility
of the Union Legislature, but we are dealing
with a problem about which it is much better
that we lay down certain guidelines also,
though they are outside the scope of the Union
List, for example development of the regional
languages, for example acceptance of the
three-language formula. We would like to give
some sort of sanctity to these guidelines by
this sovereign Parliament so that in the country
public opinion can be prepared on that, there
could be education of the public mind on this
issue. Therefore what does this Resolution
say? The Resolution basically says five things.
Firstly, it pledges itself for the development of
Hindi. Secondly, it pledges itself for the efforts
to develop other languages. Thirdly, it accepts
the three-language formula. Fourthly it accepts
the regional languages as the media of
U.P.S.C. examinations. And fifthly, for which
she has got some doubts, we have said that at
the recruiting stage compulsory knowledge of
either English or Hindi would be necessary.
Now the original provision to which she was
agreeable only again created a doubt because,
as | said, we wanted to remove the doubts in
the minds of all, but when people of the North
also started asking whether you are trying to
impose English by this back door method, the
other alternative then was to say that neither
Hindi nor English will be a compulsory
language, and that, according to me, would
have been an absurd proposition, because that
would have meant chaos. We say
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to the world that our official languages are
going to be Hindi and English but at the same
time those who want to come . . .

st TrwATo ;g€ qre e ofwn”
qT4E |

it qrfo dto =egw : AfEd sy
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SHRI Y. B. CHAVAN: This is the only
good thing you are doing, Mr. Raj-narain.

So, according to me—others may disagree
with me—this is my honest view on that.
When you say that English and Hindi are
going to be the official languages and link
languages of the country and at the same time
you take the position that the knowledge ot
those languages will not be compulsory to
those who want to come and join the services,
then this is absolutely absurd as far as I am
concerned. Therefore, it was absolutely logical
to say; people who don't want Hindi, they say,
"Have English as an associate language." And
when it is made compulsory for the U.P.S.C.
examinations, it is not logical. I mean, they are
making the argument just for the sake of reply.

SHRI BHUPESH GUPTA: Why not you
make it compulsory in the case of Hindi-
knowing people that they must know another
regional language just as in the case of non-
Hindi-knowing people? That is the point.

SHRI Y. B. CHAVAN: I understand your
point. That is what I was telling them. That is
why I say the position is accepted in the
acceptance of the three-language formula.
That is my answer to it. But I know that there
are some people who do not believe in this
thing and I am asking them to wait for some
time. Wait for some time. We are a growing
nation. We are not saying
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all the last words today. Let us grow. Let us
see what is our experience about it.

SHRIMATI YASHODA REDDY: Will it
materialise?

SHRI'Y. B. CHAVAN: I hope so.

| ATREET O (77 =T )
w7 fraza & fF godtoumodfio & T
qiyer 7T a7 @edrg wrerEi ® En
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SHRI Y. B. CHAVAN: I do not know what
answer I can give, because I am not speaking
on behalf of the universities here. I am
speaking on behalf of the Government here.
Because they have not done it my idea is not
to impose English. The major point is that if
once they get into service they will have to

have ultimately a working knowledge of both
the langauges. This is the position.

THE DEPUTY CHAIRMAN: Everybody
has spoken and the Minister has replied. I
shall first put the Amendment standing in the
name of Shri Chordia. The question is:

"That the Bill to amend the Official
Languages Act, 1963, as passed by the Lok
Sabha, be referred to a Select. Committee
of the Rajya Sabha consisting of fifteen
members, namely:--

Shri Tarkeshwar Pande
Shri M. P. Shukla

Shri Niren Ghosh

Shri Rajnarain

Shri D. L. Sen Gupta

SANESEE oI
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6. Shri Chitta Basu
7. Shri B. K. Gaikwad
8. Shri Banka Behary Das
9. Shri Narindar Singh Brar
10. Shri Jagat Narain
11. Shri Lokanath Misra
12. Shri Brahmanand Panda
. 13. Shri Sitaram Jaipuria
14. Shri Niranjan Varma, and
15. Shri V. M. Chordia
with instructions to report by the 12th
February, 1968."

The House divided.

THE DEPUTY CHAIRMAN: Ayes—
17; Noes—102.

AYES—17
Bhandari, Shri Sundar Singh
Chorida, Shri V. M.
Gaikwad, Shri B. K.
Ghosh, Shri Niren
Jagat Narain, Shri
Mani, Shri A. D.
Misra, Shri Lokanath
Panda, Shri Brahmanand
Pande, Shri Tarkeshwar
Patel, Shri Sundar Mani
Rajnarain, Shri
Salra Bhadauria, Shrimati
Sen Gupta, Shri D. L.
Shakuntala Paranjpye, Shrimati
Shukla, Shri M. P.
Sinha, Shri Ganga Sharan
Sinha, Shri Rewati Kant

NOES—102
Abdul Shakoor, Moulana
Abid Ali, Shri
Abraham, Shri P.
Amla, Shri Tirath Ram
Ammanna Raja, Shrimati C.
Anandan, Shri T. V.
Anis Kidwai, Shrimati
Arora, Shri Arjun

Asthana, Shri L. D.
Baharul Islam, Shri
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Bhatt, Shri Nand Kishore
Bhuwalka, Shri R. K.
Bindumati Devi, Shriniati
Chagla, Shri M. C.
Chaman Lall, Diwan
Chandra Shekhar, Shri
Chandrasekhar, Dr. S.
Chavda, Shri K. S.
Chengalvaroyan, Shri T.
Chetia, Shri P.

Dass, Shri Mahabir
Desai, Shri Khandubhal K.
Desai, Shri Suresh J.
Dharia, Shri M. M.
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Doogar, Shri R. S.

Ghose, Shri Surendra Mohan
Gilbert, Shri A. C.

Goswami, Shri Sriman Prafulla
Gujral, Shri I. K.

Gurupada Swamy, Shri M. S.
Hathi, Shri Jaisukhlal

Iyer, Shri N. Ramakrishna
Jairamdas Daulatram, Shri

Karmarkar, Shri D. P. Keshavan

(Thazhava), Shri
Khan, Shri Akbar Ali

Kothari, Prof. Shantilal

Koya, Shri Palat Kunhi

Krishan Kant, Shri

Kurre, Shri Dayaldas

Lalitha (Rajagopalan), Shrimati
Mallikarjunudu, Shri K. P.
Mangladevi Talwar, Dr. (Mrs.;
Maniben Vallabhbhai Patel, Kumar!
Mary Naidu, Miss M. L.

Mehta, Shri Om

Mishra, Shri L. N.

Mishra, Shri S. N.

Misra, Shri M.

Mohammad, Chaudhary, A.
Momin, Shri G. H. Valimohmed
Mookerjee, Shri Debabrata Neki

Ram, Shri
Paliwal, Shri S. K. D.

Pande, Shri C. D.
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Parthasarathy, Shri R. T.
Pattanayak, Shri B. C.

Pillai, Shri J. Sivashanmugam
Punnaiah, Shri Kota
Purkayastha, Shri M.

Pushpaben Janardanrai Mehta, Shri-mati

Puttappa, Shri Patil

Ram Chander, Shri
Ramaswamy, Shri K. S.
Ramaul, Shri Shiva Nand
Ray, Shri Ramprasanna
Ray, Shri S. P.

Reddy, Dr. M. Channa
Reddy, Shri M. Govinda
Reddy, Shri N. Narotham
Reddy, Shri Y. Adinarayana
Sahai, Shri Ram

Salig Ram, Dr.

Sapru, Shri P. N.

Savnekar, Shri B. S.
Seeta Yudhvir, Shrimati

Sherkhan, Shri

Shukla, Shri Chakrapani

Shyam Kumari Khan, Shrimati
Siddhu, Dr. M. M. S.

Singh, Dr. Anup

Singh, Dr. Gopal

Singh, Shri J. K. P. N.

Singh, Raja Shankar Pratap
Singh, Shri T. N.

Sinha, Shri Awadheshwar Prasad
Sinha, Shri B. K. P.

Syed Mahmud, Dr.

Tankha, Pandit S. S. N.

Tapase, Shri G. D.

Tara Ramchandra Sathe, Shrimati

Thanulingam. Shri P. Tiwary,

Pt. Bhawaniprasad
Untoo, Shri Gulam Nabi

Upadhyaya, Shri S. D.
Usha Barthakur, Shrimati
Vaishampayen, Shri S. K.
Varma, Shri B. B.
Varma, Shri C. L.
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Vidyawati Chaturvedi, Shrimati Yajee,
Shri Sheel Bhadra Yashoda Reddy,
Shrimati Zaidi, Col. B. H.

The motion was negatived.
THE DEPUTY CHAIRMAN: Similar

amendments standing in the names of Shri M.
P. Shukla and Shri Tarkeshwar Pande are
therefore barred.

Now I shall put the original motion to vote.
The question is :

"That the Bill to amend the Official
Languages Act, 1963, as passed by the Lok
Sabha, be taken into consideration."

The motion was adopted.
THE DEPUTY CHAIRMAN: Now we

shall take up the clause by clause con-
sideration of the Bill.

Clause 2: Substitution of new section or

section 3
THE DEPUTY CHAIRMAN: I think I

shall put all the amendments to vote together.

SEVERAL HON. MEMBERS: No, no.
THE DEPUTY CHAIRMAN: I know you

may not like all the 44 amendments to be put
to vote together. But they cannot be taken
separately also. So we can take them up batch
by batch.

Clause 2
SHRIMATI SHAKUNTALA PARANIJ-

PYE (Nominated): I beg to move:

1. "That at pages 1 to 3, for the existing
clause 2, the following be substituted,
namely: —

2. For section 3 of the Official
Languages Act, 1963 (hereinafter
referred to as the principal Act), the
following section shall be substituted,
namely: —

'3. Notwithstanding the expiration of
the period of fifteen years years from
the commencement of the
Constitution, the English lan-
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guage shall, as from the appointed day,
continue to be used, in addition to
Hindi,—

i(a) for all the Official purposes of
the Union for which it was being used
immediately before that day; and

(b) for the transaction of business in
Parliament.""

SHRI D. L. SEN GUPTA: I beg to move:

2. "That at pages 1 to 3, for the
existing clause 2, the following be
substituted, namely: —

'2. For section 3 of the Official
Languages Act, 1963 (hereinafter
referred to as the principal Act), the
following section shall be substituted,
namely: —

'3. Notwithstanding the expiration
of the period of fifteen years from the
commencement of the Constitution, all
the languages except  Sanskrit
specified in the Eighth Schedule to the
Constitution shall, from the date of the
commencement of the Official
Languages (Amendment) Act, 1967,
be used—

(a) for all the official purposes of
the Union ;

(b) for the transaction of business
in Parliament'."

(The amendment also stood in the name of
Shri Niren Ghosh)

SHRI D. L, SEN GUPTA: I beg to move :

3. "That at page 1, line 10. for the
word 'may' the word 'shall' be substi
tuted."

(The amendment also stood in the names of
Shri N. R. Muniswamy, Shri M. Govinda
Reddy and Shri Niren Ghosh).

SHRI SUNDAR SINGH BHANDARI
(Rajasthan): I beg to moTtf.
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4. "That at page 1, for lines 12 and
13, the following be substituted,
namely: —

'(a) for some specific purposes of the
Union to be prescribed by the Central
Government'."

(The amendment also stood in the name of
Shri V. M. Chordia)
SHRI D. L. SEN GUPTA: I beg to move:
5. "That at page [.—

(i) in line 12, the letter and brackets
'(a)' be deleted ; and

(i) in line 13, the word 'and' be
deleted."

(The amendment also stood in the names of
Shri M. V. Bhadram, Shri Bhupesh Gupta,
Shri K. Damodaran and Shri Chitta Basu).

SHRI SUNDAR SINGH BHANDARI: I
beg to move:

6. "That at page 1. after line 13,

the following proviso be inserted,
namely: —
"Provided that the Central Gov-

ernment shall lay down annually specific

targets for the more extensive use of

Hindi in the official business of the

Union ;'."

(The amendment also stood in the name of
Shri V. M. Chordia).

SHRI D. L. SEN GUPTA: I beg to move:

7. "That at page 2, for line 1, the

following be substituted, namely: —
'Provided that English and all the other
languages mentioned in the Eighth

Schedule of the Constitution shall be

used for transaction of business and

debate in Parliament."' "

(The amendment also stood in the names of
Shri M. V. Bhadram, Shri Bhupesh Gupta,
Shri K. Damodaran and Shri Chitta Basu).

SHRI M. P. SHUKLA (Uttar Pradesh): I
beg to move:

8. "That at page 2, for lines 2 to 17.
the following be substituted,
namely: —

'Provided that each State of the Union
of India may use Hindi in
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addition to the English language for
communication with the Union or for
inter-State communication progressively
so as to completely switch over to Hindi
within ten years from the commencement
of this Act:

Provided further that communications
in Hindi may be translated in the regional
languages of the receiving States or in the
English language, as and where ne-
cessary, and provision for such
translations shall be made in each State of
the Union :

Provided also that there shall be no bar
for the States or the Union to adopt Hindi
as a medium for inter-State
communications forthwith by mutual
agreement amongst themselves,' "

(The amendment also stood in the name
of Shri Tarkeshwar Pande.)

SHRI D. L. SEN GUPTA: 1 beg to move:

9. "That at page 2, for lines 2 to 17, the
following be substituted, namely:—

'Provided that Hindi shall be used for
purposes of communication between the
Union and a State which has adopted
Hindi as its official language.

Provided further that Hindi ac-
companied by a translation in English
shall be wused for purposes of
communication from the Union to a State
which has not adopted Hindi as its
official language :

Provided also that Hindi or English or
the official language of the State
concerned shall be used for the purposes
of communication from a State which has
not adopted Hindi as its official language
to the Union:

Provided also that Hindi or English or
the official language of the State sending
the communication shall be used for
purposes of communication between one
State and another.' "

[RAJYASABHA]

(Amit.) Bill, 1967 5472
(The amendment also stood in the names of

Shri M. V. Bhadram, Shri Bhupesh Gupta,

Shri K, Damodaran and Shri Chitta Basu.)

SHRI SUNDAR SINGH BHANDARI: I
beg to move:

10. "That at page 2, line 2. after
the words 'the English language' the
words 'along with Hindi' be inserted.

(The amendment also stood in the name of
Shri V. M. Chordia).

SHRI M. P. SHUKLA: I beg to move:

11. "That at page 2, line 2, after the
words 'English language' the words 'in
addition to Hindi' be inserted.

12. That at page 2, line 2, for the word
'shall' the words 'may continue to' be
substituted."

(The amendments also stood in the name
of Shri Tarkeshioar Pande.)

SHRI RAJNARAIN: I beg to move:

13. "That at page 2, for lines 2 to 4,
the following be substituted,
namely: —

'Provided that the official language of
the State concerned shall be used for
purposes of communication together with
a translation in Hindi of such
communication between the Union and a
State which has not adopted Hindi as its
official language."

(The amendment also stood in the names of
Shri Rewati Kant Sinha and Shrimati Sarla
Bhadauria).

SHRI M. GOVINDA REDDY (Mysore): I
beg to move:

14. "That at page 2,—

(i) for lines 2 to 4, the following be
substituted, namely: —

'(c) for purposes of communication
between the Union and a State which has
not adopted Hindi as its official
language:'; (i) in line 5, the word
'further' be deleted."
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SHRI M. P. SHUKLA: I teg to move:

15. "That at page 2, at the end of
line 4, after the words ‘'official lan
guage' the words 'for a period cf ten
years from the the commencement of
this Act' be inserted."

(The amendment also stood in the
name of Shri Tarkeshwar Pande.)

SHRI RAJ NARAIN : I beg to move :

16. "That at page 2, lines 8 to 10,
for the words 'such communication in
Hindi shall be accompanied by a
translation of the same in the English
language' the words ‘'such communi
cation in Hindi shall be accompanied
by a translation of the same in the
official language of the State con
cerned' be substituted.”

(The amendment also stood in the names of
Shri Rewati Kant Sinha and Shrimati Sarla
Bhadauria).

SHRI SUNDAR SINGH BHANDARI: I
beg to move:

17. "That at page 2, line 9, for the word
'shall' the words 'shall not' be substituted."

18. That at page 2, line 9, for the word
'shall' the word 'may' be substituted.

(The amendments also stood in the name
of Shri V. M. Chordia.)

SHRI RAJ NARAIN: I beg to move:

19. "That at page 2, after line 10.
the following further proviso be
inserted, namely: —

'Provided also that the States which
have adopted Hindi as their official
language shall communicate with the
Union in Hindi alone and the work of the
offices of the Union situated within these
States shall also be done in Hindi and
necessary arrangements shall be made to
provide such non-Hindi knowing officers
as are appointed to work in these States
with assistants and translators for a
period of five years.""
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(The amendment also stood in the names of
Shri Rewati Kant Sinha anil Shrimati Sarla
Bhadauria).

SHRI M. GOVINDA REDDY: I beg to
move:

20. "That at page 2,, line 11, for the
word 'also' the word 'further' be sub
stituted."

SHRI SUNDAR SINGH BHANDARI: 1
beg to move:

21. "That at page 2, after line 17.
the following further proviso be in
serted, namely: —

'Provided also that Hindi shall be used
for purposes of—

(i) communication between the
Union and a State which has adopted
Hindi as its official language ; and

(i) any reply by the Union to a
communication in Hindi.""

(The amendment also stood in the name of
Shri V. M. Chordia).

SHRI M. GOVINDA REDDY: I bes to
move:

22. "That at page 2, lines 24 to 26,
the words "and any corporation or
company owned or controlled by the
Central Government or any office
thereof" be deleted.

23. "That at page 2. lines 27 to 2!)
be deleted.”

SHRI RAJNARAIN: I beg to move:

24. "That at page 2, lines 30 to 34.
for the words 'a translation of such
communication in the < English lan
guage or, as the case may be, in
Hindi shall also be provided till iuch
date as the staff of the concerned
Ministry, Department, office or corpo
ration or company aforesaid have ac
quired a working knowledge of Hindi'
the words 'for a period of five years a
translation in the English language
shall also be provided' be substituted.
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(The amendment also stood in the names of
Shri Rewati Kant Sinha and Shrimati Sarla
Bhadauria).

SHRI TARKESHWAR PANDE (Uttar
Pradesh): I beg to move:

25. "That at page 2, for lines 30
to 34, the following be substituted,
namely: —

'a translation of such communication
in the English language or, as the case
may be, in Hindi shall also be provided
till such date as the staff of the
concerned Ministry, Department, office
or corporation or company aforesaid
have acquired a working knowledge of
Hindi or, as the case may be, the English
language." "

SHRI N. R. MUNISWAMY (Madras): I
beg to move:

26. "That at page 2, lines 31 to 34,
the words 'till such date as the staff
of the concerned Ministry, Depart
ment, office or corporation or company
aforesaid have acquired a working
knowledge of Hindi' be deleted."

SHRI M. GOVINDA REDDY: I beg to
move:

27. "That at page 2,—

(i) in line 32, after the word
'Department' the word 'or' be inserted ;

(i) in lines 32 to 34, the words 'or
corporation or company aforesaid have
acquired a working knowledge of Hindi'
be deleted.”

SHRI N. R. MUNISWAMY : I beg to
move:
28. "That at page 2, line 33, the

words 'a working' be deleted."

SHRI SUNDAR SINGH BHANDARI: 1
beg to move :

29. "That at page 2, after line 34,
the following proviso be inserted,
namely:—

"Provided that the time limit for
acquiring a working knowledge of
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Hindi shall not exceed rive years from the
commencement of this Act'."

(The amendment also stood in the name
of Shri V. M. Chordia.)

SHRI M. P. SHUKLA : I beg to move :

30. "That at page 2, line 36, for
the words 'both Hindi and the English
language shall be used for' the words
'only Hindi shall be used for' be sub
stituted."

(The amendment also stood in the name
of Shri Tarkeswar Pande.)

SHRI M. GOVINDA REDDY:
move:

I beg to

31. "That at page 2, lines 40 to 42, the
words 'or by a corporation or company
owned or controlled by the Central
Government or by any office of such
corporation or company' be deleted.".

32. "That at page 3, lines 6 to 8, the
words 'or by a corporation or company
owned or controlled by the Central
Government or by any office of such
corporation or company' be deleted."

SHRI SUNDAR SINGH BHANDARI : I
beg to move :

33. "That at page 3, after line 8§,
the following provisos be inserted,
namely:—

'Provided that the Central Government
or any Ministry, Department or office
thereof or a corporation or company
owned or controlled by the Central
Government or by any office of such
corporation or company shall use Hindi
only for the purpose of communication
with a State which has adopted Hindi as
its official language:

Provided further that Hindi com-
munications received by any Ministry,
Department or office of the Central
Government shall be replied to in Hindi."

(The amendment also stood in the name
of Shri V. M. Chordia.)
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SHRI M. P. SHUKLA : I beg to move : ‘either in Hindi or in the English

language' be substituted."
34. "That at page 3, lines 9 to 29

be deleted " SHRI N. R. MUNISWAMY : I beg to move:

(The amendment also stood in the
name of Shri Tarkeshwar Pande.)

37. "That at page 3, lines 16 to 21, the
words 'and in particular, the rules so made

SHRI RAJNARAIN : I beg to move:

35. "That at page 3, lines 14 to 21,
for the words 'due consideration shall
be given to the quick and efficient dis
posal of the official business and the
interests of the general public and in
particular, the rules so made shall
ensure that persons serving in con
nection with the affairs of the Union
and having proficiency either in Hindi
or in the English language may func
tion effectively and that they are not
placed at a disadvantage on the
ground that they do not have profi
ciency in both the languages' the
words 'the Government shall keep in
view that popular Government will
ultimately be run in the peoples' lan
guage and therefore, for the quick and
efficient disposal of official  business
and for maintaining a balance in fol
lowing this principle, shall make rules
and the rules so made will particu
larly ensure that the persons serving
in connection with the affairs of the
Union and having proficiency either
in Hindi or in the English language
may function effectively and that they
are not placed at a disadvantage only
on the ground that they do not have
proficiency in both the languages' be
substituted."

(The amendment also stood in the names
of Shri Rewati Kant Sinha and Shrimati
Sarla Bhadauria.)

SHRI M. GOVINDA REDDY : I beg to
move :

36. "That at page 3,—

(i) in lines 15-16, the words 'and the
interests of the general public' be
deleted ;

(i) in lines 18-19, the words 'and
having proficiency either in Hindi or in
the English language' be deleted ; and

(iii) in line 21, for the words 'in both
the languages' the words

shall ensure that persons serving in
connection with the affairs of the Union and
having proficiency either in Hindi or in the
English language may function effectively
and that they are not placed at a dis-
advantage on the ground that they do not

have proficiency in both the languages' be

deleted."

SHRI SUNDAR SINGH BHANDARI: I beg

to move :

38. "That at page 3, after line 21, the
following proviso be inserted, namely :—

'Provided that no employee willing to
carry on his work in Hindi shall be
required to carry on his work in English
or required to furnish English translation
of the note or communication received in
Hindi.""

(The amendment also stood in the name

of Shri V. M. Chordia.)

SHRI TARKESHWAR PANDE: I beg to

move:

40. "That at page 3, lines 24 to 29, for th,
words  'until  resolutions  for  the
discontinuance of the use of the English
language for the purposes mentioned therein
have been passed by the Legislatures of all
the States which have not adopted Hindi as
their official language and until after con-
sidering the resolutions aforesaid, a
resolution for such discontinuance has been
passed by each House of Parliament' the
words 'for a period of five years' be
substituted."

SHRI M. P. SHUKLA : I beg to move :

41. "That at page 3, lines 24 to 29, for the
words  ‘'until  resolutions  for  the
discontinuance of the use of the English
language for the purposes mentioned
therein have been passed
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[Shri M. P. Shukla.]

by the Legislatures of all the States which
have not adopted Hindi as their official
language and until after considering the
resolutions aforesaid, a resolution for such
discontinuance has been passed by each
House of Parliament, the words 'for a
period of ten years from the
commencement of this Act:

Provided that a legislature of any State
of the Union may, by a resolution adopted
by a majority of three-fourths of its
members, seek the permission of
Parliament to continue the use of English
within its jurisdiction for a further period
of Ave years, for all or any of the purposes
mentioned in the aforesaid sections :

Provided further that Parliament may
grant such permission by adopting a
resolution to this effect by both Houses of
Parliament:

Provided also that no such permission
may be granted beyond the aforesaid
period of 15 years' be substituted."

(The amendment also stood in the name
of Shri Tarkeshwar Pande.)

SHRI JAGAT NARAIN: I beg to
move :

42. "That at page 3, line 26, for the
words 'by the Legislatures of all the
States' the words 'by the Legislatures
of the majority of the States' be sub
stituted."

SHRI SUNDAR SINGH BHANDARI : I
beg to move:

43, "That at page 3, lines 26-27, for
the words 'the Legislatures of all the
States which have not adopted Hindi
as their official language' the words
'the Legislatures of the two-thirds of
the States of the Union' be substi

tuted."

(The amendment also stood in the name of
Shri V. M. Chordia.) SHRI RAJNARAIN : I

beg to move :

44. "That at page 3, lines 26-27, for
the words 'of all the States which

have not adopted Hindi as their offi-

cial language' the words 'of the majority of
the States as have not adopted Hindi as
their official language' be substituted."

(The amendment also stood in the names
of Shri Rewati Kant Sinha and Shrimati
Sarla Bhadauria.)

The Questions were proposed.

SHRI K. P. MALLIKARJUNUDU
(Andhra Pradesh) : Madam, I had given
notice of my amendment No. 39 in the hope
that I would be given a chance to speak on
this Bill. But in spite of waiting for a chance
all these two days I could not get a chance.
So I am not moving my amendment.

SHRIMATI SHAKUNTALA PARAN-
JPYE (Nominated) : Madam, I want to
speak on my amendment.

THE DEPUTY CHAIRMAN : Yes, you
may do so but briefly.

SHRIMATI SHAKUNTALA PARAN-
JYPE : Shall I read out my amendment?

THE DEPUTY CHAIRMAN : No, just
speak on it.

SHRIMATI SHAKUNTALA PARAN-
JPYE: Madam, my amendment says that for
the existing clause 2, you should substitute
something. And it says that for the existing
section 3 of the Official Languages Act, the
following section should be substituted,

namely :

"Notwithstanding the expiration of the
period of fifteen years from the
commencement of the Constitution, the
English language shall, as from the
appointed day, continue to be used, in
addition to Hindi,—"

Madam, the point is very clear that the
English language should continue to be the
associate language as before. In fact, when
speaking on the Bill during the first reading,
I said I did not know why this Bill was at all
brought in. And many other Members have
also expressed the same view. Things should
have gone on as before. The Home Minister
made some remarks
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about having a link language that link being
Hindi. Madam, we all know that today
English is the link language in India and I feel
that it should remain the link language in
India, together with Hindi, if you like. We
know that in a country like Switzerland there
are three languages and that country has been
getting on very well. When a small country
like Switzerland can have three languages, it
is difficult for a big country like ours to have
two languages? And after all, English is an
easy language and I also think that the people
are >ager to learn it.

THE DEPUTY CHAIRMAN : 1 think
these arguments have been advanced by you
in your previous speech. You may give other
arguments now.

SHRIMATI SHAKUNTALA PARAN-
JPYE : The Home Minister said there is no
use starting with suspicion. I should like to
ask him—he is not here now— whether his
experience of the last fifteen years does not
confirm the suspicions. Is there not grounds
for the suspicion that the Hindi speaking
people are not keen on learning another re-
gional language? They do not want to learn it.

I will not speak longer, Madam, because
there are others waiting to speak on their
amendments and I shall conclude by saying
that I do press my amendment and I hope the
House will accept it.

4 p.M.

SHRI N. R. MUNISWAMY (Madras) :
Madam, what about my amendment?

THE DEPUTY CHAIRMAN: Which is
your amendment?

SHRI N. R. MUNISWAMY : No. 3 in the
Consolidated List.

THE DEPUTY CHAIRMAN: That has
already been moved.

SHRI D. L. SEN GUPTA: Madam Deputy
Chairman . . .

THE DEPUTY CHAIRMAN : You are
speaking on all the five amendments?

SHRID. L. SEN GUPTA : Yes.
8—5R.S./68

[ 22 DEC. 1967 ]

(AmJt.) Bill, 1967 5482
i Yesterday when I spoke on the Bill and the
Resolution I made this position perfectly clear
that there should be development of Hindi as a
langauge acceptable to the different parts of
India and nothing should be done which the
other non-Hindi States cannot take in good
grace. Consistent with that part of my
submission yesterday these amendments have
been tabled. I do not for a moment feel that
India should not have a link language. India
should have a link language and at the same
time not Hindi till other States willingly
accept it. The difference between my
amendment and the amendment of the
previous speaker, Shrimati Shakun-tala
Paranjpye is that she wants English language
to continue while I want that all the Indian
languages excepting Sanskrit be used. I am
sorry yesterday in my speech I spoke that Mr.
Rajnarain was not in favour of giving any
translation of the Hindi version. He was not
willing to give English version of the U.P.
Government Hindi communications either to
the States or to the Centre. His line is exactly
the line which I have indicated here. He wants
to give translation in all State languages other
than English because he considers English as a
foreign language. I do not go as far as that.
Now even if English remains and if Hindi
remains, then also there should some
provision because there may be many
Ministers who do not know English and even
Hindi. He may know Telugu or Bengali. His
Secretary writes an order. He has to
understand it before he puts his signature. So
my amendment is this :

"Notwithstanding the expiration of the
period of fifteen years from the
commencement of the Constitution, all the
languages except Sanskrit specified in the
Eighth Schedule to the Constitution shall,
from the date of the commencement of the
Official Languages (Amendment) Act,
1967, be used—<

(a) for all the official purposes of the

Union;
(b) for the transaction of business in
Parliament."
THE DEPUTY CHAIRMAN: You

must be brief.
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SHRI D. L. SEN GUPTA: I shall be very
brief.

Now, he was saying here that so far as the
language question is concerned we have tried
to over simplify it. The Home Minister has
said just now in reply that everybody will
have the same difficulty or the same
advantage but that position will be improved
if this amendment of mine is accepted.

SHRI NIREN GHOSH : Madam . . .

THE DEPUTY CHAIRMAN : Amend-
ments Nos. 2 and 3 are in your name also. But
he has spoken. Have you any other new
arguments?

SHRI NIREN GHOSH: Exactly, I have.

Madam Deputy Chairman, I do not agree
with the basic approach that Mr. Chavan
propounded that only one of the Indian
languages has got to be made the link
language. It is almost like Kant's Categorical
Imperative, fully in dissonance with the
objective reality of India. If that would have
been acceptable to the overwhelming number
of people in India I would have stood for that.
As I said in my speech also it was better that in
the Constitution no language was made the
link language and ultimately in course of time
perhaps this very Hindi would have possibly
had the greatest chance of becoming at least
the primary link language or even the sole link
language. It could have had that chance but
that chance has been destroyed. That is the
reality. Let us face it. Now in a country which
is composed of so many States having so
many languages if you make a distinction then
national honour and prestige are hurt. This is a
vital thing. We fought for national honour,
prestige and freedom but if by making one
language you hurt all the languages then you
hurt everybody's sentiments. You touch their
hearts in the raw and by that process unity
cannot be brought about. And what is the
reality? Had it been the language spoken by 80
per cent of the people or had it been such a
language with all the culture, science, poetry
and what not, then the people should have
voluntarily learnt it in
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order to get more of culture, more of
education, more of science, technology, art
and all those things.

THE DEPUTY CHAIRMAN : I think you
must now finish.

SHRI NIREN GHOSH : Madam, this is a
most serious amendment.

THE DEPUTY CHAIRMAN : This is what
you said in your speech also.

SHRI NIREN GHOSH: The point is, don't
make a distinction. You ask: would it lead to
the disintegration of India if we accept this
and how will it work ? I say it can work. Now,
some Central Government offices and Central
Government undertakings are situated in
different States of India. Naturally the officers
deputed on behalf of the Central Government
must, as of necessity, learn the language of the
State in conducting the affairs of the
Government and of those undertakings.
Otherwise it cannot be conducted and the vast
amount of work cannot be disposed of.

So far as communications are concerned, if
only one crore or two crores of rupees are
spent you can have a Translation Bureau and
you can send all your communications to the
State concerned in the language of the State
concerned and have their communications also
translated. It is not much of a trouble.

As regards offices situated in the Capital,
perhaps as a measure of practical necessity
officers working here will Vearn English and
also to some extent Hindi. So, this thing
worked. If it does work it cements, it puts all
the languages on a par, on an equal footing
and that precisely makes for Indian unity. Any
other scheme is disruptive of unity. The others
will feel that they have been squeezed out and
they will fight for their very existence. Then,
in course of time it may appear that all the
fourteen languages will not be necessary.
Some three or four languages would emerge
and they would be the link languages, Hindi
occupying the primary position in the
hierarchy. It Is quite feasible. That will cement
Indian unity for ever. But bv this pro-
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cess you are imposing Hindi. Even last time,
in 1963, when Lai Bahadur Shas-tri was there,
the bitter controversy about the words 'may'
and 'shall' was there. After that the Madras
trouble started. Then, the Congress Working
Committee came in . . .

THE DEPUTY CHAIRMAN:
do.

That will

SHRI NIREN GHOSH : Now, you have
backslided even from that position. I know
that you are not going to put all the fourteen
languages on a par. You are going to disrupt
India. That is another thing. But even the
minimum that was promised that it should be
'shall' for an indefinite period, you are not
honouring. That was the Prime Minister's
assurance. Even the Congress President
Kamaraj is harping on it that you are going
back on it. That assurance should be fully and
wholly honoured, but you are backsliding on
that, and I know not at what cost to the nation.

Thank you.

SHRI LOKANATH MISRA (Orissa)
Madam, even though I differ on many other
points with Mr. Niren Ghosh, on this point I
agree with him. Now, the point is that Hindi is
not a standardised language. That is why I
want the continuance of English. A few days
back, you will remember, when Mr. Sham
Nath was the Deputy Minister in charge of the
Ministry of Information and Broadcasting,
there was a hue and cry in both Houses of
Parliament about the introduction of what they
call Chandni Chowk Hindi in the Ministry of
Information and Broadcasting. Many Hindi-
speaking people started complaining saying
that they did not understand what was being
broadcast over the All India Radio. That shows
what a great weakness the Hindi language has.
If one State uses Hindi which is not understood
by the other State, what is the language that I
am going to learn? If I am going to learn
Hindi, I am a really in a state of confusion. I
have been listening to many speeches, but
ultimately I have not been able to make up my
mind about what Hindi I shall have to learn.
If that is
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the difficulty for an objective onlooker —I
neither belong to the South nor to the Hindi-
speaking area, I have my own culture and I
am proud of it—. . .

SHRI SHEEL BHADRA YAJEE (Bihar) :
Guided by Rajaji.

SHRI LOKANATH MISRA : It does not
matter. I am also proud of my leader. I do not
let down my leader as you do. You do not
even follow your leader Kamaraj. They are
leaderless and rudderless all the time. I do not
envy them. I pity them. Now, the point is if
Hindi is imposed on me, what Hindi am I
going to learn? That is the great difficulty for
me. Therefore, Hindi has to be standardised
before it can be imposed on the non-Hindi-
speaking areas. They cannot go groping about
what is Hindi. When Hindi does not have a
connotation of its own, what Hindi are we to
learn? Therefore, I would insist that till they
standardise Hindi, English should be allowed
to continue.

SHRI MULKA GOVINDA REDDY
(Mysore) : I support the amendment moved by
Mr. Niren Ghosh. Whenever we pass any
legislation, let there be no ambiguity. This was
discussed in 1963, whether 'may' should be
used or ‘'shall' should be wused. Their
interpretation was that 'may' meant 'shall' and,
therefore, they had used this word 'may*. In
order to dispel apprehensions and doubts
which the non-Hindi-speaking people may
have and in order that it should be
straightforward and simple, so as to be
understood by the common people, it is better
that we use the word 'shall', which is not
ambiguous and which is clear in its meaning
and content. I, therefore, strongly support the
amendment moved by Mr. Niren Ghosh that
instead of 'may' the word 'shall' be used.
Thank you.

THE DEPUTY CHAIRMAN : Now, I
come to Mr. Muniswamy's amendments. Let
him speak on them.

SHRI N. R. MUNISWAMY: With regard
to amendment No. 3, I am also of the same
opinion that the word ‘shall' should be
substituted for the word 'may'. Unless we
unlearn what we have
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[Shri N. R. Muniswamy.] learnt in English,
'may' does not mean 'shall'. The word 'shall'
means mandatory. If they want to convince us
by saying that 'may' means 'shall, it is an
amazing thing. It sometimes also amuses me.
Therefore, in spite of various arguments
advanced by the Government saying that 'may’
means 'shall', it will not be 'shall'. 'May' means
'may not' also. There are various decisions by
the court saying that 'shall' is mandatory. 'May'
only creates doubts. You will be pleased to see
it, subsequent to these clauses, where you have
used the word 'shall'. Even in clause 1, sub-
clause (2), you have said translation of such
communication in the English language or, as
the case may be, in Hindi shall also be
'provided. Here 'shall' is used thereby meaning
that it is one of compulsion. It is not 'may’'.
Here, if they had used 'may* instead of 'shall' I
could understand it. But in a place where they
ought to use the word 'shall', they have used
'may'. We are all aware that what is being laid
down has to be implemented by the staff. It is
in the implementation where we have got
doubt. People who implement the orders of the
Government will only use Hindi language
because here 'may' is used. Therefore, I would
request the Government to see that nothing
will be lost by accepting our amendment, Viz.,
instead of 'may' 'shall' be substituted. It will
give no room for any doubt as regards
implementation.

SHRI S. S. MARISWAMY: Just one word
to illustrate the point made by my hon. friend,
Mr. Muniswamy. Here I have a form for the
supply of ration. Their office is situated in
Parliament House. Both on the front side and
back side it is printed only in Hindi. When I
see it I look like an illiterate. Some friend told
me to put my thumb impression, as if I were
an illiterate. I felt it was humiliating. Unless
the word 'shall' is incorporated, this would
happen not only here, but everywhere else,
throughout the country. So, it is a very
important point.

SHRI M. GOVINDA REDDY (Mysore) :
In spite of the exceedingly persuasive speech

of the Home Minister, I still believe that the
spirit of the assu-
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rance given by the two Prime Ministers is not
incorporated in the Bill. The substance of the
assurance was that English shall be an
associate language until the non-Hindi States
decide to the contrary. Now, it means that the
Centre at least shall be bilingual. The Centre
will correspond both in English and Hindi.
That is the meaning. Now, instead of using the
word 'shall' in subclause (3) (i), they have used
the word 'may'. It means that the Centre may
also correspond in Hindi, but not in English.
Nobody can accept that position. Now, it is
against the spirit of the assurance. The
substance of the assurance was that at least in
the Centre both the languages shall be used.
Now, if the word 'shall' had been used, that
would have certainly respected the spirit of the
assurance. As Mr. Mari-swamy was pointing
out, in the proviso to the clause 'shall' is
provided. Why is 'shall' provided there? That
is because it is compulsory for the Central
Government in its correspondence with the
non-Hindi State Governments to use English
alone. That is the object. If that were the object
in using the word 'may' also, then the word
'shall' should have been used and not 'may'. An
hon. Member on this side was arguing very
cloquently yesterday that 'may' means 'shall'. If
that is so, there was no objection to the word
'shall' being used instead of the word 'may'.
What happens in this. The object of the
assurance of two Prime Ministers will
certainly b, defeated because the Centre may
correspond in Hindi. It is not obliged to
correspond with the other States in English. Of
course according to the proviso it is obliged to
correspond with non-Hindi States in English,
but the object was that in all its Union corres-
pondence it should use both languages. Now
English is the only link between the people of
different States. Until all the States have been
able to follow Hindi, learn Hindi, English
could only be the link language, and if this link
language has to be disturbed, then Hindi
knowledge must spread. Now by providing
'may’, it gives a large loophole for the Centre
to use only Hindi in its correspondence with
those States. That was not the object. Looking
at the atmosphere prevailing in the coun-
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try, one day the Centre will be manned by a
majority of Hindi-speaking people. It will
inevitably come to that. The non-Hindi States
will not be able to come up to that mark. There
is already a spirit of hostility against non-
Hindi people here. It has been openly ex-
pressed by important leaders. If we take that
into consideration, it is all the more necessary
that the Centre shall be obliged to correspond
in English with all the States. Only then the
spirit of the assurances given will be respect-
ed. Therefore, this amendment, although
simple, being substitution of one word, is very
important. It goes to the substance. By the use
of the word 'may’ it defeats the purpose of the
assurance given. If you kindly look at (a) and
(b), for all purposes of the Union of course
they say English may be used, for the
transaction of Parliament business, etc. If it
was really the intention of the framers of the
Bill that the Centre should correspond with
non-Hindi States at least in English, what was
the objection to adding after (b), (c) as I have
proposed later in an amendment that sub-
clause (c) shall be added that English shall be
used for purposes of communication between
the Union and a State which has not adopted
Hindi as its official language? It is provided in
the proviso. But proviso is not as important as
a substantive clause. In a substantive clause it
should have been provided if it were the
sincere and real intention of the framers of the
Bill. Therefore, 1 have suggested that
amendment that in the previso the first part of
the sentence "provided that the English
language shall be used" shall be omitted and a
new sub-clause (c) be added, namely :—

"(c) for purposes of communication
between the Union and a State which has
not adopted Hindi as its official language".

The other amendments are simple. Of
course in the other two provisos, now that I
have asked the proviso number 1 to be given
up, in the second proviso I have suggested that
the word 'further' is not necessary; that will
have to be removed. In the third proviso I
have suggested the word 'further' being used.
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In sub-clause (2) it is prescribed that if
correspondence takes place between the
Government Departments or offices or
between corporations and companies in
English or Hindi, a translation shall be sent.
Basically I have no objection to this, but
practical objection there is. Companies and
Corporations deal in technical matters. When
they deal in technical matters, they cannot
correspond in Hindi. They can only corres-
pond in English. If we omit "any corporation
or company owned or controlled by the
Central Government or any office thereof",
there is no harm done. It will still be open for
the companies or corporations to correspond
in Hindi if they like, but by adding that you
will be compelling them to correspond in
Hindi May be you will have to engage
translation staff, but why is it necessary to
engage translation staff as long as they can
carry on in English? Will it not be a burden on
an already overburdened uneconomic public
sector to have translation staff? Moreover, the
translation staff cannot translate technical
words so easily. So if correspondence has to
take place and a translation has to go, it will
take a long time. There will be delay. Already
there is the redtape system which is not in the
interests of business management. So I have
suggested deletion of the words 'corporation'
and 'company' wherever they occur. That
covers many of my amendments.

THE DEPUTY CHAIRMAN : You are
talking on all your amendments?

SHRI M. GOVINDA REDDY: That is the
object.

THE DEPUTY CHAIRMAN: You have got
ten amendments. Please be brief.

SHRI M. GOVINDA REDDY : I never
waste the time of the House. In number four I
have said the words "and the interests of the
general public" be deleted. In a law, in a
statute, what would be the significance of add-
ing "and the interests of the general public"?
A statute must be precise. It must be capable
of only one interpretation and not many
interpretations.
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[Shri M. Govinda Reddy]

Even if a measure by the Government is in
public interest, anybody may say it is not in
public interest, because it is an indefinable
term. Therefore, I have suggested that the
phrase "and the interests of the general public"
be deleted.

Another amendment suggests deletion of the
words "and having proficiency either in Hindi
or in the English language". This is misplaced
there. It should be like this : "the rules so made
shall ensure that persons serving in connection
with the affairs of the Union may function
effectively”. I have also suggested, "and that
they are not placed at a disadvantage on the
ground that they do not have proficiency either
in Hindi or in the English language".

I think that is all.

THE DEPUTY CHAIRMAN: Mr.
Bhandari.

ot grav fag verdt: #=w, 99
qaraa & § AT 7Y ) gavee &
safed Az & & feat ad 2a 3w
BI3A # 7 aX W § | A7 % ¥ 937
& AT UF 17 V@ ) fifa 7
T fa= % a7 gd 93 FA 9@
g fr g2 aramaAl 1 qu FT wwy
¢ @l e 32 A w71 ME 28 a9A
g d 498 @ oam wd
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[+ 772 fig werd]
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THE DEPUTY CHAIRMAN: Now

you must wind up. You have taken ten
minutes. There are so many amend-
ments.

=t gea7 fag werdh : F w@w @ ar
fF & % @Y sveiiz g7 &Y @ oar |
Sa HAY ST A9 KT TF F A1 g4 0
g fwar ar, I qm g & oAy
T

[RAJYASABHA]

(Amdt.) Bill, 1967 5496

A=A & wraor faar | Wy g HET A
ST AT & qg 7 4% weEl ¥ T
7\ T o A | & S wed
feedy T & v Fmar AoaT T F7
Tra § f& ag sashr zieres A6
q7 ¥ | TE FE BW HATAT FIAT T3
ardt & fr sewr ziweew fasr, a2
T § W qFANE | S HAw Al
a7 91T § Fw fgedt % wregw # A
& ar forr o7 7%, 7 feafe @t 20
dfF wv gt 7 and g fafezan,
1z 7 (= § &1 ar oSl & g, 397%
waw & arg gt fafeadt &1 gqmz o
AT FHATE E, AT g TAE A9
AT §, IAH, ATAE FT TEAAT IAT
TR A T T T FT AFAT g, T
a3 fom 37 worg e faan o &% &
Tt 3% Fg5 F1 qawg 98 § v o
Foaifeat 1 fedl o soeft awes
% wfeart gl 8, ww fau st
e FAT W1fEd AT TEr a7 o
aaAat g fF grrerem & fog ot “da”
Tz g, IHEN g R wew warn fEan
stiAm Arfgd | ag S w9 # sEw
¥ faggr woar s g &l ard s
v ' o arer wifegq

e A% FF T §Eq F, A
FHAY AT FT AW qgqr g fF oam
ey % o 7Y w7 awh &1 Fiww
# ag g Jgar g fom gt 7
F1 TSETSH FY AT W fear ¥ AT
I gl & ¥ feedlt & # A
4 | o8 off g & o arfafaas
qaw feely adft 2, % qwm, e
99 &7 & g feelt & A fams #1
e fear & 1 F 96 awwar v s
gt F1 fgeharen a2 a9 a
fael avar w1+ zafaw wr fadea
ag 2 fF o7 9y a0 =fEr @z w1
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THE DEPUTY CHAIRMAN: That will do
now.

SHRI SUNDAR SINGH BHANDARI:
Should I not mov, other amendments?

THE DEPUTY CHAIRMAN : I told you
that you would get ten minutes. You cannot go
on like this. At this rate you will need two
hours. You have given the amendments. Now
you should have spoken on whatever you
wanted to comment on.

it geax fag Werdt : g7 oF s
AIT  FAFEHET H ALY AT ATEAT 2 |

goawmafad : 97 T T &) You

know the time is limited. I think you will also
realise that we must pass this Bill. You cannot
go on like this.

ot gax fag werdt : AT W
I AL FACALN 2 |

THE DEPUTY CHAIRMAN : Nobody has
taken more than five minutes. I appeal to your
good sense. We must pass this Bill. You must
all have the good sense. You must have self-
control. One should not go on.

srgae fag Werdt: F g2 g9v
R e T RIE |
THE DEPUTY CHAIRMAN : Nobody has
taken more than ten minutes maximum. Give

your salient arguments, one, two, three on each
amendment that you want to speak on.

sftgray fag wardt @ § e
Tara FT A0 | ar aw A ag # e
Foz w1 7w & fael) off w1 7 € =l
fee) & o7 dwar & 41 IHFr A
feedt & & s wfed | = am &
g7 Wi fgwdy W o7 ferad & &7 saa
A A fe= 7 o wifegm . qae
qZ TAFIT FL @4 g a1 J1 AR AASAT
§ o fas 2, ot o faad 2, 39
T AT F Y Aty AfST 1 S oA
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aw fed & frmw ® wfemd agwm
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TE & | A gAwr Sfaed 7 AfE
fa FT F17 a1 FI7 50T 90 F T4
T 31T TR AT i A A
wrfaT &y gfaar w1 g = A
fs 20 auf & =12, UF FHAT FE &
AT THE FAWC FEl A% A T 2 |
e zw fwe o fe= &7 3w o Jvre
) AT T A9 GH AT AT H A
¥ & gy far A1 g2 g0 AW
& A T T AT EA A

o faard & w19 F F9 ¥ A
% AT F1 AR GIHA TEAT TR
gl
THE DEPUTY CHAIRMAN: Now,
amendments Nos. 5, 7 and 9. Mr. Sen Gupta
has spoken on them. These amendments stand
in the names of others also. Mr. Bhadram, you

want to say something on amendments Nos. 5,
7and 9. But be very brief.

SHRI M. V. BHADRAM (Andhra Pradesh)
: Madam Deputy Chairman, I heard the Home
Minister very carefully. He put forth
unconvincing arguments about the unity of the
country. But the same thing has not been
translated into the Bill. That is why the Bill
has not satisfied many of the people, not only
from the South but from the North also. To
make it more clear, the proviso to sub-clause
(1) in clause 3 is not very clear about the
language to be used between the Union and
the States. The first proviso reads :—

"Provided further that where Hindi is
used for purposes of communication
between one State which has adopted Hindi
as its official language and another State
which has not adopted Hindi as its official
language, such communication in Hindi
shall be accompanied by a translation of the
same in the English language ;"

The third proviso is for communication
between a State and the Union. The State is at
liberty to use Hindi,
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[Shri M. V. Bhadram] English or the
official language of the State. Similarly, the
fourth proviso is with regard to
communication between two States. In this
connection I would like to say that the
argument of the Home Minister has not
convinced many of the Members in this
House as to the purpose that would be
served by this Bill. It is not going to bring
unity as was made out by the Home
Minister.

Mr. Lokanath Misra was referring to the
language which one should learn in this
particular context. I may bring to your
notice, Madam, the type of language that is
being used by many of the departments of
the Central Government. I will give one
example. In the Railways, for translation of
the English words, I do not know which
language they are using, Hindi, Sanskrit or
some other language. For example, the
Hindi translation of the word '"railway
signal" is "avat javat ut bait soochak"—that
is, "avat", coming, "javat", going, 'ut" going
up. "bait" coming down, and "soochak"
signal. This is the type of language that is
being used in the Railways. Then for "neck-
tie" the Hindi translation is "Kanth langot".
And for the last wagon or bogie in a train
the translation in Hindi is something very
vulgar. The word used is a very vulgar word
and I myself am ashamed to use that word.

AN HON. MEMBER: If it is given there,
you can mention it.

SHRI M. V. BHADRAM : The word
used is "Ganpati".

THE DEPUTY CHAIRMAN: You have
learnt enough Hindi. Stop it there.

SHRI M. V. BHADRAM : This is not
Hindi. Is this the language that you are going
to learn? That is exactly why yesterday Dr.
Gopal Singh was vehemently arguing that not
sanskri-tised Hindi but Hindustani should be
learnt. In the official translations also it is not
being used. Therefore, the provisos that are
there in sub-clause 1 are not quite clear and
the provisos which I have suggested are very
clear. | I command my amendment for the ;
acceptance of the House.

SHRI BHUPESH GUPTA: My amendment,
Amendment No. 7, is a simple one, "Provided
that English and all the other languages
mentioned in the Eighth Schedule of the
Constitution shall be used for transaction of
business and debate in Parliament."

Now, having listened to the  debate during
the last few days, I have an impression as if
this is a battle between the two extremist
oppositions—the protagonists of Hindi on the
one hand, the extremists, and the English
protagonists on the other.  That is why, you
will have noted, in the course of the discussion,
very few hon. Members paid attention to how
we transact business in Parliament. Yet we
are a federal Parliament. Yet we adopt a
resolution which is supposed to place all the
languages of the Indian Union mentioned in
the Eighth Schedule in the same category,
on an equal footing, subject to the fact that
Hindi has to be ultimately the sole link
language of the Indian Union. But even
then, many of us do not have time to suggest
what should be done in Parliament. Now we
have been here for 15 years. And only two
languages are spoken here mainly, almost
wholly, English and Hindi. Hindi is advancing
a little, but English is still dominant. But
there are  other languages, regional
languages, "national languages" as we call
them. They are hardly spoken. Anyone
coming to this Parliament and listening to the
debate for, say, a week or so, would not go with
the impression that we are a multi * lingual
community, we have many rich languages of
which we are proud, and which have a heritage
of their own. No one would get that
impression.  For example, if I am called upon
to speak here, I can only speak in English be-
cause I am well up in English. But I cannot
speak in Bengali. Well, perhaps I can speak in
Bengali, but it will not be recorded. I think it
applies to many hon. Members.  Yet, many
of us feel that we can best express ourselves in
our own mother tongue. That is very, very
important.  Now, Madam Deputy Chairman,
why do I say this thing? It is not a fact that we
have. It is not a kind of slogan that we have
given and press it every time. Assuming that
we
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had implemented this proposition, then perhaps
many in the country would not have this kind
of misgivings that they have to-day. Indian
Parliament itself would be a vivid
demonstration of unity in diversity, of mutual
tolerance and confluence of many linguistic
cultures and many things that go with it. But
that is not the position now. That is why people
have the feeling that since it is "either English
or Hindi" and since Hindi has become the
official link language, perhaps Hindi will take
the place of all other languages certainly at the
Union level in such a manner that the other
regional languages would stand neglected, not
only at the Centre in respect of what is their
due, but also in the States. Such a position has
arisen to-day. Now I think we should alter it.
We should change this thing. They are
languages anyway. Why can't [ speak in
Bengali? Yesterday, Shrimati Yashoda Reddy
made a fiery speech in English and a good
speech it was from her point of view. But she
would have spoken with greater passion and
with much more effectiveness had she spoken
in Telugu. But she cannot speak in Telugu
here. She can perhaps do, but it will not be re-
corded. Neither will we understand it.
Therefore, I think there is a disincentive in this
respect. Firstly, there is no arrangement for
recording and secondly, there is no
arrangement for translation, with the result the
others who do not know that language would
not be in a position to follow that speech. This
is a serious omission and I do not know why
the Central Government is not taking steps in
this regard. Now it is not an executive wing of
the Government. We are a federal Parliament.
It has its own character and position. It has its
own personality. People get elected to
Parliament from various constituencies and
they come from all regions, from different lan-
guage groups and naturally that should be
reflected here, not in theory, but in practice, in
the very life of Parliament itself. Now,
therefore, it should not be confused with the
Union Public Service Commission or the
executive wing of the Government. This has its
own status, its own personality. It has its own
projection of the nation as a whole.
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We talk about unity in diversity. Here we sit
together coming from different language areas,
different regions, inheriting different types of
linguistic and other cultures. But when we sit
together, we do not find that common
symphony which we can get by making such
technical and other arrangements as are
necessary. Now, Madam Deputy Chairman,
this is not a happy state of affairs. Seventeen
years have passed since we adopted our
Constitution. Well, people are going to the
moon ; they are trying to land on Mars, Venus
and so on. But we cannot have that arrange-
ment. See the galleries at your back. I have
been here for 15 years and I And they are
always vacant. Can't we instal proper apparatus
there and have translators with necessary
equipment to translate the various speeches in
the different languages? Well, until you ean
bring about such a situation, they will remain
vacant. Is it because we don't have money? Of
course, we can find money. When the national
emergency demands, we pass from Rs. 300
crores Defence Budget to Rs. 1,000 crores in
no time. Can't we And some little money in
order to make the necessary arrangements for
translation? Science and technology are there.
You can get a Bhilai Steel Plant from the
Soviet Union or some other steel plant from
other countries. Can't you get this equipment
and apparatus from other countries? Now. I
have been to many international conferences.
Four or five languages are spoken there as a
matter of routine. Translations are there.
Transistors are used. You put something in
your pocket and the speeches get translated
and you listen to them. It is so simple to-day. It
is not at all difficult, Madam, if the Gov-
ernment will take this matter seriously. It
should be done. Now people say "Angrezi
hatao'. Mr. Rajnarain said it. But I am
surprised that not one of his amendments
contains this thing . . .

SHRI RAJNARAIN : It is there.

SHRI BHUPESH GUPTA : I am very glad.
Now "Angrezi hatao" is all right. I am in
favour of it although I cannot speak in any
other language unless I am allowed to speak
in Bengali. But
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[Shri Bhupesh Gupta.] let its place be taken
by all the regional
languages in a particular sphere 5
p-M.like this. When you say 'Angrejee
hatao' I entirely agree that it should go
but let other languages come in. But that is not
what is done. People think it is a small matter.
But it is not so. We cannot demonstrate our
sincerity for unity in diversity and our expres-
sion of faith in the equality of all the regional
languages unless here in this Union Parliament
we create such a living picture of things. This
we are not doing. (Time Bell rings) Madam
Deputy Chairman, workers are getting elected
to Parliament and peasants are getting elected
to Parliament. A peasant who comes from a
remote village in Bengal, he is not expected to
know either English or Hindi. How will he
speak in Parliament? (Time Bell rings).
Therefore, Madam, the whole thing is an
internal arrangement as it were among
themselves, English-speaking and Hindi-
speaking people. Here they are settling things
among themselves.

THE DEPUTY CHAIRMAN: Mr. Gupta,
please wind up.

SHRI BHUPESH GUPTA : Madam, if you
are all the time asking me to wind up, I will sit
down but I will be speaking on every single
amendment. After all you know that nobody
has spoken on it.

THE DEPUTY CHAIRMAN: I have given
you ten minutes.

SHRI BHUPESH GUPTA : Then on every
single amendment I will speak.

THE DEPUTY CHAIRMAN : If everybody
wants to speak like that, there will be no end.

SHRI BHUPESH GUPTA : All the time
you are ringing the bell. I say I will sit down
but I will be speaking on all the amendments.
I did not want to do that. Anyhow, this is the
trouble. When I speak on this important
amendment, [ am interrupted. Who is going to
listen to us? Do you think this Government is
going to listen to us? You know its attitude. I
am not saying that is your attitude.  This
thing has not

[RAJYASABHA]

(Amdt.) Bill, 1967 5504

been pleaded. During the last two days I have
been following the debate and now you say
'Wind up'. It is all right; I will wind up. That
way you are spoiling a good taste. I am
asking, do the peasants and the workers have
no right to speak their mother-tongue? They
have to be allowed to speak in their own
mother-tongue. I am anxious that their case
should not go by default here. I should like to
see this Parliament filled with people not like
ourselves but filled with the sons and
daughters of the working people from the
peasantry, from the hearths and hovels and
then it will be a living Parliament, somewhat
symbolic of the spirit of the nation. You find
that out of 50 crores of people 40 crores or so
live in the villages. Such is the situation. Now
are we providing for them? We are not
providing for them. About 520 Members are
there in that House and 238 or so in this
House. Are we providing for them? We are
conditioned by our own butlook, we are condi-
tioned by our own social links. We think we
come from the upper classes. Having had the
advantage of education and all that is
favourable, we think everything must be
settled according to what we like. This is not
leadership ; this is not statesmanship; this is
not farsightedness. In such matters this is not
the attitude which should be taken. You have
to bring the people together and establish your
bona fides not by issuing sermens from the
Treasury Benches but making a reality of the
life itself in Parliament. Therefore, Madam,
before I sit down I would appeal again to my
friends that it is within the bounds of
possibility, technically and economically it is
within our reach to make a provision for such
an arrangement, for simultaneous translations
and it should be done.

I should like this Parliament to speak less
and less in a foreign tongue or in a tongue of
other people. 1 should like this Parliament to
conduct its affairs in such a manner that the
people can speak in their own language, in
their mother-tongue. That way we will be
touching the hearts of the people and one
mother-tongue will approach another mother-
tongue and the bonds
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of unity will be created and strengthened in
that process itself. All the regional
languages should be allowed to be spoken,
whether it is Malayalam, Telugu, Marathi,
Tamil or any other language. All should be
spoken each understanding the other
through the mechanism of simultaneous
translations. That way we will not only be
just expressing ourselves in our mother-
tongue, in our own language, but we will be
creating lasting and enduring bonds among
them. That is how we should arrange,
Madam Deputy Chairman.

Madam Deputy Chairman, somebody says'
ina picturesque garden many flowers
should blossom or are supposed to blossom.
But have we got the gardener here who can
show that all the flowers are blossoming
with all their freshness and flagrance? No.
We are stifling them of we are only
leading two languages, English  and
Hindi, to the detriment of the other
languages. That certainly is not the way for a
nation to prosper. Therefore once again I
appeal to the hon. Members to accept this
amendment. I know the difficulties
involved in making arrangements for all
the 14 or 15 languages but let us rapidly
move in that direction and we will find that
it is possible ; practical difficulties we can
settle.  All of you have  spoken  and
made very good speeches emphasising
the need for unity in diversity and the need
for one link language. I entirely agree
with you. I also appeal to the other friends
here who are interested in 'Angreeiece Hatao',
I appeal to them to establish their bona fides
in this matter by accepting this amendment.
We cannot  give  equal status to all the
languages merely in the theory or by saying
certain good things about the regional
languages. We have to practise them and we
have to put every single language here in
its rightful place.  (Time Bell rings) I
hope, Madam Deputy Chairman, many of
my friends agree with me. After all who
does not love. and cherish his mother-
tongue? But I think we require a little more
courage and vision, decision and resolution,
in order to see that this amendment is
accepted and, what is more, implemented
by the Govern-
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ment by making the necessary arrangements.
Thank you.

(Interruptions) THE DEPUTY
CHAIRMAN: I want to appeal to the House
that I do not mind any one commenting on this
amendment. There is nothing wrong in it,
provided you offer new arguments why the
amendment should be accepted. But if you
repeat your speech all over again, it is not
possible for me to give you time. Therefore if
you have anything new, you say it in a few
sentences, Mr. Rajnarain.

Wt TERATC ¢ WA, F TWE
Twda & faw @z garg oF o sy
T F YEATE FT A2 faer & qwdT F7
WEI AH@AT A it 2 fF
ot ey e ot anfae s gAIE

T 9T &7 T |
SHRI BHUPESH GUPTA: No, no. Before

you came, I moved this. The only thing is I do
not lik, to move like a bulldozer.

ot TEAFTCRAN : HJAT WA S Ay
TEY T qgw & Y & 7 gfEr sm
FLAT E |

qraran, 4 & e w7 e o
SATET qNT TE A =fgd, af am
sitgdr wifgd at 7f ane ¥ Wie g,
AFATET AT FFAEET | AT
WmH v amfE gdd snand
ara® AT F wEF & AF FT F TAT
arEm % gfaat #r 51 ow e 2 &
Faﬁsrma’twnﬂwa‘\'{mm:fm
qAIAATAT, AEAE ST # faer
T &7 AT qFAT |

; . ‘
Bltos e T 0 75
it A

e ¥ Lg

T[ =t s st & @ 0w & sqrE
FAFATIT T A3 i |
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S TRACHAN © FATL AFAT FAl
qEA AT AR W7 AAAT TH
qAA | UF A SYERT WA WA
Zrawd) 8, & T AT WeE 1 ey
aff FT @I FAFATA TeT FT AT
FL@IE | AT OF USA & Al a7
¥ dqredy 9%, 47 9w A 2,
mfgamre & arfaer w&, a8 7=
AT 8, deaar & owr frge
A |

st FogAtaey (IXT) ¢ A
Fiediaem & fgama @ ag ey
A §, AT AQOAT E |

i TRATAN ¢ ST g AT )
Ty fafsrer ot &Y wrard # fafaa
T gAR U §  wwiad a7 adiw
AT B TE |

A AgA F ¢ 419 TIALT Ay
AR F AT AT AGAT § | AT
TTo MATA f98 & FRT AT | 99 AR
AmAtadrs A AT A & | S oy gifa-
feger ardm &1 faend’ v ag s
ff 0F J99 ¥ % ATATET &1 qFA
g wwfad Fma e dmdafafz g
FHRAA TG!S A AT T
Nation is equal ito nationalities plus
people.

7z N eqE frere fag oft & 9 4w
FrA A |

o Mam fag (7 fdfe):
AT HY A T AFAT §ATT F A AdY )

sft nwARAn 1 ' fa¥aw g
2 fr =gl 39 Gar A g fF far
A1 A aE AT g | A FaF ATy
Fadi AEAT§ AT AEA § AR
wfca fs dwde & gufes &3 arg

Teelt e S F g5 E 13997 oY
TEAT SIGET AU § S gar a7
1758 % AT | ool & wEw dfeq
AR GT A, fH T 97 AR B @
N YA g dWtAr L, .

THE DEPUTY CHAIRMAN : Be very
quick, I am requesting you.

oY TATAN : AT FT AT A 7
g A fardravd s g

qawrafa : &5 a1 arwr a9 fr,
® &t oot & w7 awd g

ot TwATEmw o foar wm,
At ofrw i falt T o wEvar
THE DEPUTY CHAIRMAN: But what
you are speaking has been spoken already. A
lot of discussion has taken place.
Clarifications have been sought and given. |
have had all these things. Now please speak

only on the amendments making the points 1,
2,3.

st T : et & g v e
1391 7 A @A TN F wz gd
freft & 72 wgr F 1758 & wgdr sidely
T NI X I L,

gyawmafa : 3z A Srv 2 AfEw
TH AT A FAE THA AL G |

off AT ywEr A gAE
o faaz & smar 7 s )

yaamfa : amagfaae s ag g
at faaz A & &

off TATCTe ¢ gwEr Aty fiyas
& &Y, AT e fivrz w2y av 4 fivere
FET |

Fmamafa &5 & faee

At TR : ZAFT A7 AT i
AT AT FET AN | W AT HmrAT
TE 9T F4, A TCAT AT FEAT EY,
I
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Uz 9g § & 0 v 39
g ody 4% § fomey faw & seem
FYar g wfwe faor o faamr &1 4
wg @, faw § sv9w g waw fzenr
oo g FIH a5 FB AifaqT wegar §
o gA E, A1 H U gy AT e w
arg fa et off &7 av av dr A
foram & s & s fery srrg & Ay
ft & FamEe 3o s A
S | A1 a| gAre gae @ &,
HEAAAT, § IAFT AT ZAT @A |
T qT F A% FEAT AGATE, FAL
1§ fasr ga®! waa 4 aud, T aarmEdi
A Wqw e & Heaw & fae
ATEA FT G qATH AGY, AT TAT F
Harew & wEy A vy @ frogeid
ez &7 ot wrd § ot S
7 ag dreaney & fod qedr g e ad
wfafes &, =& wsodr g &, at
I daraT K OAAA H LA T FL
TS ATAAH FT TS AT G UAZ A
A A & IAH EET A @ &,
W 3aH T § 9% AR, W I A
feefr & wed & ar feelt w1 wd@
e &, § 9% Y IAAY &Y Towd wAl
7 foodl fely & w59 s §
o fafaz s, astar, ag o Ta=a
T FUFE | U Fowe F oo | @
a1 fgedt awivg o 7ET &, SAvor ST ST
aedt F1 Zieaa e & @ w e 9w
wear & fey 7€ 8, 3 A /T
fedv &, @@ wmwTsweEr 4 far 3
78 9z fad st faumr ar& #t 0w
fafarez amar awmr wma &1 7 =y
araar g afws it “afaren” 59
AR § T AET | AT AT AT AT
A1 AT ¢ 98 04T 99| § @Y v |
oqI9 A AV 8 g tar faee
yaAE #T W 8 afn saw o uw
fafiq wmar 91T 2T 90T | &r 4 A
TZ AT AN FT AL §, TG AT A
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SITEY T TE 8, 9F A1 A AT A
F1E, AF AT AT IR AT fawa
ady AT 1 W FY UF a9
@y smaee = suoaT &
feedy wrar sy @Rt #1 W amATw
FT Ay wfer A &

wfed & @ e S & amz

FAT g WX oA Ap 4 fraas s
wigai g fmwa el o fad som
gl T\ A At aTme =y s
e aw® v AR g
T A & Tl wd g amar
e, aEsmEdr fmdlr o
TR ¥ qq F AT FACE |

=t fawegwe ameerst Srcfen
(vmwRm) : & oiw  famz gy

ot M wwel (s w@w) o
o AT TEE

THE DEPUTY CHAIRMAN : Yes, take
one minute.

SHRI NIREN GHOSH : He is just coming
from Andhra. How can he finish speaking in
one minute?

Fagarafa @ ey,
faaz & fiford

oSt mE wogf: wgmm, @, F
AT T AT T3 97 HIT qIA oFEH
#1 wmm 3w frnfeis &
3 W UFNZ UEFT ¥ AR I
frar, @ s ¥ fomn | =i
foer i aifom w1 fas dnow a0
S| 78 99 07 e ga ar o faelt &
gt faer ww Z § fF 49
#1 faF @ awen s g
azi ¥ famfaet Ffamr o zafem,
A, § wvE wEr dger g fw
qad # s argg @ fr av

TE wUE AL FwAR T AR

arferr | gtw
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[=f wvE wEfR]
fy ferd) el o ome ) sy AfFe st
¥ wrer 32 & fF oS S W
Foyq TEAr Agd g o fegern
u dmemd @ g 7 ;e
s W W T AT AW A AE
Faysft FTFEAT @A A1, § AR
freg g ; #ag WA g fe agt
foma ot FuTHT TSAITIEY ST A
aye Az At 7 fzad gy o Hof
go a1 am A fF far v Ea
fam 4w aE wEAIT AT E Tﬂﬁ'
ar A (.T:rramq T F7H 3
dt e g A & frgden & fod
sisfy #Frza ZT@ K @ fagr s,
i w3 w2 fE STt A
gy & fad oW A E ) TEH
1 gEEr qETE, W

arr  fergen W S0 & AW TE@T
s w ww T S fr o
&7 wz wer w A fE E Al A
XN AN A F a1 T "aed

g A fegmm ¥ I
st @1 AET A A S

g & fad #mw FTF =T |
a’rmﬁmwrwﬁu’m‘v&
fergera ¥ oy o @ W
g fomer ot SEAr | W &,
it FHEE @l W BE OF
A1 E | Tt I A AIfHA W EHET
FrTE ar WA F1 R & a1 afee
% querAmT @ ST SR NI

darm fedl § orepamT s 8
a1 T q@ ¥ I wEw ¥ faEr
ar afaw § oregEgiz gar @ e
qe afgaare # 9IFT IAT 93W
1 afgw § famdr Ear o
T TE 8, ST wdm i afeer
F AR FF AT FwAr Al Ay
dur  fear s s s
g a7 AE AFATE | TG wifawaw
mEew uw fafoer & @ dw ¥
st W Y fafwesr & @,
fegmm M smar @9 gwew
AT 2, a‘rﬁ:%ﬁrmﬁnmﬁ%
afta, wou% @iz o § oarl=g,
9% AT F wfeq, Frfaw Far
qAr g WY JIT HEST W wEN
TEAT FATEAT gaﬁtﬁ'-’} T THr

SHRI NIREN GHOSH: I want to know
from my hon. friend if he is prepared to accept
Tamil along with Hindi as the official link
languages.

oft e Awgfe: #f & waA &
fed due g 1
SHRI NIREN GHOSH: Then he should be
prepared to have all the fourteen languages as
the link languages and for that he should bring

forward such an amendment. Is he prepared to
do that?
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SHRI BALACHANDRA MENON : No,
no. Certainly not. We cannot have Tamil as
the link language. The link languages should
be English and Hindi.

stmE Augle : gw AT WA
i £ et o afae fegma
# wiffea dqow @ SRS A
g fram @t ar fogrena A S
ClE I S (et i T e (8
g1

wf; fawmgaTe ST |l
ITEANE  WEAEAD, § A 2 & I9-
grer (5) ® St #@Er WEn Tar @
BWIT T, IH T AN FA ¥ f@F
|z AT E | TE AT d=w AWAT
Tr g

"and until after considering the re-
solutions aforesaid, a resolution for such
discontinuance has been passed by each
House of Parliament."

Tz A1 599 A A2 IH ATHEA

T UTET A AATE N AT 1963
# T A7E A7 ArA IHE U 4 /e
TAETATA  42% # WA al Iege
St TR TAE g2 4 fw e

"It is said that when this matter comes up
it should only be decided by representatives
from the non-Hindi States in India. I have
been unable to understand how this kind of
a thing can be put down in the statute. That
would create an extra-ordinary situation and
would be a wrong precedent."

gt fagr sty sremEe TEAT
#r At & dfew art Mram e fw
g dfgam wrdr fagd ww ¥ s
TC AXA TE| AHA § AT AZ FIAA
N TE & v w7 aw  gdgefy ad
g Wt a7 aF dg FaeAr ager
A ST wwdr ot ofr waE g,
afg soas; @A g 7 areEd
#2991 § fF wwr van a0
@ifza wify gz dfaw & o
g dfeawr fow g o oaww g
st &1 fagrd agwa & AT 9T agEy
oS AFAT 8, IOq A7 AT THET
“mafie” fEa wmr g @@ S @l
waeqr & faad fag aga @ @
& mWma ¥y aomT a4 wafaa
T & e fam e f=h 2 9k
ma feft @€z &% qu oFwdw W@
A TF TOEr arew fEar s Sew
AT FHIT T avg #1 smaeqr fEm
ST AT AEl Al awar |

gn Wigh fF &t wEew  zaer
FEITAF WA FT ATH A A AT
AT TE A GFA g a1 A FArE
forr & & for a7 & dfqum
u garaa #r 31 e faer
qifea g o asar @ 94T A &
w3 fagrd &z ol FT A A
T 9T A A9 g@rfad wm

THE DEPUTY CHAIRMAN: Now, Mr.
qg TAET AT F ToE 21 T Shukla and Mr. Tarakeshwar Pande have the

o T | S i e e P
T W TR FLEZ ! T ER X Rk )

FEd 7 fF T A 7 e w( RETEIT AT qF (IAT I )
FMT ¥ AT o gemr ghge | vewn, @ qw fEAmmar qw il
& g oar wsh A adt g, fr‘wﬁmw#fawrmfaw
Tz F e ey afifeafa gy | T | OTE THRAETE R
A TR ET RIE? gwAd wgd | GAW 8 FA gl @ v
¥ G W oA frar omm, | A 9999k 343 % feelr wm dm o4y
95 R.S./68 ATy A A AT T qeen
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[#fr ngrfie war AT |

F AT 1965 7 TH A A -
WOT A AW E N 1963 F fauuw
# oot v fagmE ar, I@E o
gETw fEar e gt sEE g
AFATE | WEAT AT WErA S F
I AT W ose fanT aEaw
gu aga @t famm w=w 7 g faug w6
qA & amaq v faar g0 & Ay
AEA, I TR A A RN,
gEA F AR q | g 9 4 fAam
e wgar g fa oafaam @ sih
1965 % 1% 7fg @@ aFdr g a1 ¢
i F A 8, 5o A
= i, = faadt ot sas qen
g, T F foa w s 2 e
et fafme &7 & wfawrd faar
q | T fAaw ° SR wH F
fad  @dsit F1 T@T &7 [y & oo
W A wa & A% HAAT AT A
qEI A HET #7902, faey
® B &7, IT AW 4G GfFET

LR L (R AR el e o e R e
W FE AEd A A G AT 4,
R ATAR N, TR AqAR AT
fraa @ afer wafae s &,
g et & o @ afw o it
AASAT FT FAR ZE A A A
R flr & dva ey aeed earfo
g, |WIF TF AT 0 | g
A qger wEEE @ g )

U U A @ 8, werEn,
fF & 7t F 59 €, 79 1952

a g g §F faww & faq g9-
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T A s g a
T A wafa i Gl F faww
T 9" weamr & owdw v fe
T A EE A fe q Gy wrd
ATAAT AE | ot 7% T 7z
T Aq S @ E ) wfzg A aw
RURE I o O a0 Qe B g
dfaa & & w4 suE s
et @1 e fawre faer g
fF feedt ®1 o Torwrar 3 =
AN %A X e Aw F fedy wv i
F1§ Ffomi auferr o 2 s
THT FET A AR S T, § e
I8 @I BT AT AL g | v
T@ TE g fE o gy o g
A & (7 St 1 a9 #r sey
Fa d1 frwg & feely s wft
TE o1 awdr | ewfad @ w1 &
& o af a% Ot araear @ iy femt
F oA S ft et a8
afF @t & qm fee i i
T FAT AT q |

I, 9ger qF Ay dfaaa &
T g i@ iaz e fx
AU T TF qAAT T o A (2w
TomrE e, o sfzdand
U Fgd &, 99 Tq AT F1 SHFI
qHE AT qg TFT F AT AvEferw
ferarar srammit & weeriat qaver | wEEE
aw wHH A T g g s
F Ao feelt @ ang e ¥ o)
dUSft ® wErT W ommwfr ¥ o
afeme @, 9vg 78 wfawe 41 74
TAATHTH qAg FT & | &7 oy faay
e fa =g afvwe afaam & s
faft %1 faam &1 87 s A wifeam
q & w3wl w1, Tl w1, 9 afawre
fez w1 & s afama & s & s
fed o 7 &, adr 9z qug +fr ¥ Wt
g | = fadas ¥ qaw gw wafy
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e afawe freft o w1 A 3
aFd | WA, Saw WAT S0A
ﬁm@,q@#ﬁ%mﬂr,ﬁﬁw&
A Adi g w awaAd g, AR
mx w1 qE AW e g, § AL
st ArEr At @ 9q
dfgr & ag wam g fF =g o
faiarers  wifaam 2 & afz ag @
7 @ fgdr waifo Z@ Ay T
BT il U B L
sraear &1 8 fw A w92 w0 )
THy SAS AT EE ¥ gAen Al
ft, s s faar w1 fawa 2R,
FIATH 79 e i feedl A1 o
AT FH AT H @A AfHA ST
qg wE & @A ar A
W FEW AwS @Iz At Al
T A%z ¥ ag faags 7= &1 1 7T-
wrar 7 2feraa § A T & A7 ZEen
F g o0 ¥ @Y I A 9% 8§
zo TETE | TE AfAET #71 T IET
faorama  (F<Fwaz) F¢ 30 2 |
darfs @ smife @ faags
gra fe=ft S Wi Z= A s
Fag UT WA AW F ECHA @
FERM AT FUS wEA AT ATAT
Zrft 1 faedy wmmardT S # e
o & fam, saar Aam fram &
fore gy IAET WEATHT FT A F
fad a8 A ® AT T W
o fadms @ ssft € w1 AT )
fey ar afes & s gEE
¥uwamr & ' ¥, AfEe "
a1 ow  SfeEn & e atga
# gwrarn el fae Y6 dEE
TAAMA-TAT A1 AAAT FT TR
staq @nea fzar @ 39 A
Fromear & fa@ 10 1 917 9T

e AT faamea AR § gt |1
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qmr g w0k bR TEE 4ET I
A s @ A a7 f
g3 fwil A% Fedr a0 9T
o A7z FNATE wET A2 AT
gz FANTA X AT A7 ATl A AT
7 yfer a7 gen wifzg (AR
q ogw oAq A1 i A% qAFT 15T
A aafa fafear w7 o o el
F T AT TN E R H AR
gaar awa 2 afa f@h W
# fan zw  wafa fafem FTHE N
wa gwa  Afama § afew & 4w
15 9% & gafa  wE A, q AT =
fadgs ® 15 a0 ¥y wafa TH A
w1 st @1 Awd § ) afra s,
§az fraen won wgw g W
e ¥ Fm Aoy gag fw
qafaE @ #fgge @ T S
L gz 7z e W@ q{Z A E
aifqr 7w faFm wEW TAE
AT wad fam wafs faa FAE
gz gwre sfEeEr ATOTATE AW F

Zzrg o Fgwdr g s fzed i ol
ATE W AEAr & | A1 T A F AT
feedt  sraTaTdt AT & & @
Zwat a1 A s o ot f
A A T, A Fr oA A1
AT T T gE W FER AT
el (I UL EoEigk]
7t o™ #rq ¥ % fag Ifm
d77 & AT T frstae wata & fag
ey ATE st gl g WiEm
wq Ffama T TEa 15@0 @Al
A1q 15 A9 TEA A A gmafa
@ g wfgd o Afe § T
f g wEEIT A 0 SEET 1
W oA A A g T
faims ®raEC AAE H A4 ) 7A
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[+ wgrdiT qa1z T3]

TG wiy e F awaer g v o

30 At At @ ¥4I § TR AT

it =ifgd

SHRI N. PATRA (Orissa) : Madam, I want
to say that my friends coming from Hindi
States should search their hearts. What have
they done? Since the time when it was codified
in the Constitution that Hindi is going to be the
national language, the link language, what did
these people do? Neither the representatives
from the Hindi States nor the Hindi Sahitya
Sammelan which had the chance of
popularising Hindi did anything. Mahatma
Gandhi wanted a composite language in the
name of Hindustani which should absorb
words from the different languages so that it
will be a people's language and possibly it
could have been accepted by this time. But
without doing anything to popularise Hindi
when the limitation of 15 years came tc an end
on lst January 1965, they came forward to
impose Hindi. And then a call of revolt came
from the South. They protested and there was
loss of property and all that. It is not only a
question of Nehru's assurances. Article '43(3)
of the Constitution specifically empowers
Parliament to provide for the continued use of
English after 1965 for such purposes as may be
specified by law. So it is not only the
assurances but the Constitution also says that
English should not be ended unless and until
all other sections of the Indian population
accept it- For the Hindi Sahitya Sammelan
there was a lot of chance to do something.
There was a lot of money available with them.
That money has not been properly utilised.
Statistics show that within the last five years
the examinees in this organisation have come
down to 50 per cent. Without doing anything
themselves, they now want to go against the
assurances when this House is going to give
their stamp to this Bill. So I would request my
Hindi friends not to intervene in this way by
bringing forward amendments but to whole-
heartedly accept this legislation and create a
sense of confidence in the hearts and minds of
the non-Hindi-speaking people so that things
can go on smoothly.

[R4JYA SABHA]
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ot AT qiF (3T w3) ¢
feedy  wrarfedt % weprr

T Fafr T oww ¥ g
AT W IR wmT o E ) A
WAMA AgA TET R F WAl
g i ag st minr fadggs &, 72 dfaam
# afefs @ diw & farag 2
7z fFft e & oawa few oAb
AFal g feoft qvme 4 ow am &
TTF AT a7 FAT FoT FaHT
fzaad 741 4df @ & wmw fed
wrarardt frEm St e g @l
ANfaw a1 73 & | Fasr avmia g
WT0E q I AT W A9 FT T

SVEH ATAT  wT Wl aF Fad
Z1 W oTEar agwEe owic faim
TNAGT F7ar g &#7 IA7  qEANT

A wEF GEAN F | WU faeEs
T B

AT 9 wEEd 43 ¢ F o
A9z wEd £ ¥ AR AdT
qaAr @@, 3 dgea g fE
AW @ e amee qg & fF
FTHGT AR AT FT ART AT 2,
TARF A@A g O F4 AT
anr fmn sm o #§% d@ET ¥ oaga
T AT F qFAA AT T F AT
o=l §HERA g OfR oo s faera
¢ fame 2w godd &Y wvad
g AT q1F ’ sEwT WU g
2\ WEEIT w1 gRen 7 g
s wifaw & amgar g fw awoan
2 A AT § TAR ST A7
fam s

i @At wva feg (faer) -
AT, & oW AT FUET Ao 13,
16 ®YT 19 9T a1, 34, 35T
AT S AT AT FOT AT ATA-
ATTO ST AT
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A, @ faammm oo
AT F qER wL AT wEAT T
fe & 4 fr ad ) gatw AR A
i oweT H 99l ga:;&ﬁfq?‘.ﬂrﬁ
o fedt 3 we frow AW fa @
W fedy awn, fmd Gafe,
fedt awre A 2, q 4TG0 AW
TR qﬂﬂﬁmmﬁr 2 fw wrfaz
AT T Ew AWt & fea fwoaw
AT wem, fa@iw, wer w3@ HAifz
¥ azr g@rad ) # awmAr g e
st e o &1 w0 8, 78 S FwT &l
F AT ®r 8 TAE 29 9ImE W
% £ @r, 97 Tadr gg AfEma
§ fze1 & uITWOr A F N HT
dfama afeag & feedl & a=d fafi
v fg=) @y #r,  afwer,  ae,
qaAEE, FAs, 3Ifear, T wifz
§ 7 faedr w1 A7 wsvar we fea
T EME, AT R FiF F Arg Fg A
z fr fodr saewl W gw T afgeg
¢ fwmm wasr faded w7 &9
A wiw A mifEar ZAE gA A
T2l fradi |

W1 3l #0349 acdr A w1
H WA AT I WA, Afww uw
g A A KR oW @E freEEn
qEm £ s o2 = om B el W
T AT AT Fe e 20 OH
A Ear g ey i 22ed feqamrfy
R oA T G 1
aiie femen %1 Faw mfemi @
7w foam o8 07w FAnE &7 fAa
a2 A W feed W oaanae
Al A F AE FEA 2 | TAD T
el & AL HF FEar wwAr g fE
ar ara feedv ady s & a1 neaw
7 fodt ot gEw F F 1 o
1 IUEIG  FEAl, TF AF AT FT
dfqarsy @i 8, & wvmw g froww
qMTT H HfA9@ FT IVFT FET Z )

e
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fres 17 a0t § wrehig i A 7@
W 2, Afram A gEgear woA
& fewr s adfm ooz @ e
e & W 3 @aew ® oaw
A T wiffamiz & 43 57§ @z
7 fed 17 i § aw g
S dfaae § s o0 2
A FAET F1 fEmr ey

SHRI M. GOVINDA REDDY: Madam. I

believe we are wasting our breath in moving
amendments. The
represented except by Mr. Ramaswamy. The
Home Minister ought to be here. He ought to
hear our arguments. Should he not reply?
How can he reply to our amendments? He
owes a duty to be present here. It is showing
scant courtesy.

Government is  not

SHRI MULKA GOVINDA REDDY:

Madam, the Home Minister himself should be
called to be present in the House. Mr. Shukla
is not here. Where is he?

AN HON. MEMBER: The House should

stand adjourned now.

THE DEPUTY CHAIRMAN: Please. Mr.

Sinha, you must continue. Else I will pass on
to the next speaker. There is a representative
of the Home Ministry here. That is enough.

SHRI MULKA GOVINDA REDDY : We
are not casting any reflection, but it is an
important Bill.

THE DEPUTY CHAIRMAN : That is
enough. This is only the amendment stage.
(Interruptions) Please let him continue.

ot Yt s fog: weEan,
§ a7 2 ar f& s g & afaaa
F wafas R &1 A ara #i
FHA AMHAT T AG0F F T2 IBAT
gmr, af#n =7 & 33 @A fem dmr
ar e Wi feafy G & af 8, 92
fegfa  adf dar iy )
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[ tady 7 Fag]

L GO AR T e i
aepafas @ s@FzizeE 9wl A
HTHIT T A7 Y AT T A9
7 g e & mum ¥ 9@ g 2
# mam ¥ faega agaa g, @ aw
¥ wgwa g, afew (e 7 Fgm f¥ ag
gl guia g fr oz § W gwee gdwt
#r e giy ) wfaam # ag faar
g & wmaw Tmaerd fafra fzh
Tt #w feer § O ower weEw d
faa =g (Interruptions) W?TEFF
war § Hegareor feel w0 d ofr 3AE
faez g wifs & =7 amm 1 w@a g
FT WA F| CATATT, ATTR N AIHA AT
wmr FAzfomz §  oyoEdree: wEEl
¥ 9% FT T qATE A7 TFA), T AT

ST H AHA FAA T AT F | OEW
AW &1 HW FE AT & gurEr Q|
1 77 Fewm 7@ 2 fw fedr feefl &
FOT EATEET q® A W S
feedt wdf wemr wmed & 3 fedt
T agd wifed Wi A 3 oI
feeft adt wox, gw fasgw ov% ax
T AA €1 afwA ST oATT 39T Fa
dud I AEAE | T WMT AF ST
fad w1 fel % faens, s & a9
feir wrd afeer % fao, &eop & fem,
Ffemi & fom, e & fau a1 79
qHE H AT A1 andr f, dfFw aw
T Haen ® fed s FRe T
el adr ase @, & o= qmr
, zafws  sash w1 @ wifEs
wilar, & szar wEar g fF g

S

A
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at s Fre A g dwEr oA,
A A gr AT goh oW og o g
F1 | @07 AT A gr, dwEr oA A
TEAT AT 31 A9 AT ag Zardy wr @i
g0 AFAT & (Interruptions) ) W, AT
ELIRUE (I G AR E e I e B
St gard) W & A7 g At d )
s ZATh Wi A @Y e 1 s
F Fwem ¥ fD A oA e

FIdE A AT AT4 TW AT FT YT
s & fF s Sdst gat av v ar
feedr 1 % 2, Wrva 1 F1E wAT

T AT AwdT, A7 AL qwAr |
ar gare fgh & aEa w1 A2,
AT AAA FAFTE ) q@ A WAar

qEr A% AW F  fAa S 97w Fv
AT & IEH FWITT AT AT G &
g fadra At & @few wrew ¥
WEHA T WA SASAT FTOEH TEAT
T AEd@  AWi® AT F FET
1 owrar s faEen @ oar
AT FF FATT F AT ATET FATHA
#@ &t &g Grrér g g A At &
N A Az fuddf adh . eufer
aw wEd & e gt w1 e
w9 | A% fed W1 Ewa gWENE
fer & 13, 10 51T 19 97 gaq
g1 2 f& o wow s g feed
FI GHE A FF § fER & waAr
F4r, S ney  defge Al #
FTAT |qH E, AUAT F AATH ATA
aTEAl § A4 R § TATI F149 |
AT T OATET £ 7 q HAA H oA
FT a1 & ®¢, Afwa fedy aual o7
Sl qA AE | AET &1 TEl &
aeaeg g, fedy w@m® 3 v §av-
fedl o % wew F1 f@d 7 ol
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IR ATAZ IAFT @A AT #,
afwer &, oy &, ar it off z9E wmr
g1 Tad A AT spaeqr &Y sy 7
T2 H S wd IAET FOAN T 7
AT HIT KT IAHT TES( ST A FUA
F1 FAAZ 9A, a4 Aargm el
qTA qEF 9T qAAAE T A4, qH
Al AT #r AT § 1 @Afwa
gustl ®1 Fwrfa qa # Far @
wifs  #@icfr w0 @ = A T
AT #OFE N WaT TAEA A
FFAT & AT WA H AqGA AR A9
FEAT | T WAl HTA H AT
wAEA FEm 13, 16 T 19w
oufema w7 g

it aven watfom (S7e 9Ew) ¢

Fraafa wEtEar, &% gaw % g9w
wrr #F “merarar fael A & wam
gz “mwwrer fgE 2 owr wg @R
qrE HEF ITd AT @ | WL A
gH OFIAT E AT W FIN, T AR A
T F Ar-AaE A wEt # faage
HF vz 77 fFar o wwar ) wwfan
¥ AME T FEA AT E arEn
q aqim FEq & faa feaaes
AEAT a4, foed e w8t
g mex W1 wiE 1 g i o
B9 FeAl W 2, fand faw wadla
qz @ S a A wED, S oFEE e
frar gz feu 90% sqmv @ aw
oar AFeT Iufead wTAT AEm 2 |
TH X TN Haew § A1 wrfgw i
TN w14 F W Narfasie & 9%
v fer w0 w18 el 9w @
faarr o a1 gw aw fg=
famsr fergmr 0 #ar o wwar
ol wra feed) ®1 @n wn 9eA
& Arof g 0w weE w0 TEWE
ava #wwey ¥ wm7Ar =ifaw a3
FH BT AR FT FF AT ZAT qTHA
fasfl warT F1 wwe sfegs 7 800
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fee 477 1 % q9w 9w § “aenar
el & 8 s 97 “TwwWEr
ferfl 2" oAl #t SiresT F1 8 w79
arer Fwll g

g uFeT & fF A7 2 & wuw
AWM F oeq & faefafas o am,
Agfy —

“zq AT w1 ag AT g fEw 9=
aF  Fuon vw fawer 7 w7 H A
IqweT T dq aF  AnA
At &1 faww '@ @ H{I7
Tafeu, @@ @ar  wFeT FAT &
ff d9a1 7 Faw g &
F7 FUST F OWAET F IEOAL
TETAT AT e WEIE FAT
AT gffad w@a s @@ a|
Wz awm fF s9e usww @)
maafas  sfaw & faa fafae
A0 % HUSH F o W gEEr
agar gurs fFar g 7

a1 ATNT At g FEA A A L,
st vw fafesm dwen gufeaa fear ar
70 & IR 991 2 % ¥ g8 TE a7
T aaarT uF fafess waer & fan
oF fafeaa diger saferm 21 amr 2
fe sz zw fed) 1 rd fawrg #29
g ar 2z wafs zart ama o 2,
Zare g safer el A1 an Iaae
Fo F2 W gH0 F o g, W\
F4 zaT% 14 ¥ <& wE, fad ww
q&d) & arg, faad) gzan & am, fFa
Fifersr F7% T F.4 F1 AT 377 999
&1 TH WE T W ZWT wAEEE §
AT FAr 2, OF F57 TT AT ZAIL A1
WA FUT E, UH WA W HNFH I
A HIAAE, TA ALE T I TL AT
7 2 a1 Fewg A7 & ar afasm
7 a1 2% 3A A% F T F FT TR
7 #iwa 9 zq AvE & qaeT 11 Iufem
Tl fFi @ 39 duq ® 9, 9
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[sfraet azan w@ifear]
ATl 6IE A g A1 2 gfew
¥ gafeqn w¥ & 97 aF 2ma @ E,
15 a9 &1 faz9a 64 & a2 F 15
aai i F= q fz) @idd, 39w 3@ 0
ars g9 faedl &t @ adt $7 90 Z
Afz=) 5l W I ETFAE TG & AT w g
a4 o 9z fagaw vfaa
FTAT 92 %10 2H s & st faedl
grat i TEafet 21 A § ER o3a
AT 4T TEAT A A S A | DT ATE
FT THE W 3 (A, TUE F AHA, A
) wFAT * qrRA q AT OFL FHI
e gl =ifgr | g AW e
fomar wzar faemr 8, awr afaw
AN & A AT Ao Al w147
Fow 3u wiaey # 79% T TFT g0
araF & fa gare soe Sust ard o
2 a1 afE=fl awa arE qan £ fw g
Fa7 2=y ardy s @ &, sWiT =,
gare faeardt st oAl avaEr, w0
fawr, s wifas fasa 575 3@
F, U ¥ garAq @ f@e 9, 277 A
T @1 Iia | fgee &, 14 e
T Jredl F2F qAIC A, T2 Fid, IR
A ATFT AT T 7% FT AT AT, 3T
arq gagge  fEar 9w, AR
AEAT FT AZ TFRAE AT AT IAH
T AT ATERT F A FE TEH AT 2 |
H yF weeaw 7 3z fqEAEa g
gt & fa oo gt 3w & eadr 77
arfeat w1 +f d9u 8, TE W AT T
TETEN GFd | TF dET 9T ZHRT T8
A wfren & fawiz Fon @ifay A
st +ff Fa wfey 5 wod wr +90
& ot afror & & 7% *F A@nfefas, faw,
famat T & wiand faefl g€,
forar agwedt, agu-faqao wifz i
wread faeft g€ 4, sarfaat st ¢€
i I F4T I | 5 fzan, §9
aferares ov 1T wgRdr 391 [E A,
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Famarafa : ag Fwicy Ffoo

At weAr wEtiTan § Raw
FuA FE A9l AR | F AT & qeEa
# Faal a7 FiEdr A 1 dfw ' oam
A Talan § el @ wE Wi
qrdT gt 7 AT @ 3 Faifada 5
A 9 "qzrafa g, # @y (77 72
W FEA wEdl g fF 98 73 F 0
g ® wmdr g ¥ s g & e
qras § @\ 98 gz q TE 9 97
ar faf=ws &7 7 aw gaR v
AL & AFA 2, A0 faww 4dy 37
AFAZ N A1 A FEA dEdr @ fF
ag wfearé fafega &1 7 37% awq 2
affr 7% amm w9 W ™
o 29 2, 399 fager w97 F A9
qaeralta ¢ afiT wvi w8, wefa=i
7 7z T it A ow wforr & fr a2
AT JIT AT A earlod 7
& foa arst 3@ F A% A w1 A
aeT & 1 7 el wrew ¥ el @
AT qEA F A7 A afed o= &
frarfeai & fz=d & sprey & w7 21
AT ATE & ANT q HTH ATAATAL
#1=aw fear 2, &% ar Fmy f¥
aga 7 forer sy g7 &, foreray ofv =i
T famz wwe faq § sad & sfawr
zw faaus & fadg o & &few fow of
SIS GHRAT AT TLHTL, AT TAAT AT,
AW a1 F qArEr aw & v,
THRT AT ATET &, AEA HZA F |
T T RERAT A1 A7 T wEE,
T AT &Y arfsr &, uwm Al g A
fomie & ¢ %@ 2, IO & Wi AT
ferl Wt srtaTT &7 A7 &feror & AT A
grfaet ardy =i 1, 3191 &1 oF 17 q
ferre e wvEn & T T & ae
AT ey w1 fremr q@d £ )

e WERl ¥ q19, WA, § 7076
qaAz 24t € fF arew q@F wag far
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off Sd ATOAS : HIEA, qE ST
qEE & T 9T AT aET 7 w6
Y BT 8, ST GiEE sEETAa
St F1 FFA T fean @ foew =
F21 & f oo foaemr oy o Farfone e,
qZ FIT T4 & FFAL 2 )

HEIRAT, AMT ;X TET FIE AIT
fad st 7w fa faedt T
T A1 42 79 487 qFAT &, A AWAAT
ifrggeem afig  Aanmmr g v
ag Tafad 0 7o 78 T oo faew
F1 w1¢ wd A ) @ Aifza 4w
foraey A7 aF8% 7gi a7 gE adr "
7 e # a8 4w g fr gd qm W
g, ot ar-feed waw & w2 udy 7@
2 fv e fo=h w1 sufwfoma Sow
qAT 2, A g9 qg AET £ F gH
zizw faw, zrew faaw & am av 7@
ffmgm el F1am 5% | 9777
Zw ) W& wigw, w®E Wy qEAn
afFw az am A agT 97 A, 97
{1 371 9% £ 5 g ff 2 97 a7 %2
77 7% fgdl g, FEaa o
T WAT @ 1 ST T AE 9E T
g ol 2 a1 g s g g feel o,
WAL Y, T A G | F A
qwera £ gz & 78t g wnfag afe
T qZ TEAT T & A S Ha e
faar & f wonfedy o fr 22w 9z 77
7 fw feedt &, awnifdy afsesad w1
e #¥ 2 fF = wepnr &t o
ar fer ag @y & wefy wifegm o =
T FEEA g {7 # wamar g F awr
Tl WA o afEar o

THE DEPUTY CHAIRMAN: Mr. Chavan,

do you want to reply to any of these
amendments?

SHRI Y. B. CHAVAN: I have nothing to
say ; we do not accept any of them.

THE DEPUTY CHAIRMAN: I shall lake
up amendment No. 1 of Shrimati

[ 22 DEC. 1967 ]
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Shakuntala Paranjpye. Sh, is not here but her
amendment was moved.

SHRI RAJNARAIN : How is it s0?

THE DEPUTY CHAIRMAN : We are on
the amendment No. 1 Your amendments will
come later on. You are a master of procedure.

The question is :

1. "That at pages 1 to 3, for the
existing clause 2, the following be
substituted, namely:—

2. For section 3 of the Official
Languages Act, 1963 (hereinafter
referred to as the principal Act),
the following section shall be sub
stituted, namely :—

'3. Notwithstanding the expiration of
the period of fifteen years from the
commencement of the Constitution, the
English language shall, as from the
appointed day, continue to be used, in
addition to Hindi,—

(a) for all the Official purposes of
the Union for which it was being used
immediately before that day ; and

(b) for the transaction of business
in Parliament."
The motion was negatived.

THE DEPUTY CHAIRMAN : I will put
amendment No. 2 to vote.

SHRI NIREN GHOSH: I want division.
THE DEPUTY CHAIRMAN: I will count.

SHRI NIREN GHOSH: Division. I want
division on this. I must have division.

THE DEPUTY CHAIRMAN : All right.

SHRI ABID ALI: One Member cannot ask
for division.

THE DEPUTY CHAIRMAN: Only on this
will I allow division. After this, I will not
allow one hon. Member standing up for
division. Now the question is. . .
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SHRI BHUPESH GUPTA: Iseek a |
clarification.

THE DEPUTY CHAIRMAN: Not
now.

SHRI MULKA GOVINDA REDDY:
It is very vital.

SHRI BHUPESH GUPTA : Then you
take the amendments together.

SOME HON. MEMBERS : Sit down...

(Interruptions)

THE DEPUTY CHAIRMAN: Order,
order.

SHRI BHUPESH GUPTA : This is the
dignity. They show when I want to make a
submission. If they had kept quiet, they
would have seen my reason. But
immediately we get up, the whole lot
shouts. You cannot treat me like that. You
must realise by now. Anyway, I wish to
say, that because the two amendments are
mixed amendments, some people may feel
that one thing should be supported. I think
many of them may also feel like that. But
unfortunately, if you ask . . . (Interruptions)
One may feel rightly for it, others may feel
in the other way . .

THE DEPUTY CHAIRMAN: The
question is:

2. "That at pages 1 to 3, for the
existing clause 2, the following be
substituted, namely:—

'2. For section 3 of the Official
Languages Act, 1963, (hereinafter
referred to as the principal Act), the
following section shall be substituted,
namely :—

'3. Notwithstanding the expiration
of the period of fifteen years from
the commencement  of  the
Constitution, all the languages ex-
cept Sanskrit specified in the Eighth
Schedule to the Constitu-lion shall,
from the date of the commencement
of  the Official Languages
(Amendment) Act. 1967, be used—
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(a) for all the official purposes of
the Union;

(b) for the transaction of business in
Parliament.'"

The House divided.
THE DEPUTY CHAIRMAN : Ayes 7 ;.

Noes 128.

AYES—7 Ghosh,
Shri Niren Kesavan (Thazhava),
Shri Murahari. Shri G. Rajnarain,
Shri Sarla Bhadauria, Shrimati
Sen Gupta, Shri D. L. Sinha, Shri
Rewati Kant

NOES—128 Abdul
Shakoor, Moulana Abid Ali, Shri
Abraham, Shri P. Ahmad, Shri Syed
Amla, Shri Tirath Ram Anandan, Shri
T. V. Anis Kidwai, Shrimati Arora,
Shri Arjun Asthana, Shri L. D. Atwal,
Shri Surjit Singh Baharul Islam, Shri
Bhadram, Shri M. V. Bhandari, Shri
Sundar Singh Bhatt, Shri Nand
Kishore Bindumati Devi, Shrimati
Bobdey, Shri S. B. Chagla, Shri M. C.
Chandra Shekhar, Shri Chandrasekhar,
Dr. S. Chavda, Shri K. S.
Chengalvaroyan, Shri T. Chetia, Shri
P. Chinai, Shri Babubhai M. Chordia,
Shri V. M. Das. Shri Banka Behary
Dass, Shri Mahabir
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Desai, Shri Khandubhai K.
Desai, Shri Suresh J.

Dikshit. Shri Umashankar
Doogar, Shri R. S.

Gilbert, Shri A. C.

Guyjral, Shri I. K.

Gurupada Swamy, Shri M. S.
Hathi, Shri Jaisukhlal

Iyer, Shri N. Ramakrishna
Jahanara Jaipal Singh, Shrimati
Jairamdas Daulatram, Shri
Karmarkar, Shri D. P.
Kathju, Shri P. N.

Kaul, Shri M. N.

Khan, Shri Akbar Ali

Khan, Shri M. Ajmal
Khaitan, Shri R. P.

Kothari, Prof. Shantilal
Koya, Shri Palat Kunhi
Krishan Kant, Shri

Kulkarni, Shri A. G.

Kurre, Shri Dayaldas
Mahanti, Shri B. K.
Mallikarjunudu, Shri K. P.
Mangladevi Talwar, Dr. (Mrs.).
Mary Naidu, Miss M. L.
Mathur, Shri Harish Chandra.
Mehta, Shri Om

Menon. Shri Balachandra

Mishra, Shri S. N.

Misra, Shri M.
Mohammad, Chaudhary A.

Momin, Shri G. H. Valimohmed
Mookerjee, Shri Debabrata
Muhammad Ishaque, Shri
Muniswamy, Shri N. R.
Nandini Satpathy, Shrimati
Neki Ram, Shri

Pande, Shri Tarkeshwar
Parthasarathy, Shri R. T.
Patil, Shri G. R.

Patil, Shri P. S.

Patra, Shri N.
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Pattanayak. Shri B. C.

Pillai, Shri J. Sivashanmugam

Punnaiah, Shri Kota

Pushpaben Janardanrai Mehta, Shri
mati.

Puttappa, Shri Patil

Ram Chander, Shri
Ramaswamy, Shri K. S.
Ramaul, Shri Shiva Nand
Ray, Shri S. P.

Reddy, Dr. M. Channa

Reddy. Shri M. Govinda
Reddy, Shri N. Narotham

Reddy, Shri N. Sri Rama
Sadiq Ali, Shri

Sahai, Shri Ram

Salig Ram, Dr.

Sanjivayya, Shri D.

Sapru, Shri P. N.

Savnekar, Shri B. S.

Seeta Yudhvir, Shrimati
Sen, Dr. Triguna

Shah, Shri K. K.

Shah, Shri M. C.

Shanta Vasisht, Kumari
Sherkhan, Shri

Shukla, Shri Chakrapani
Shukla, Shri M. P.

Shyam Kumari Khan, Shrimati
Siddalingaya, Shri T.
Siddhu, Dr. M. M. S.
Singh, Dr. Anup

Singh, Shri Dalpat

Singh Shri J. K. P. N.
Singh, Shri Jogendra
Singh, Shri Santokh

Singh, Raja Shankar Pratap
Sinha, Shri B. K. P.

Sinha, Shri Ganga Sharan
Sinha, Shri Rajendra Pratap
Sukhdev Prasad, Shri

Syed Mahmud, Dr.
Tankha, Pandit S. S. N.
Tapase, Shri G. D.

Tara Ramchandra Sathe, Shrimati
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Tariq, Shri A. M.
Thanulingam, Shri P.
Tiwary, Pt. Bhawaniprasad

Untoo, Shri Gulam Nabi
Upadhyaya, Shri S. D.
Usha Barthakur, Shrimati
Vaishampayen, Shri S. K.
Varma, Shri B. B.

Varma, Shri C. L.
Venkateswara Rao, Shri N.

Vidyawaii Chaturvedi, Shrimati
Vimal Punjab Deshmukh, Shrimati
Yajee, Shri Sheel Bhadra

Yashoda Reddy, Shrimati

Zaidi, Col. B. H.

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:—
3. "That at page 1. line 10, for the word
'may' the word 'shall' be substituted."
The motion toas negatived.
THE DEPUTY CHAIRMAN: The
question is:
5. "That at page 1,—

(1) in line 12, the letter and brackets
'(a)' be deleted ; ana

(ii) in line 13, the word 'and' be
deleted."
The motion was negatived.

THE DEPUTY CHAIRMAN: The
equestion 1s:

7. "That at page 2, for line 1, the
following be substituted, namely:—

'Provided that English and all the other
languages mentioned in the Eighth
Schedule of the Constitution shall be
used for transaction of business and
debate in Parliament." "

The House divided.

THE DEPUTY CHAIRMAN: Ayes— 11 ;
Noes—129.

AYES—I11
Bhadram. Shri M. V-

[RAJYASABHA]
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Das, Shri Banka Behary
Ghosh, Shri Niren

Gupta, Shri Bhupesh Kesavan
(Thazhava), Shri Kumaran, Shri

P. K.
Menon, Shri Balchandra

Misra, Shri Lokanath

Reddy, Shri Mulka Govinda

Sen Gupta, Shri D. L.

Sinha, Shri Rewati Kant
NOES—129

Abdul Shakoor, Moulana

Abid Ali, Shri

Abraham, Shri P.

Ahmad, Shri Syed

Amla, Shri Tirath Ram

Ammanna Raja, Shrimati C.

Annandan, Shri T. V.

Anis Kidwai, Shrimati

Arora, Shri Arjun

Asthana, Shri L. D.

Atwal, Shri Surjit Singh

Baharul Islam, Shri

Bhatt, Shri Nand Kishore

Bindumati Devi, Shrimati

Bobdey, Shri S. B.

Chagla, Shri M. C.

Chandra Shekhar, Shri

Chandrasekhar, Dr. S.

Chatterji, Shri J. C.

Chavda, Shri K. S.

Chengalvaroyan, Shri T.

Chetia, Shri P.

Chinai, Shri Babubhai M.

Dass, Shri Mahabir

Desai, Shri Khandubhai K.

Desai, Shri Suresh J. Dikshit,
Shri Umashankar

Doogar, Shri R. S.
Gilbert, Shri A. C.

Goswami, Shri Sriman Prafulla Gujral,

Shri I. K.

Gurupada Swamy, Shri M. S. Hathi,

Shri Jaisukhlal
Iyer, Shri N. Ramakrishna
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Jahanara Jaipal Singh, Shrimati
Jairamdas Daulatram, Shri
Karmarkar, Shri D. P.
Kathju, Shri P. N.

Kaul, Shri M. N.

Khan, Shri Akbar Ali

Khan, Shri M. Ajmal
Khaitan. Shri R. P.

Koya, Shri Palat Kunhi
Krishan Kant, Shri

Kulkarni, Shri A. G.

Kurre, Shri Dayaldas
Mabhanti, Shri B. K.
Mallikarjunudu, Shri K. P.
Mangladevi Talwar, Dr. (Mrs.).
Mary Naidu, Miss M. L.
Mathur, Shri Harish Chandra
Mehta, Shri Om

Mishra, Shri S. N.

Misra, Shri M.

Mitra, Shri P. C.
Mohammad, Chaudhary A.

Momin, Shri G. H. Valimohmed
Mookerjee, Shri Debabrata
Muhammad Ishaque, Shri

Muniswamy, Shri N. R.
Murahari, Shri G.
Nandini Satpathy. Shrimati
Neki Ram, Shri

Paliwal, Shri S. K. D.
Pande, Shri Tarkeshwar
Parthasarathy, Shri R. T.
Patil, Shri G. R.

Patil, Shri P. S.

Patra, Shri N.
Pattanayak, Shri B. C.

Pillai. Shri J. Sivashanmugam.
Punnaiah, Shri Kota

Pushpaben Janardanrai Mehta, Shri-

mati
Puttappa, Shri Patil
Rajnarain, Shri
Ram Chander, Shri
Ramaswamy, Shri K. S.
Ramaul, Shri Shiva Nand

{22 DEC. 1967 ]
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Ray, Shri S. P.
Reddy, Dr. M. Channa

Reddy, Shri M. Govinda

Reddy, Shri N. Narotham
Reddy, Shri N. Sri Rama

Sadiq Ali, Shri

Sahai, Shri Ram

Salig Ram. Dr.

Sanjivayya, Shri D.
Savnekar, Shri B. S.

Seeta Yudhvir, Shrimati
Sen, Dr. Triguna

Shah, Shri K. K.

Shah. Shri M. C.

Shanta Vasisht, Kumari
Sherkhan, Shri

Shukla, Shri Chakrapani
Shukla, Shri M. P.

Shyam Kumari Khan, Shrimati
Siddalingaya, Shri T.
Siddhu, Dr. M. M. S.
Singh, Dr. Anup

Singh, Shri Dalpat

Singh, Shri J. K. P. N.
Singh, Shri Jogendra
Singh, Shri Santokh

Singh, Raja Shankar Pratap
Sinha, Shri Awadheshwar Prasad
Sinha, Shri B. K. P.

Sinha, Shri Rajendra Pratap
Sukhdev Prasad, Shri

Syed Mahmud, Dr.

Tankha, Pandit S. S. N.
Tapase, Shri G. D.

Tara Chand, Dr.

Tara Ramchandra Sathe, Shrimat
Tariq, Shri A. M.
Thanulingam, Shri P.
Tiwary, Pt. Bhawanlprasad
Untoo. Shri Gulam Nabi
Upadhyaya, Shri S. D.
Usha Barthakur, Shrimati
Vaishampayen, Shri S. K.
Varma, Shri B. B.

Varma, Shri C. L.
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Venkateswara Rao, Shri N. Vidyawati '(c) for purposes of communication

Chaturvedi, Shrimati Vimal Punjab between the Union and a State which
’ has not adopted Hindi as its official

Deshmukh, Shrimati Yajee, Shri Sheel language '
Bhadra Yashoda Reddy, Shrimati Zaidi, (ii) in line 5, the word 'further’ be
Col. B. H. deleted."

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question 1is:

The motion was negatived.
THE DEPUTY CHAIRMAN: The
equestion is :

9. "That at page 2, for lines 2 to 1?, the 20. "That at page 2, line 11, for the word
following be substituted, namely : — 'also' the word 'further' be substituted.

'Provided that Hindi shall be used for
purposes of communication between the

Uplop aI'ld a Stgte which has adopted THE DEPUTY CHAIRMAN : The
Hindi as its official language: question is:

Provided further that Hindi ac-

The motion was negatived.

companied by a translation in English 22. "That at page 2, lines 24 to 26,
shall be wused for purposes of the words 'and any corporation or
communication from the Union to a State company owned or controlled by the
which has not adopted Hindi -as its Central ~ Government or any office
official language : thereof be deleted."

Provided also that Hindi or English or

the Official language of the State The motion was negatived.

concerned shall be used for the purposes THE DEPUTY CHAIRMAN: The

of communication from a State which question Is:

has not adopted Hindi as its official

language to the Union: 23. "That at page 2, lines 27 to 29
Provided also that Hindi or English or be deleted."

the official language of the State sending
the communication shall be used for

purposes of communication between one
State and another." " THE DEPUTY CHAIRMAN : The

question is :

The motion was negatived.

The motion was negatived.

SHRI N. R. MUNISWAMY: Madam, 2 27."That at page 2,—

beg leave to withdraw my amendments Nos. (i) in line 32, after the word 'De-
26, 28 and 37. partment' the word 'or' be inserted ;
fAmendments Nos. 26, 28 and 37 were, (i) in lines 32 to 34, the words 'or
by leave withdrawn. corporation or company aforesaid have
. acquired a working knowledge of Hindi'
THE . DEPUTY CHAIRMAN: The be deleted.
question 18 : —
14. "That at page 2 — The motion was negatived.

(i) for lines 2 to 4, the following be

. THE DEPUTY CHAIRMAN : The
substituted, namely :—

question is:

+For the text of amendments vide Cols.

5475 and 5478, supra. 31. "That at page 2, lines 40 to 42, the

words 'or by a corporation or company
owned or controlled by the Central
Government or by any office of such
corporation or company' be deleted."
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The motion was negatived.

THE  DEPUTY
question is:

CHAIRMAN:  The

32. "That at page 3, lines 6 to 8, the
words 'or by a corporation or company
owned or controlled by the Central
Government or by any Office of such
corporation or company' be deleted."

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is.

36. "That at page 3,—

(i) in lines 15-16, the words 'and the
interests of the general public' be
deleted;

(ii) in lines 18-19, the words 'and
having proficiency either in Hindi or in
the English language' be deleted ; and

(iii) in line 21, for the words 'in both
the languages' the words 'either in Hindi
or in the English language' be
substituted."

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

4. "That at page 1, for lines 12 and 13,
the following be substituted, namely :—

'(a) for some specific purposes of the
Union to be prescribed by the Central
Government;".

The House divided.

THE DEPUTY CHAIRMAN : Ayes—2;
Noes—129.

AYES—2 Bhandari,
Shri Sundar Singh. Chordia, Shri V.
M.

NOES—129

Abdul Shakoor, Moulana Abid
Ali, Shri Abraham, Shri P.

[ 22 DEC. 1967 ]
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Ahmad, Shri Syed

Amla, Shri Tirath Ram
Ammanna Raja, Shrimati C.
Anandan, Shri T. V.

Anis Kidwai, Shrimati
Arora, Shri Arjun
Asthana, Shri L. D.
Atwal, Shri Surjit Singh
Baharul Islam, Shri
Bhadram, Shri M. V.
Bhatt, Shri Nand Kishore
Bindumati Devi, Shrimati
Bobdey, Shri S. B.
Chagla, Shri M. C.
Chandra Shekhar. Shri
Chandrasekhar, Dr. S.
Chavda, Shri K. S.
Chengalvaroyan, Shri T.
Chetia, Shri P.

Chinai, Shri Babubhai M.
Dass, Shri Mahablr

Desai. Shri Khandubhai K.
Desai, Shri Suresh J.
Dikshit, Shri Umashankar
Doogar, Shri R. S.
Gilbert, Shri A. C.

Guyjral, Shri I. K.

Gupta, Shri Bhupesh
Gurupada Swamy, Shri M. S.
Hathi, Shri Jaisukhlal
Iyer, Shri N. Ramakrishna
Jahanara Jaipal Singh, Shrimati
Jairamdas Daulatram, Shri
Karmarkar, Shri D. P.
Kathju, Shri P. N.

Kaul, Shri M. N.

Kesavan (Thazhava), Shri
Khan, Shri Akbar Ali
Khan, Shri M. Ajmal
Khaitan, Shri R. P.

Koya, Shri Palat Kunhi
Krishan Kant, Shri
Kulkami, Shri A. G.
Kumaran, Shri P. K.
Kurre, Shri Dayaidas
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Mahanti, Shri B. K.
Mallikarjunudu, Shri K. P.
Mangladevi Talwar, Dr. (Mrs.).
Mary Naidu, Miss M. L.
Mathur, Shri Harish Chandra
Mehta, Shri Om

Menon, Shri Balachandra
Mishra, Shri S. N.

Misra, Shri M.

Mitra, Shri P. C.
Mohammad, Chaudhary A.
Momin, Shri G. H. Valimohmed
Muhammad Ishaque, Shri
Muni-swamy, Shri N. R.
Nandini Satpathy, Shrimati
Neki Ram, Shri

Paliwal, Shri S. K. D.

Pande, Shri Brahmananda
Pande, Shri Tarkeshwar
Parthasarathy, Shri R. T.
Patil, Shri G. R.

Patil, Shri P. S.

[ RAJYA SABHA ]

Patra, Shri N.

Pattanayak, Shri B. C.

Pillai, Shri J. Sivashanmugam
Punnaiah, Shri Kota

Pushpaben Janardanrai Mehta, Shri-

mati
Puttappa, Shri Patil

Ram Chander, Shri
Ramaswamy, Shri K. S.
Ramaul, Shri Shiva Nand
Ray, Shri S. P.

Reddy, Dr. M. Channa
Reddy, Shri M. Govinda
Reddy, Shri Mulka Govinda
Reddy, Shri N. Narotham
Reddy, Shri N. Sri Rama

(Amdt.) Bill, 1967

Shah, Shri K. K.
Shah, Shri M. C.
Shanta Vasisht, Kumari
Sherkhan, Shri
Shukla, Shri Chakrapani
Shukla. Shri M. P.
Shyam Kumari Khan, Shrimati
Siddalingaya, Shri T.
Siddhu, Dr. M. M. S.
Singh, Dr. Anup
Singh, Shri Dalpat
Singh, Shri J. K. P. N.
Singh, Shri Santokh
Singh, Raja Shankar Pratap
Sinha, Shri Awadheshwar Prasad
Sinha, Shri B. K. P.
Sinha, Shri Rajendra Pratap
Sukhdev Prasad, Shri
Syed Mahmud, Dr.
Tankha, Pandit S. S. N.
Tapase, Shri G. D.
Tara Ramchandra Sathe, Shrimati
Tariq, Shri A. M.
Thanulingam. Shri P.
Tiwary, Pt. Bhawaniprasad
Untoo, Shri Gulam Nabi
Upadhyaya, Shri S. D.
Usha Barthakur, Shrimati
Vaishampayen, Shri S. K.
Varma, Shri B. B.
Varma, Shri C. L.
Venkateswara Rao, Shri N.
Vidyawati Chaturvedi, Shrimati
Vimal Punjab Deshmukh, Shrimati
Yajee, Shri Sheel Bhadra
Yashoda Reddy, Shrimati
Zaidi, Col. B. H.

The motion was negatived.

5544

Sadiq Ali, Shri SHRI SUNDAR SINGH BHANDARI:
. . Madam, I beg leave to withdraw my

Sahai, Shri Ram amendments Nos. 6, 10, 17, 18, 21, 29, 33 and

Salig Ram, Dr. 38.

*Amendment Nos. 6, 10, 17. 18, 21, 29, 33

Sanjivayya, Shri D.
and 38 were, by leave, withdrawn.

Savnekar, Shri B. S.
Seeta Yudhvir, Shrimati

Sen, Dr. Triguna
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THE DEPUTY CHAIRMAN: The
question is :

43. "That at page 3, lines 26-27, for the
words 'the Legislatures of all the States
which have not adopted Hindi as their
official language' the words ‘'the
Legislatures of the two-thirds of the States
of the Union* be substituted."

The motion was negatived.

SHRI M. P. SHUKLA: Madam, I beg
leave to withdraw my amendments Nos. 8,
11, 12, 15, 30 and 34.

¢Amendment Nos. 8, 11, 12, 15, 30 and
34 were, by leave, withdrawn.

THE DEPUTY CHAIRMAN: The
question is:

41. "That at page 3, lines 24 to 29, for the
words  'until  resolutions  for  the
discontinuance of the wuse of English
language for the purposes | mentioned
therein have been passed by the Legislatures
of all the States which have not adopted
Hindi as their official language and until
after considering the resolutions aforesaid, a
resolution for such discontinuance has been
passed by each House of Parliament' the
words 'for a period of ten years from the
commencement of this Act:

Provided that a legislature of any State
of the Union may, by a resolution adopted
by a majority of three-fourths of its
members, seek the permission of
Parliament to continue the use of English
within its jurisdiction for a further period
of five years, for all or any of the purposes
mentioned in the aforesaid sections :

Provided further that Parliament may
grant such permission by adopting a
resolution to this effect by both Houses of
Parliament:

Provided also that no such permission
may be granted beyond the aforesaid
period of 15 years' be substituted."

The motion was negatived.

[ 22 DEC 1967 |
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THE DEPUTY CHAIRMAN: The

question is:

25. "That at page 2, for lines 30 to 34, the
following be substituted, namely:—

"a translation of such communication
in the English language or, as the case
may be, in Hindi shall also be provided
till such date as the staff of the concerned
Ministry,  Department,  office or
corporation or company aforesaid have
acquired a working knowledge of Hindi
or as the case may be, the English lan-
guage."

The motion was negatived.

THE DEPUTY CHAIRMAN: The

question is:

40. "That at page 3, lines 24 to 29, for the
words  ‘'until  resolutions  for  the
discontinuance of the use of the English
language for the purposes mentioned therein
have been passed by the Legislatures of all
the States which have not adopted Hindi as
their official language and until after
considering the resolutions aforesaid, a
resolution for such discontinuance has been
passed by each House of Parliament' the
words 'for a period of five years' be
substituted."

The motion was negatived.

THE DEPUTY CHAIRMAN: The

question is :

13. "That at page 2, for lines 2 to 4, the
following be substituted, namely:—

'Provided that the official language of
the State concerned shall be used for
purposes of communication together with
a translation in Hindi of such
communication between the Union and a
State which has not adopted Hindi as its

(N1]

official language'.

The motion toas negatived.

*For text of amendments vide cols. 5470-77 supra.

10—5 R. S./68
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THE DEPUTY
question is:

16. "That at page 2, lines 8 to 10, for the
words 'such communication in Hindi shall
be accompanied by a translation of the
same in the English language' the words
'such communication in Hindi shall be
accompanied by a translation of the same
in the official language of the State
concerned' be substituted."”

The motion was negatived.

THE DEPUTY CHAIRMAN: The

question is :

19. "That at page 2, after line 10, the
following further proviso be inserted,
namely:—

'Provided also that the States which
have adopted Hindi as their official
language shall communicate which the
Union in Hindi alone and the work of
the offices of the Union situated within
these States shall also be done in Hindi
and necessary arrangements shall be
made to provide such non-Hindi
knowing officers as are appointed to
work in these States with assistants and

"

translators for a period of five years'.
The motion was negatived,

THE DEPUTY CHAIRMAN: The
question is :

24. "That at page 2, lines 30 to 34, for
the words 'a translation of such
communication in the English language or,
as the case may be, in Hindi shall also be
provided till such date as the staff of the
concerned Ministry, Department, office or
corporation or company aforesaid have
acquired a working knowledge of Hindi'
the words 'for a period of five years a
translation in the English language shall
also be provided' be substituted." The
motion was negatived.

THE DEPUTY CHAIRMAN: The
question is :

35. "That at page 3, lines 14 to 21,
for the words 'due consideration shall
toe given to the quick and efficient dis-

[ RAJYA SABHA ]

CHAIRMAN:  The
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posal of the official business and the
interests of the general public and in
particular, the rules so made shall ensure
that persons serving in connection with the
affairs of the Union and having proficiency
either in Hindi or in the English language
may function effectively and that they are
not placed at a disadvantage on the ground
that they do not have proficiency—in both
the languages' the words 'the Government
shall keep in view that popular Government
will ultimately be run in the peoples' lan-
guage and, therefore, for the quick and
efficient disposal of official business and for
maintaining a balance in following this
principle, shall make rules and the rules so
made will particularly ensure that the
persons serving in connection with the
affairs of the Union and having proficiency
either in Hindi or in the English language
may function effectively and that they are
not placed at a disadvantage only on the
ground that they do not have proficiency in
both the languages' be substituted."

The motion was negatived.
THE DEPUTY CHAIRMAN: The

question is :

44. "That at page 3, lines 26-27. for the
words 'of all the States which have not
adopted Hindi as their official language' the
words 'of the majority of the States as have
not adopted Hindi as their official language'
be substituted."

The motion was negatived.

THE DEPUTY CHAIRMAN: The

question is :

42. "That at page 3, line 26, for the words
'by the Legislatures of all the States' the
words 'by the Legislatures of the majority of
the States' be substituted."

The motion was negatived.

THE DEPUTY CHAIRMAN: Now the

question is:

"That clause 2 stand part of the Bill."
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The motion was adopted.
Clause 2 was added to the Bill

Clause 3—(Amendment of section 4 of the
principal Act)

SHRI SUNDAR SINGH BHANDARI: I
move:

46. "That at page 3, lines 32-33, for the
words 'be inconsistent with the provisions
of section 3' the words 'create hindrance in
the extensive use of Hindi in the official
business of the Central Government' be
substituted."

(The amendment also stood in the name
of Shri V. M. Chordia.)

IqaAle  WERAT, AW EW 44
¥ frdza 2 fest anfefme A
U9 & 307 qAFAST 4 H AT AT
ot —

"The President may, after consideration
of the report referred to in subsection (3)
and the views, if any. expressed by the State
Governments thereon, issue directions in
accordance with the whole or any part of
that report."

TZ T SAfreT UERE B, IHAN-
T ¥, TOET Uwm SETES
T g W I e
g Tedfa & stfawrd 9T 3@
aaet s g fwed aw A
mr & 57 o4® wEd TwiEmw 2

frer
SreT

But it should not be inconsistent with the
provisions of section (3)..."

# qumar § & wewfy gwt a
¥ FiEETIEE §T & AT F 29 qaa
arar w1 gfaffes s@E ) =W
ot fam a1 =% 99 S H Ea
g& 7z saear f fF w2z maaEcl
F AT &1 BATA FIE A1 A
TiwE & @ § awaar § &
TT 94T AT | TEE A1E Srares!
TEET IAG AATA W ATEAT

[ 22 DEC. 1967 ]
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Fiedtzgma & faudla & wifs Frer-
g & anifewsr 53 W aaweTs UF §
FE AT SofET & IR WA A
T wE wmE T 8 SEH a8
T &

The executive power of the Union shall
be vested in the President.

T v 4 gsiree ¥ 3% fadr aw@ A
qrEEt 78 &1 feR gw srarest g
o1 E7E 1 7 e fF & St o s
1 foelt gt & anefir &, ag e sfee
HIEW & AT | ZAT ATAT qE -
wr uedld S gEi dEw g o
a5 fau g7 27 afqar & 1 gafad
T g & fF gt oot e
wE AT O, IEHEI FEEAT W |

v A Al 2fe 3 TR A
RIECIEIIE TR E O O
FT qrEATel o dE ¥ afefeae oz
F FAFAH AT H Ig AT 1 AW £ |
safe gad) wIE BN ARt WA AR ¢

"Provided that the direction so issued
shall not create hindrance in the extensive

use of Hindi in the official business of the
Central Government."

wfaw & wgar = g f& ool
At gwt mafew afafafy § @wank
T w1 fawma =¥ wrw &) e Sy
feeft amewe F=2 ¥ Wig ST w4
Tay & fau duT & 7 ST qE-
il &t gvem wea | dfgaw ¥
affesar 342 ¥ AT S AR
2, =g =maear 2w fe=lr awrdy
qETE:  CATAT  TEAT | @W S AE AT
g uwma 2 fe oegfa & oamar
giafs & qre 9v  EFEEE A0
aifed, saat oo & faar & el 2
fs ey a1 sadme swEm faw
#T wmaE
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[#fy =z fag dardy]
Zq 3% A ara faw FAw A &
gra  oifegciz & St g a2
g1oafae & wrder T e E
fe o swaw & wewfa Fam
ateer A wiferr & FE | dfaee A
ueafa #r st waw A sEE A
79 gr o wEfae & wEar g
TCHTT AL QAT F THHIC FT o |
The question was proposed.

SHRI BHUPESH GUPTA : I want to speak
on this particular clause and this amendment.
Now, I am a little surprised at his arguments,
but perhaps he is consistant in his own way.
The proviso here says "Provided that the
directions so issued shall not be inconsistent
with the provisions of section 3." Now that
bigger section 3 is there. It is a composite
thing. Here I find again a one-sided approach
in this matter. For the time being we have
adopted a compromise formula subject to the
principle that Hindi ultimately shall be the sole
link language. I do not believe in all the
languages as link languages. Otherwise what is
there to link? You link something with the
other. Then there will be no link. Anyhow,
therefore, I say it is wrong and it is a mis-
conception. Mr. Bhandari is pursuing his own
thing and I am also pursuing my own thing.
Therefore, I oppose it not merely on technical
grounds but I say this approach is not good.
That is why the people feel that we are trying
to impose something and we are trying to end
the compromise by this kind of arrangement
which has been suggested by him. After all
under this measure the Government of the day
would be under obligation to see that Hindi
attains the status due to it under the
Constitution, but subject to the limitations and
arrangements that we have made for the time
being. Madam, Deputy Chairman, therefore, he
is wrong. And I am really surprised at the sug-
gestion made by him, Madam, regarding the
President. I am really surprised that suddenly
he has developed love for the President.

[RAJYA SABHA ]
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SHRI SUNDAR SINGH BHANDARI: The
institution of Presidentship we have never
challenged.

SHRI BHUPESH GUPTA: But you have to
invest the President with certain powers.

SHRI SUNDAR SINGH BHANDARI:
That we have already done.

SHRI BHUPESH GUPTA : The President
cannot act except on the advice of the Council
of Ministers. I would like this Ministry to be
dissolved any day but I would not like the
President to act on his own. So here you are
taking away the spirit of the entire thing.
Anyway it is for the Government to ensure
that it is implemented in the right way. It is for
the President to give directions in such a
manner that it should embody not only the
letter but also the spirit of the enactment that
we are adopting now. You are just now
bringing in the other thing by the back door.
The President is the constitutional head and he
will not have any power. He has to act on the
advice of the Council of Ministers. I am saying
this at a time when the Governor is being
invested with special powers by them. I would
not like this thing to be repeated in the
Rashtrapati Bhavan. [ may dislike Mr. Chavan
and his Government but in no case will I
accept the position when the President acts
otherwise than on the advice of the Council of
Ministers. It is an article of faith.

SHRI SUNDAR SINGH BHANDARI r My
amendment does not envisage that it is against
the advice of the Council of Ministers.

off Ayt s e e,
fawam g fr az o @w 3@ fadas
F1, % TAAT FAEAIF & | FAT F
afegzr ama et ¥ gz egr q@f
faar s ogem ot arfaam & s
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e gerT wreaafa Wi At &
Fraw a1z fraw & freg am 5%
g Tedfs 7 q@ & wfeer
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SHRI Y. B. CHAVAN: I would like to be
on record on this amendment. Madam, for the
first time I agree with Mr. Bhupesh Gupta
because here the President does not act as the
President. The President acts on the advice of
the Council of Ministers and the restriction
that really speaking is accepted in this clause
is the restriction on the Government. I can
very well understand whether this amendment
was necessary or not. But what is implicit in
the very position is made more explicit by way
of abundant caution. Really speaking the very
purpose of the Act is to assure some people
and we thought it much better to make things
explicit where they were implicit. Therefore,
this amendment is necessary. It is in no way
derogatory to the high office of the President.
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THE DEPUTY CHAIRMAN: The question
is :

46. "That at page 3, lines 32-33, for the
words 'be inconsistent with the provisions
of section 3' the words 'create hindrance in
the extensive use of Hindi in the official
business of the Central Government' be
substituted."

The motion was negatived.

THE DEPUTY CHAIRMAN: The question
is :

"That clause 3 stand part of the Bill."

The motion was adopted. Clause 3 was

added to the Bill.

THE DEPUTY CHAIRMAN: There is
another amendment for New Clause 4. That is
barred because clause 2 has been accepted.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI'Y. B. CHAVAN: Madam, I move:
"That the Bill be passed".

The question was proposed.

SHRI AWADHESHWAR  PRASAD
SINHA (Bihar) : Madam Deputy Chairman, I
am glad that our House known popularly as
the House of Elders has shown great
tolerance, great dignity and good behaviour
while dealing with this Bill.

(Interruptions) THE ~ DEPUTY
CHAIRMAN: Please speak on the third
reading, on merits.

SHRI AWADHESHWAR  PRASAD
SINHA : Those who have differed from one
another have put forward their points of view
with laughter and with friendliness to each
other even though this is such a serious
problem, such a complicated problem.
Madam, language touches not only the
conscience, the sub-conscience, but even the
unconscious part of the human mind and in
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these matters emotions touch off. It is not very
easy for a country where we have 14 or 15
languages in the Eighth Schedule. We are
sitting here together coming from all parts of
the country having different feelings. Mr.
Tarke-shwar Pande might have one feeling,
my friend sitting on the other side from the
South might have other feeling and so on and
so forth. But we have conducted ourselves
with grace and dignity and [ am very glad
about that. This augurs well for the country.

Then, Madam, so far as the Bill is
concerned, as the greatest jurist of our country,
Mr. Setalvad, said, this is the best compromise
under the circumstances. I also hold the same
view. Mr. Chagla for whom I have the greatest
respect said that unity should be the greatest
consideration. Madam. I am one of those
persons who hold that view but unity must
come through the channels of language,
through the channels of other constructive
efforts of the nation. I take this opportunity to
congratulate the Government for having
brought forward this Bill. In 1963 we brought
forward this Bill. Again it has come in another
form incorporating the assurances given by the
illustrious Pandit Jawaharlal Nehru and Lai
Bahadur Shastri. Now I come from a Hindi
State, but I would like to tell Shri Bhupesh
Gupta that Hindi is not my mother tongue
though I come from a Hindi State. He should
know it. My district of Muzaffarpur has a
sangam, a composite dialect of Maithili.
Bhojpuri and Magadhi. Maithili is the
language in which a great poet has written.
Bengalis claim him as their own poet, that poet
Vidyapati, and the Hindi scholars claim him as
their own poet. The great Rabindranath Tagore
used to recite the lines :

TZ 9T AT, AIE WL, 99 #wfaT 41T,
afa g ! gue gaw wdf o
So there is the language. I talk Bengali and I
have told this August House many times that
for the last forty-seven years I have been with
Bengalis, lived their lives, and I am
emotionally a Bengali, and 1 talk that
language. I have read Sarat Chandra's works.
I
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have read Bankim Chandra's. I have read the
great poetry of Rabindranath Tagore and other
poets. My friend sitting there opposite, Shri
Ganga Sharan Sinha, is a good scholar of Ben-
gali ; I am not; I have just a smattering
knowledge of the language, but in our jail life
my Bengali friends used to read it to me, and
that made me very much proud of that
language, and I am as much proud of any other
of the fourteen languages of India. I am glad,
on our side Mr. Reddy spoke in Hindi. Our
friends Pandeji and Shuklaji should note this
and appreciate this. Another friend, Shri
Venkateswara Rao, made a marvellous speech.
Mr. Damo-daran coming from Kerala made a
marvellous speech. We should see these bright
aspects of the debate and not go by what A
said or B said or C said. Do we realise what is
surging in the hearts of those whose mother
tongue is not Hindi? It is the duty of
Hindiwalas to realise it. I am ashamed and I
am sorry that in Hindi States riots took place.
A man like Jayapra-kash Narayan said that this
is wrong, stop it. What happened, you know, in
Patna? I hang down my head in utter shame. A
thousand people went to his residence.
Fortunately the gentleman was absent. Shri
Jayaprakash Narayan is one of the half a dozen
greatmen of the country. He is a great man in
all possible ways. One thousand people abused
him right and left. And there is what is now
happening in Madras. So every action, my
friends the Hindi enthusiasts should know that
every action has its reaction, and every reac-
tion has its chain reaction. So. if we bargain
for it, the country will go to pieces.

In 1921, Madam, when 1 was a youngster, |
threw myself into the vortex of this national
drama of freedom under the leadership of that
great man, Mahatma Gandhi. It is now forty-
seven years or forty-six years that I have been
in this struggle. The new generation has come.
Those who were not born, those who were not
young enough to participate even in the 1942
movement, are here joining issue with us and
talking with us. That is their privilege. I
admire and adore the
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youth, but they should know that we have also
made some contribution. We gave up our
lives. We gave up everything forgetting our
family life and we sacrificed everything under
the leadership of that great man, and fought
not for this thing or that thing, not for this
language or that language, but for India,
but for Bharat Mata. I am one of those who
feel that so far as the link language is
concerned, I would like to make ' a respectful
submission to  Mr. Chavan, my great friend,
that so far as the link language is
concerned, it should be called Bharati.
In Bihar. U.P. and other places, let them call
it Hindi.  And it should be written in
Devanagari no doubt. It should have the
numerals as decided by the Constitution, no
doubt, but it must take as many words from
Bengali, as many words from Tamil, as many
words from Telugu, Marathi, Gujerati and
other languages, as possible. It should be, it
has to be somewhat different from the
language used in Bihar or U.P.—they are the
Hindi States. Unless we realise that, we do
not know what is surging in the hearts of even
Gujaratis though Dayanand Saraswati and
Mahatma Gandhi taught them about Hindi.
I know that in 1902, that great man whom
Pandit Jawaharlal Nehru referred to as the
Father of the Indian Revolution. I mean
Lokmanya Tilak, said in a speech addressing
Marathis in Poona that Hindi will have to
be the official language. I have got the book
written on him by some gentleman—I forget
the name of the author. Raja Ram Mohan
Roy said it long ago. You should feel proud
of them. Tagore used to read Kabir's. So in
the matter of this language I would beg of the
Hindi enthusiasts to be a little humble and to
realise the dignity of this language, and my
great friends should show good manners
and show better behaviour towards those who
do not speak Hindi. Why should this son of
Mabharashtra, this man who is known as Sawai
Shi-vaji, come and sponsor this Bill?  His
language is not Hindi. Why should he
come? Isthisan ordinary achievement?
You should feel about that. I would beg to
Shuklaji and Pandeji that they should feel
proud of it when my friend, Shri Damodaran,
comes and
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speaks in that fashion, specially Shri Bhupesh
Gupta when he talks like that. Shri Bhupesh
Gupta said that Hindi has to be the national
language. We should realise the importance of
it. We should rather keep mum. Let Shri
Mookerjee talk about Hindi. Let others talk
about Hindi. The more we are silent about it,
the earlier Hindi will become as the official
language of the country.

THE DEPUTY CHAIRMAN: Now, before
I call others to speak on the third reading, I do
want the co-operation of the House. For how
much time you want to speak on the third
reading, let me know. We must do something.
We must be reasonable. May I take it that we
want to spend another half an hour on the third
reading?

SHRI SUNDAR SINGH BHANDARI: One
hour will do.

SHRI BHUPESH GUPTA: Fifteen minutes
each.

THE DEPUTY CHAIRMAN : I think I will
be able to give ten minutes to each one and [
think that is reasonable at the third reading
stage.

SHRI BHUPESH GUPTA: Fifteen minutes.

THE DEPUTY CHAIRMAN: Some of you
may not even take fifteen minutes.

SHRI MULKA GOVINDA REDDY
(Mysore) : Fifteen minutes.

DR. SYED MAHMUD (Bihar) : I won't
speak for more than five minutes.

THE DEPUTY CHAIRMAN : That is all
right. Let Dr. Syed Mahmud speak now.
fegdt

¥lo #az wWgHE : =,

- a

i, faeee g=gor 7 fErge aeit-
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g oifs ey wfow w@ 7
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THE DEPUTY CHAIRMAN: That
will do.

Mo 9T WEWT : AT, A1 Al
T 2fy dwwe wF Afew F
T A4 wFA ) F awean g o
Afer & AT 9% AEA T F2
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THE DEPUTY CHAIRMAN : Now let
each Member take only ten minutes. There
may be some who may not take even ten
minutes.

SHRIMATI TARA RAMCHANDRA
SATHE (Maharashtra) : Madam, May I
suggest that only points which have not
already been raised should be raised now, and
not those points which have already been
raised?

SHRI BHUPESH GUPTA: That we all
know.

THE DEPUTY CHAIRMAN : Yes, and I
think everyone will refer to only new points
and if they are repeating then they will
themselves feel conscious of it and sit down.
Now, Mr. Bhupesh Gupta.

SHRI BHUPESH GUPTA: Madam Deputy
Chairman, we are now at the end of the
deliberations on a problem which in order to
be solved, would necessarily require a give
and take approach and a spirit of compromise.
It
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is impossible to solve a problem of this kind
which touches not only the intellect of man
but also his emotions and the heart of man,
without an approach of tolerance and mutual
understanding. And naturally, when we have
a compromise and a give and take approach
on a matter like this, there will be parties on
either side who would not be fully satisfied.
We fully understand and sympathise with
their sentiments even though we may not
agree with what they say or stand for. Here is
a problem which we must solve in a spirit of
goodwill and mutual respect. If somebody
does raise a somewhat extraordinary or
extremist demand we know that in this kind
of a thing there is no basic difference and
naturally in criticising we must show
tolerance and we should try to understand the
other man's point of view. Whether the
points of view are expressed by this or that
linguistic group, the leadership of the
country, the leaders of our cultural life, must
handle the problem tenderly and with the
utmost care and sympathy so that what
comes as a result of our wise approach may
bring us all closer together.

To some extent we have succeeded in this.
I know that the extremist point of view has
not been satisfied. But the fact remains that
here in Parliament, without deadlock,
without very great confusion despite what
might happen outside, we are now enacting
a legislation. I know some may vote and
others may not vote. But by and large, the
consensus is for compromise and that is as it
should be.

Madam Deputy Chairman, now we are
only passing the law. A question like
language which relates to the cultural link
and to the cultural heritage of the whole
nation, cannot be settled by legislation, by
enactment or rules and regulations, without a
cultural remoulding. Naturally questions like
this, linguistic questions or any questions in
a growing and developing society, cannot,
therefore, be separated from the general,
cultural and democratic resurgence of the
people. Hence we must bear in mind that the
processes of democracy are to be invoked in
order to
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find a solution to the problems that might crop
up in practical life. Madam Deputy Chairman,
I hope that in this matter we shall display, all
of us, whatever our reservations and views
may be, restraint and accord, tolerance and
understanding. And if there are points to be
settled let there be debate, let there be
discussion. Let us learn from life itself. Let us
see how things develop and draw lessons from
the wholesome bosom of realities, instead of
trying to suppose things, instead of ap-
prehending that something might go wrong
and instead of projecting ourselves in a manner
as if we were committing aggression on any
language.

Nothing of that kind. We have 7
P.M. to go together in the matter of

language. Destiny has made it possible
for us and beckons to us that in this matter at
least, if not in others, we must try to live up to
the ancient heritage of our country, the cultural
traditions of our country and seek ways of
accord and understanding whatever may be the
temporary difficulties and divergence. Poet
Rabindranath Tagore used to tell us all the time
in his many writings, poems and other things
that India must seek unity in diversity. It
presupposes that there must be compromises
between the divergent components that make
the unity. That is how the unity is built.

Madam Deputy Chairman, I know that there
are some people who are fond of the English
language. As you know, I am also fond of that
language. 1 don't claim to be an Englishman
but some people not only are very fond of the
English language but it seems that they feel
they are Englishmen when they speak the
English language. That is not so. English came
to this country not in the normal course of
things. It came into this country under a
melancholy and tragic spell of history and
naturally its growth was distorted. It vulgarised
our cultural life; it stifled the streams of Indian
heritage and civilisation and it enforced itself
on an unwilling people. That is how it has
developed. Today there is no point in
glorifying English. We know it is a great
language for the people there in England and
certainly it has not lost its
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international utility either but in a context like
ours to glorify the English language is not a
sign of patriotism because after all we are not a
nation which has grown the other day. We
carry with us thousands of years of civilisation,
rich languages, cultural literature of which any
man anywhere in the world can be proud. And
are we to glorify the English language when
out of the garden of ours we can pick a flower
and make it the link language of the Indian
Union at the same time ensuring that every
flower in our garden blossoms in full in all its
majesty, fragrance and beauty? That is how we
should do. It is an irreverent idea to me when
some people say that English must remain.
English has got to go. We are a nation ; we are
a civilisation and from the vast cultural front of
our country we can draw languages and
sustenance for them. Therefore, 1 say the
English language has clouded our ideas,
perverted our vision and vitiated our outlook.
Madam Deputy Chairman, when we discuss
and deliberate in English we forget the
teachings of our own writers, past and present.
For example, if I speak in English I feel,
perhaps not always but sometimes, that
Rabindranath  Tagore, Bankim Chandra
Chattopadhyaya, Sarat Chandra and others are
not featuring in our mind ; yet they are our
cultural mainstay. It applies to any other
language. Therefore. I say even in our cultural
life English has played a negative influence. Of
course, science and other things you develop.
Not only that, in the political field also English
came with perverted and distorted ideas which
suited some centuries back to the British
society. We are living in a fast changing world
and are we to hug that still? I find Mr. Chagla
and some others are very fond of English. They
are afraid of what will happen to them. We are
a passing generation. The new generation is
growing in free India. They have not lived
under the British or in such conditions. This
generation is growing with the pride of
patriotism, with the pride of freedom, in the
glow of a new developing society. Let them
grow with the genius of our culture and
develop it fully and there need not be any
vitiation of their ideas and thought
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by the importation of a language that way.
Therefore, it is an entirely wrong thing. I think
a nation oan never develop fully culturally or
politically or as an entity, if I may say so,
without its mother-tongue being placed in its
proper place, and especially a nation like ours.
Therefore, I think it is very correct that we
should have our own language.

As for the link language, a link language has
to be there. We cannot just do without that.
Some people said, let all languages be link
languages; let all languages be the language of
the Centre. It cannot be, it is an impractical
proposition. But it is no disrespect to the other
languages but we have to find a common
denominator even in our cultural life. What
that language is, make a choice and once the
principle is accepted the only language that
merits acceptance in this respect is the Hindi
language. There is no escape from it. I am sure
if we can learn English and some of us speak,
well, with all kinds of accents; why can't our
masses learn Hindi provided we give them
opportunity and encouragement and so on?
After all, the identification of the people of
Bengal with the people of Uttar Pradesh or the
people of Tamil Nad will also develop a desire
for mutual intercourse in the cultural life and
in the political life also, there will develop a
search for something which is common. And
that will be a development in the right
direction. We are not swimming against the
current of life; we are swimming downstream
and hence the problems will get solved if the
masses come into their own. That is why I say
I fully support this point of view, and the
Constitution has made a right choice.

Finally, I would like to say that the regional
languages should be given full
encouragement. One of our drawbacks is
again this English mentality. It is not the
Hindiwallahs who have come in the way of
West Bengal's transition from English to
Bengali. It is the English mentality, the
deadweight of English language that stands in
the way. Don't try to blame the Hindiwallahs
and Hindi for everything. What
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prevents the people of Bengal or the people of
Gujarat or the people of Andhra Pradesh to
switch over from English to their own
language? Certainly it is not the Hindi people
who are coming in the way ; it is the English
mentality. A vested interest in language has
grown, an elite has grown which thinks that its
paradise may get lost should the regional
languages come into their own position.
Therefore 1 say the Central Government
should take all care and display all affection
for the regional languages so that the flower-
ing of the regional languages takes place and
in that context Hindi will seek ascendancy and
with the blessings of all and the goodwill of
all will attain the status of Union language.

Some people made certain remarks about
Hindi which are not good. Well, we are not
producing a link language for writing high
literature or poem or other things. We want a
link language which will be understandable to
the people, in which the people can com-
municate with each other. We are not
producing a link language in order to produce
a Rabindranath Tagore or other people. We
want a link language in order that people can
talk to each other from the north to the south,
from the east to the west and hence that
language has got to be a popular language. It
need not be a sophisticated and the so-called
developed language as some elite understand
it. Therefore [ think there need be no
apprehension on that score.

Once again before [ sit down, I say the task
is not just passing this Bill. We have passed
the Bill; it is only the bone. Flesh and blood
has to be given to it by mutual discussion,
mutual understanding, mutual sympathy, mu-
tual toleration. That is the only way to solve a
great noble problem like the problem under
discussion today, the problem of language, the
problem of unity in diversity.

Thank you.
SHRI S. S. MARISWAMY : Madam ...

THE DEPUTY CHAIRMAN:
minutes.

Just five
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SHRI S. S. MARISWAMY : Only three
minutes, Madam.

SHRI LOKANATH MISRA: I will take
seven minutes.

SHRI S. S. MARISWAMY: We are at the
fag-end of this debate and in a few minutes
this Bill is going to be passed and nothing is
going to prevent the Bill from getting the
assent of the President. We are also at the fag-
end of the session. When I go back home to
Madras I do not know what message I could
carry to the students of Madras who are rightly
agitated. Madam. I heard with great respect the
speech of our Home Minister. He is sincere I
agree but in a democracy will he be a
permanent Home Minister in the Government?
What would prevent my hon. friend, Mr.
Rajnarain, from becoming the Home Minister
in a few months or in a few years? And I
shudder to think about the future of my people.
Madam, I do not want to be an idle spectator
and be present here to witness the massacre of
India's unity. As I told you earlier, our unity is
in peril. Nobody can prevent it. Unless, there
is a change of heart in the Government as well
as in our friends, the Hindi-lovers, nothing will
prevent India from going to dogs. Therefore,
something must be done, but with all our
perseverance we could not do much. As a
protest, I walk out and I do not wish to witness
the massacre of Indian unity.

{The hon. Member and another hon.
Member then left the House.)

SHRI LOKANATH MISRA : As a de-
mocrat, when the Bill is going to be passed by
a majority in the House, I will have to accept
it. I bow down to the wishes of the House
once it is passed, but I want to record my
sense of resentment at the way in which the
pro-Hindi States have imposed it on the non-
Hindi speaking people. (Inter-ruptions). Now,
let me have my say, because I have only five
minutes. This morning I asked some of my
friends what they thought about the link lan-
guage. They said that the link language
depends on how the pro-Hindi people are
going to behave and they
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elucidated one thing. He said Mr. Jaya-
prakash Narain and Dr. Ram Manohar
Lohia used to speak the same language, the
same Hindi, but they could not understand
each other. Life long neither could
understand the other's speech. If Dr. Ram
Manohar Lohia and Mr. Jayaprakash Narain
could not understand each other, how do
you expect ...

SHRI SUNDAR SINGH BHANDARI:
Ideologically ?

SHRI LOKANATH MISRA: They did
not understand each other's language. I put it
figuratively. And if they were so, how do
you expect the non-Hindi-speaking areas to
understand the language of the Hindi-
speaking areas? Therefore, tolerance is
necessary and I would appeal to the Hindi-
speaking areas. They are numerically strong.
Physical force can never impose their
language on the non-Hindi-speaking areas.
They have to develop their language. They
have not developed it yet. There are many
other developed languages like Bengali,
Tamil and Oriya which is my own language.
Instead of developing Hindi, if they go on
translating Rabindranath Tagore or Sarat
Chandra Chatterjee, they have absolutely no
originality. They should have something
alluring in their language. You have to make
your language interesting if you want more
people to come voluntarily to your
language.

Only one more point. In spite of the
debate going on continuously for two days, I
did not understand one thing. There is a
great disparity between the pro-Hindi-
speaking areas and the non-Hindi-speaking
areas. In the non-Hindi-speaking areas, the
child is burdened with an additional
language. In the Hindi-speaking areas the
child starts learning it from the day he is
born. This is the difficulty, disadvantage and
handicap with which a non-Hindi-speaking
child has to start his life. When we talk of
equality, when our Constitution gives
equality to everyone, how can this
inequality be tolerated? The non-Hindi-
speaking child has the disadvantage and
handicap of
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having to learn a second language and it is
imposed on him, while a Hindi-speaking child
does not have that difficulty. I would like the
hon. Home Minister to kindly explain that to
me. [ am not intelligent enough yet to assi-
milate anything from the discussion that took
place.

SHRI ~ JAIRAMDAS  DAULATRAM
(Nominated) : Madam, I will be very brief on
this, the Third Reading of the Bill. I think we
are launching upon a very important step on
the success of which depends the future of our
country. Maybe that this is also one of our
experiments and experience may enable Us to
make certain changes in the decisions that we
have reached. I believe that whatever has been
now incorporated in the Bill will succeed and
prepare the ground for further progress, if
there is maximum of goodwill in every
direction.

My speech today will be confined only to
two points. One is that all regional languages
have to be developed. More than that all our
national languages, which do not happen to be
regional languages, have to be developed. I
would go still further. There should be a real
national programme to develop a; many
languages as have the potentiality for
development behind them. There are living
forces which want to express themselves in
those languages. That is the broad, tolerant
attitude which a composite nation like ours
can take.

The other point that I would like to re-
emphasise is that if we have to create a
favourable atmosphere for the reception of
whatever decisions we arrive at, it can only be
done if we try to carry out what was practically
an understanding and agreement at the time of
the Constituent Assembly. The Hindi which
we want to develop as an official language
must be Hindi which is developed in terms of
article 351. The basis of that agreement, as |
said earlier in my speech, was that the
breaking up of the Constituent Assembly was
avoided and prevented by a settlement, of
which the two irremovable factors were these.
One is the development of the
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[Shri Jairamdas Daulatram.] language as
an official language which would be in
accordance with article 351 and the other
is the Schedule was created at that time
with a view to fitting in with that
agreement.  There-lore, I think we should
make it very clear that the Hindi which
should be developed should draw from the
materials available in all the languages of the
country and these national languages are
included in the Eighth Schedule. I would
go beyond that too. I feel that if we make
that approach, those who are today
opposed to Hindi will give up their
opposition. And if you prepare their mind
for accepting the situation and also for
reducing the period, there would be a
demand for the continuance of English.
Let wus create the climate for a change of
mind, if possible. At least it is our duty to
create that climate of goodwill and I do hope
that very definite steps in this direction
would be taken. I will go further and
suggest that it should help Government and
strengthen their hands if they have a
consultative committee to see that the
development of Hindi is on the lines of
article 351, which is in the Constitution and I
think that consultative committee will, from
time to time, make suggestions, so that
the actual decisions of Government receive
the greatest possible accord.

There is one note on which I would like to
end. Let us try to create goodwill as much as
possible after all the controversies of the last
one or two months. If we do that I think we
shall be able to justify our position as Mem-
bers of Parliament and in this Parliament here
we should set an example in the tone of our
speeches dealing with matters relating to
languages. If we do not do that, we will, on the
contrary, increase the difficulties of the

country.

ot TW wEE  (WeT wA) : AEE,
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Yy WE AT 7Y A A A
;T TAAT AW ugs WA AEN
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off fesdrandt #9 T9 o9 H 41 %€
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DR. ANUP SINGH: Madam Deputy
Chairman, I am one of those who had some
misgivings about the desirability oi bringing
this legislation at all. I had also felt that the
original version was better than the modified
one. But after listening to the very cogent
and conciliatory speech of the Home
Minister [ feel that some of the misgivings
have been removed at least in my mind. But
after listening to the very cogent and
conciliatory speech of the Home Minister [
feel that some of the misgivings have been
removed at least in my mind. But one thing is
quite clear judging from the speeches made
in the other House and here that the very
same people for whose benefit this Bill was
brought, it has not satisfied them. But this is
not the stage to say anything about it. I feel
that the assurance given by the Home
Minister should allay some of the misgivings.
Of course, nobody says that he will continue
to be the Home Minister for ever, but now
that the Bill is going to be passed, I think the
responsibility for its effective
implementation and its acceptance by the
people at large, particularly those in the
non-Hindi-speaking areas, lies on the Hindi-
speaking States. It will be their respon-
sibility.
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Secondly, Madam Deputy Chairman, I would
say that those who have resorted to all kinds of
hooliganism and lawlessness and indiscipline, I
think, are not helping the cause of Hindi at all. I
am reminded of that adage: God save me from
my friends, I can take care of my enemies.
They have vitiated the atmosphere. 1 would,
therefore, request all those who claim to be
protagonists of Hindi to have more tolerance
and more forbearance, and to those who do not
speak Hindi I would say that eventually, if not
before very long, I think English will have to go.
We can retain it for some purposes, but if anyone
feels that English should have the same
parity with Hindi, I think he is suffering from the
legacy passed on to us by the British. I do not
say that English should go because the British
have gone, but no nation in the world can ever
think of retaining or cultivating a foreign
language, and English is a foreign language for
the vast majority of the Indian people.
Therefore, 1 would submit, Madam, that
although as I said in the beginning I was not very
enthusiastic about the Bill, after the explanation
given by the Hom, Minister, particularly about
why the Resolution was introduced. I feel that
this is the best compromise, and a compromise
very essentially in the very nature of things
cannot satisfy everybody. But if we work it
out in the spirit for which he has pleaded and for
which all of us want to plead, I think the
prospects of its implementation and acceptance
will improve. Thank you.

{Some Hon. Members stood up.)

THE DEPUTY CHAIRMAN: I am giving
a chance to those who have not spoken. Mr.
Panda.

SHRI BRAHMANANDA PANDA
(Orissa): Madam Deputy Chairman, this is the
third reading of the Bill, and as the trend and
temper of the House show and if you take the
fate of the amendments as the forerunner, the
Bill is going to be passed. I am not very
unhappy about it because it is a compromise
and nothing better could have been done. But
one thing is, and I have no misgivings about
it, that we are thinking of driving out English.
It can
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never be driven out. It has come to stay and it
has become a part of Indian inheritance. What
will be the language of our library, Madam? In
one hundred years to come no Indian language
can replace this library language. Therefore, I
have no misgivings about it. What about
modern art forms? In every Indian language
they are now concerned with the universal
man, not whether he comes from U.P. or
Orissa or Bengal or any other place. We have
many things to communicate with one an-
other, and the English language has helped us
in that way.

Another thing I wanted to point out. We are
here not to express our personal feelings. We
are here as statesmen to cope with realities. In
that respect if we have to judge, many things
that we have spoken here could have
remained unspoken. Not only our angry
young men shouted in the streets, we have
also had our angry elders losing their heads.
Unnecessarily suspicion and distrust were
created because as statesmen instead of trying
to cope with the realities and historical
necessities of the situation, we began
expressing our personal feelings.

Another thing I want to point out most
directly to the Home Minister— let him not be
engaged in talk aside— that anything that is
happening in the south as a reaction is mostly
due to the misgivings expressed by Mr.
Kamaraj. Mr. Kamaraj may have his
differences with Mr. Annadurai, but let him
not misguide the south by expressing mis-
givings and sowing distrust or any other thing
that will hamper the unity of India.

Madam, another thing I want to point out.
This agitation in the south and north is doing a
disservice to our democracy. We are thinking
of how to check defections in the parties. I
want to point out that when Mr. Rajnarain is
very outspoken and vocal about Hindi, another
S.S.P. Member in the Lok Sabha, we read in
the papers, votes for the Bill. We have done a
disservice to the party system also. Let us not
indulge in such things. That will hamper the
natural growth of our democracy.

[ RAJYA SABHA |
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Madam, before I finish I am happy that this
Bill is being passed. The Home Minister
smilingly and yet cleverly has stated, let us
forget what has happened, during the last so
many years. We are ready to forget, but I want
to make it clear to all Hindi protagonists that in
due course when Hindi becomes the link
language, it will in the process be also
Anglicised, because we cannot resist the
impact of technological civilisation. By picking
up words from every language and piling them
up together as suggested by some hon. Mem-
bers, I think will be a kichadi and that will be
no language. We should also know the course
of history. The south has always been the
citadel of something that ran away from the
north. Whenever there was trouble in the north,
the scholars with their burdens of scriptural
texts ran away to the south and the south
became the citadel of our culture. Even now, if
anything happens to English, if English is
beaten here, it will be sheltered in the south. It
was only Sanskrit which could have united us.
In Israel they could revise the Hebrew
language. We could have done as well. As
Bertrand Russel has put it, though our
conscience is controlled by our culture our
opinions have undergone a revolutionary
change. Therefore, if we are to be rooted in our
culture, we should also think of other things, of
the revolutionary changes that are coming up
in this technological age and we can not run
away from it. Ex-clusiveness or isolation will
not help us.

THE DEPUTY CHAIRMAN: Mr.
Karmarkar. No more from that side.
(Interruptions.) If you yield your time to her
and be chivalrous, I will call her. (Referring
to a lady Member.)

SHRI BHUPESH GUPTA: That is the way
of demonstrating chivalry.

SHRI D. P. KARMARKAR (Mysore): I
rise, Madam, Deputy Chairman, to
congratulate the Government, firstly, on
having fulfilled a rather hard task. As
someone who has been in the national field
for some time, I was one of those who were
distressed by the turn that
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this language controversy has been taking
since the last four or five years as also during
the discussion. And 1 think it was rather a
difficult task for the Government to have tided
anything with a sense of satisfaction. I must
say that the difficult job has been done well.
In fact, there are certain unsatisfactory
features, as the Home Minister was pleased to
say in the other House; for instance, the
imbalance that is supposed to be created by
recognising both Hindi and English for the
purposes of all-India examinations and the
like. I think we have now arrived at a stage
where we have to forget these things. I have
only one word for my Hindi friends as I shall
have another for my South Indian friends.
Whenever during the discussion we speak of
non-Hindi States and of Hindi States, I think it
is not only hurtful to the mind, but hurtful to
truth also. There is nothing like non-Hindi
States or Hindi States. For the purposes of the
census it must be. But there is nothing like
Hindi sentiment and non-Hindi sentiment.
Very few members perhaps who advocated
the Hindi cause know that during the last 10
or 12 years, Hindi has been compulsory in the
so-called southern States like Mysore, Andhra
Pradesh and Kerala and for some time in
Tamil Nad also. But later on, it was
abandoned. And if I myself am a little
apprehensive that this compulsory nature of
Hindi being taught to every boy and girl in the
high school stage has been brought into
jeopardy, I am afraid that I must lay it at the
door of the so-called Hindi enthusiasts who,
by their reasoning, have made it appear—
though perhaps the general mass of th, Hindi-
speaking people do not share that view —that
Hindi is coming like something being forced,
something like being imposed and things like
that. Therefore, not my advice, but my request
to the Hindi-speaking advocates would be.
make your Hindi a little understandable.
Whenever you are in difficulties, do not
borrow from the mother-tongue, Sanskrit,
which is perennial, but adopt all the words
which are common heritage today in Mysore,
Kerala and other places, thousands of words
which are current. I think that is the way. I re-
11— 5R. S./68
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member, some people boycotted the word
‘hazir'. 'Hazir' means presence. Then they
said, no, 'upasthithi'. Why borrow a word
which is understandable, if it is not hurtful? I
myself can point out a few names here in this
House. They say, for instance, for a bathroom,
'souchkhana’. 'Souch' would do. But they say
'souch prakosht'. Who understands 'prakosht'?
This is the sort of spurious Hindi that is
spoiling the cause of Hindi. Let us not make
Hindi spurious. Let us make it a cause,
language, of the people. Let it form part of the
life of the people. That is one word.

My second word to my South Indian
friends would be, let us not lose our heads.
Ultimately—not because I am looking at Mr.
Babubhai Chinai . . .

SHRI BABUBHAI M. CHINAI
(Maharashtra): I am not a South Indian.

SHRI D. P. KARMARKAR: But you are
better than a South Indian in this sense. I have
always admired the Gujaratis. They have
spread all over the world. Whelrever they go
they prosper. They go to Bangkok, learn the
Thai language better than the Thai boys and
girls. And wherever they go, they are able to
prosper. Let us not be deluded by any sort of
theoretical allegiance to the language of our
mother tongue; we can never go forward. Let
us learn Hindi by all means because we shall
prosper in Maharashtra, we shall prosper in
Gujarat, we shall prosper wherever it is. And I
am quite sure, in my opinion, thanks to
traditions, northern India has suffered from
many more difficulties and, therefore, they are
a little backward in many matters. South India
is prospering. I have no doubt in my mind,
even the worst enemies of Hindi in Madras,
tomorrow if they come to feel that Hindi
serves the purpose, the majority of the people
will stand higher than the other majority of
the people in Hindi because language is a
strong point in the South. Let us not lose that
advantage. Let everyone of us continue the
tradition of making it a compulsory study. Let
us compete with the Hindi engineers, with the
Hindi doctors, with the Hindi profes-
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sors. Let us go and compete with them in their
Hindi professorship and teach them a little
Hindi. That should be lhe spirit, not the spirit
of defeatism.

I will only close with one story. It is a story
but it has a moral.

THE DEPUTY CHAIRMAN: A long
story?

SHRI D. P. KARMARKAR: Not too big a
story. But it is instructive. Once I remember—
when I used to occupy one of these Benches
here, whenever a question used to be asked in
Hindi, I always ventured to answer in Hindi
and my experience has been this. One day a
certain friend from Gorakhpur District came
to me and asked, "What is your mother-
tongue?" 1 said, "My mother-tongue is
Kannada. My family tongue is Marathi. But
we all live in Karna-taka" and things like that.
He said, "No, no.

am W A &) Ty ave § wihE am
ey fefew & s &), s mfqat
q WW T § T TAEAT AT FIA
g.- l” . _ 5 'I'(‘;

There is so much like that. Therefore, in the
midst of this din, just I request my Hindi
friends to make Hindi muph more current like
that. I should not like to lose our heads from
the South.

In the heat of the language controversy, we
say, "Hindi imperialism, we shall not learn
Hindi". Let our ambition be like the Kerala
nurse sisters who are spread in the whole of
India. Wherever you go, in the hospitals of
Assam or Gujarat, there are Kerala nurses.
Like that, I hope that a day may come when the
Southerners fully utilise their talent wherever
there is competition. If it is in Gujarat, they
would be better Gujaratis, if it is in Hindi
States, they would be better Hindiites,
anywhere like that. Let us not surfer from a
spirit of inferiority complex or a spirit of
defeatism.

«fy M3 Al : aria, & < faer
¥ fadm & fag =1 g
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SIS EAwE qrS AT FRT A AT E ¢

THE DEPUTY CHAIRMAN: Please
do not interrupt. Let him have his five
minutes.
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AT FT ST g owor q7 faaer
FEN FH AT W9’ FHES
TAT & T FAAT & AT I F
FEAIT N AT qg AHST FT AMI |
sl w@T F1 m A A Mg @
AT R, T AT FEAT

THE DEPUTY CHAIRMAN: 1 would
appeal to the House. May I put the Third
Reading to vote now?

SOME HON. MEMBERS: No. no.

THE DEPUTY CHAIRMAN: Tell me how
much more time do you want?

o} TrweToEY ¢ # uE AR dE
FAT ATFW, AR FAw TG AT
fatta &, @ &t A %)

THE DEPUTY CHAIRMAN: I will give
three to four minutes each. You must have
some co-operation. I will give you three to
four minutes each.

shgay fag wordr: awr fadaw
gfm oo ot At AW AW qEd
q AT TAFT AT FL a7 ar Ay
gae § W w0 g, &7 UF UF
aifer & s fefafEigaem For 2
AT oaiTEl "I |

THE DEPUTY CHAIRMAN: I hope you

will co-operate with me. All right, five
minutes each.

[ RATYA SABHA ]
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oy grax fag werdt: wm gE d
A dF A F WOFE | AT GET
rag  Far W
THE DEPUTY CHAIRMAN: I am

appealing to you. You can give your salient
points. Everybody must cooperate. You must
be reasonable. You have spoken quite enough.

If you have any new points, you may make
them.

oy ame fag werdt: W e
H¥az a7 fomr, mefmfr ey
fawz  dma & o &

THE DEPUTY CHAIRMAN:
has managed within five minutes.
ot v fag werdh : d Ao
frage & fFs & am® #r wAEAwF
gfame  FE AFT @ E, qET 0 AT
for  afenrdy & ae & g9 &
I F AT 9T K [OAT AT
g
THE DEPUTY CHAIRMAN: Please speak.
oft orAeraw ;& wid forEe
FLATE fwomT wast MAAEF S99
ffod 19 g 7 & e 3@ @
L GO (O

Everybody

THE DEPUTY CHAIRMAN: That is
not the point,

ot graw fag wordt : AgEw, a@
ST AT #HaAw faEaw W W F T
STeE 9w wEe T S oA
faars g Sw®  oF AT A8 TE TS
for Gy womiT & sar @ difa
& 1oy & fe=sr &1 saw Aol # fommr
fawrg g wifed ar @@ FE &
a1 @a T faw d g off gue
Ferr aewT & zrq ¥ et & qfaer
w1, fawra 1, & & & S A
17, 18 FufaF afl @ 7@ 372
fe 9 o @ AR wEA A e
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T & vu afawre o gefas &
Foft g @ wifs 39 a6
T # ot fawm g awar ar A€
gradt e st o faw § o g
for st & =l awg f1 Sr3 *=rgwa
dwe fam g

TR oFw gt 7w A AT AR
@ fam arfy =fs gardt smost
® 9EE Segw # g A o4 wald
AIET 1 HT T FUAST I qAT Arfe-
foer e WA ST R SER
fraze & fr gt wifaam # o #rd
gt JE0 & wrE oft wew sy
A F1 snifwfae dqoer @ awar &
St f oizd FEgAHE | FT T AR
fo oot & wrar =gt & asamr
T a1 ag o wfawr #r a
4, @fgam & foaa a7
AT F AAAIT qE AT FHAT FL THS
g |

Ay, azr % feedr s de-fad
Gt WA w1 aied §) Fifew A
FEIUEE M ¥ a8 % & qHAl @
afer et aonay  wd d faw
AT AT WAT § FEw0 AT fadem
Fear arfgd | F 92 W awa g fE
FT AR SAAST F AT AAT ATTAT
# GAT TWE, WH TOE WAL,
ag faeft S W w5 ArgET %7,
g & wwE wigaeE E 9g
qF ST WA § IR EW H
FaT A5ad AU HAT A1 W fAw
dUery WA Ag w1 st a2,
AT F w0 H, @ifger & wmrd
w & o faeft  oft A A
w1, falt w1 ot fawwd wmw A
wifrr &% san faft #1fame w4,
afFw d =e W fog ¥ 9w
CL O B = TE A o G T € 7
f @rr dwia & @A g GwET #
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HqAT FIETATST AE A | F AawE
g & wgawelt St & quAn E, s
qEieeE Farad §n o w@ad o
Terdt  wrgamr # o qg  Pondy
fagim & sqae O @ €,
woEr  wed &, wifw wudt feew
dmUe AT A ww & AW
frafy qrar 92 | erTEr AET F I
TevamEe dadi & AR s A
IR FN A GEAAAT AT A
g waih @ amag wrgfed
9% 7 N wEd @ o A g,
yEy g W g e feeEh
fow dmoe g—Frardy  wrogar A
wYa oA wfEd ' fE
¢fs sm T frew v ax § o
o qquw &1 afawe far g,
w7 gfrafedt & a7 a7 541 5 a7
fgadt  dwedtw # foma dUa §
faen # &R ﬁaaﬂmm

¥ I e & & ATHTT TT
gg udt fauw  an e fawai &
faad  zu® 99 ST @ @AT

gy ) @few =9 9 & faudl @1
#ET g ArEr oA fawat & odven
FE FTEa q Gy Amaret WA
awq g st v wifcardt 7 swg ar
fF $2 T aa= 00 (Time bell rings)
At fem Ty e oA g o
faudi &% sewrw foemr Faw sl
#gnfl gz [g+ o st @ 91 e
fawedi o e Faw fraae ST
Hgrft a7 wa & fag  fraaa e
21 =@ Fo dYo mHo Hro F adfimw
1 gwzw gfe & %% 2, o En
Feara g fx st &m fe=h gaee
AT qiem 272 § v e ogw
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[ it g fag e
are Fl ey gl afeee Aoy
#r g% fan Feramds #7F A
feedy & ammar @ & aodr Wd
92 FTA &, To Tre nHe Hro F
wrifaers 429 2§ fow fa=dt &
F99T  F FHI fAww F F 15T A7
frgfa <@ arsr 2z Fwz 2 v g0
9% ST At 9T FEAW W AT 6
gaifer g1 wadt | 6T g 77 w1 HFT
g fawgt ®, WET UGS IiEIas
g @ o fai a% 9% gn @I
qEET T w7 AT @n, gl fErEr-
drear & ft zaa aiar gafeqs 7@ it
e zafae qGu (A & fv o
fadrs & s 3w fesieama § =
s F ofEdw s E o7 A
s 2@ awdft 1 0 3@
AT EYFIT FO ALY AL AIATE |

SHRI Y. B. CHAVAN: Madam, I would
like to intervene.

THE DEPUTY CHAIRMAN: The Minister
is intervening now because he cannot stay
here long as he has something very urgent . . .

SHRI Y. B. CHAVAN: My presence is
necessary in the other House . .

s\ qRATEme - g e it
oET FE FWE? gmM AT ¥
vr 3@ frazw @ww frowmae
#oft gw AW & wmw g @
AT g s wvF famo 751 5 G
¢ ag wmr Ay fafy Earag naw
gz feamm swm w1 2
THEA HIC wWET F7 | s foE
faia wa & @w a3 § w49 gwrU
aqm fegn, g gaArE & oAwRT T
augq fear) afs smasw G691
SEE T OFGT |

st arfo dlo wEgWw 1 F ST T
REE K = st W E |
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o) TwmTer ;. qr 7 o

Fem fF s aEr ...

SHRI Y. B. CHAVAN: I hope I shall not
be disrespectful to the House, but
unfortunately the position is that my presence
in the other House is necessary.

I thought this third reading was expected to
raise some new points. Unfortunately I do not
see any new points except the points of hon.
Member Jai-ramdas Daulatram. I should make
some mention about them. (Interruption.)
Others have repeated their original theses.
Jairamdasji has mentioned two points. One is
that the development of Hindi should be on
the pattern of Article 351. I entirely agree with
him and it is not merely my agreeing with it, it
is a Constitutional obligation. Hindi just
cannot go as it is spoken in Allahabad or
Banaras or any other city in Bihar or U.P. It
will have to take contributions from other
Indian languages. This is exactly what was
expected. I quite agree, Madam, that the other
languages have many things to contribute to
Hindi because they are also developed
languages. Sometimes we And that every
language has got some words for which it is
very difficult to find a correct translation. I can
give instances, but this is not the occasion for
it. I entirely agree with him that efforts for the
development of Hindi will have to be done on
that line. But when I say it is very necessary [
know also that is very difficult to do that
because as things stand to-day, the people
engaged in the development of Hindi are only
Hindi-speaking people. Unless the other
language groups take interest in the
Government of Hindi, the contribution will not
come. So we will have now to look to the
future and undertake this responsibility. And
we should ask our scholars to look into this
aspect because sometimes words are coined in
the meetings of groups of scholars, they are
printed in books or they appear in the
newspapers and then they become accepted
words. But I can assure them that I was
discussing this matter with the Education
Minister . . .
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SHRI JAIRAMDAS DAULATRAM: That
is why I suggested a committee which will
assist you in this matter.

SHRI Y. B. CHAVAN: That is a good
idea. I am not saying "No" to it. But I do not
know whether a single committee is likely to
be of any use. But certainly I will not say
"No" to your suggestion. It is a good
suggestion and coming as it is from you it will
have to be very carefully considered.

The other point he made has also some
relevance because there are people whose
mother tongue is different from the language
of the region where they live and naturally
one will have to learn four languages perhaps
in such cases. The three-language formula
then becomes a four-language formula.

Now, hon. Member Bhandari was saying
that English should be dropped. His main idea
was that English should be dropped. Now if
English gets dropped in course of time, I will
not be sorry for it. But once you make a
campaign for it With a view to having another
language, then it becomes rather difficult. Let
us consider the psychology of the nation, the
psychology of the people. They may have the
feeling that you want to drop English because
you want them to accept Hindi. Madam, I
have seen a very peculiar development in the
course of this debate that those people who
wanted English to be associate official
language of this country, started opposing
English when it was made compulsory at the
recruitment level. It is not because of love for
Hindi language. There are some other
considerations in this matter. Once you say,
"Don't have English", then those people will
say "Don't have Hindi, we will have English,
it is much better".

Therefore, 1 understand the problem Of
Sindhi—which we have included in the
Eighth Schedule—which the hon. Member
referred to. Now a Sindhi-speaking student,
wherever he stays, will have to study Sindhi,
because that is his mother tongue, he will
have to learn the regional language, he will
have to learn Hindi and perhaps also English .

[ 22 DEC. 1967 ]
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SHRI AKBAR ALI KHAN: The same is
true of Urdu also.

SHRI Y. B. CHAVAN : I can tell you that
primary education has to be done in the
mother tongue. There the study of mother
tongue becomes absolutely essential and
naturally so. But I can tell him that we have
taken note of his suggestion. I do not want to
comment further on this point. This matter
will have to be considered in the course of
implementing the policy in the administration.
I know that the passing of this Bill and this
Resolution is not the last word on it. We have
to take great care for a period of many years
during which he will implement this policy.
For the acceptance of the policy itself there
were so many difficulties. Now after passing
this and after the emergence of this policy, we
have to implement it. This is going to be a
complex process. But I have certainly noted
what he has suggested. He has also moved
these amendments to the Resolution. I will
request him in advance that he may withdraw
his amendments.

I must say, Madam, that I heard a very
scholarly speech from Mr. Bhupesh Gupta to-
day and with the thesis that he developed, I
entirely agree. It was a very good speech and I
must say I commend it to the House. I do not
know what amendments he moved, but his
main approach was something with which I
agree. | hope my good friend, Mr. Rajnarain
also—we have something to learn from him
in other matters— will certainly take a
balanced view of this problem of language
and help us to remove this feeling of hostility
in the country. Having said all we had to say
and having argued very passionately about it,
is it not our responsibility now that when we
go out from Delhi after passing this Bill, we
tell our people, "Let us forget this language
controversy . . ."

8 pmM.

st TTHATCA ¢ {IAAEI,  EWIT
o wE o ofr 7 fazdr ot & fr
mifsarnz & @ 200 il Y
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[=7 T
firegne e mr @ @ sAEEr IR
7 fozamr man g @t S Fastamn
AT E
A1 waAvay  wa fag Gl

97 fzedmr vefafasam §7 s@wTr

o vermeme : 7 Al fgeet &
qAard 1 A% 4 T FATA AT
Awqr | | T@ @@ T 200
EEAR T o

st o o wegrwr :aTT AT
fafad | 7ar ox @ aw@ w7 AvAf
F1 A N T T E )

SHRI Y. B. CHAVAN: I certainly would
like to make an appeal to the Members of this
House and through this House to the people of
this country that let us forget this language
controversy and concentrate our energy on
more constructive and more useful activities.

THE DEPUTY CHAIRMAN: In view of
this do you want the third reading to go on?
The Home Minister has also to go to the other
place. Can I put the motion to the House?

SOME HON. MEMBERS: No, no.

THE DEPUTY CHAIRMAN: Then -take
only five minutes, Mr. Niren <3hosh.

SHRI NIREN GHOSH: Madam, it is with a
sense of bitterness that I wish to speak on the
third reading of the Bill. It has not been a
meeting of minds and peoples but it has accen-
tuated disunity between the minds and the
different peoples of India. That is my
grievance. Not a single step has been taken
towards the equality of the national languages
of the 8th Schedule. That equality has not been
conceded even in the matter of debate on the
floor of Parliament. That is my sorrow and
misfortune and the misfortune of India as well.
I would congratulate the S.S.P. on one point.
They have voted for an amendment which
conceded the right of equality of all the
national

[RAJYA SABHA ]
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I languages in India. That they have done.
I am not a lover of English, I do not want to
retain English for ever. Let it be understood
because the masses would never learn that
language. If the equality of languages had been
conceded, then the masses and the people
would have been satisfied. If a demand has
been raised in Tamilnad that Tamil should be
made the link language, then I hope the D.M.K.
has not made that claim only for Tamil but the
D.M.K. makes that claim for all the languages
flourishing in India and not for Tamil or for
Hindi. I hope that that is the settled policy of
the D.M.K. T would say that the 15 languages
of India are like a chain that links and binds
India together. If certain people have not
yet understood this, obviously they have
many more things to learn. May I say that the
common denominator is that we are a family
of nations and belong to India? That is the
common denominator. Let that be
understood clearly. So, this has sown the seeds
of discord. We in Bengal have never had a
language agitation, because we feel that any
Chauvinism pollutes democratic conscience.
But if things come to such a pass—Mr.
Chavan has said that there is inherent
inequality, he has recognised it—and if any
language agitation is started in West Bengal,
you cannot dream what it will be and even
Tamilnad or U.P. or Bihar has not yet seen
anything like that. It will come to that. You
have taken a step towards disunity in India. I
do not know where it will end unless the
equality of all the languages is recognised
fully, completely and clearly. But you
seem determined not to do so. This legislation
is the proof of that. It is a grave day for India
that a Bill like this is passed against the
national honour and prestige of the people of
India. Let it be understood clearly.

THE DEPUTY CHAIRMAN: Shri Mulka
Govlnda Reddy.

SHRI MULKA GOVINDA REDDY: I do
not want to participate because you allow
Members only who bully you but you do not
allow Members who want to co-operate.
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THE DEPUTY CHAIRMAN: I am calling
you. There is no question of the charge that
you are making against the Chair. It should be
withdrawn. You must not make this reflection
on the Chair. I am giving everybody an op-
portunity. If you do not want to speak, say so.
But don't say that the Chair does not allow
you. I am requesting you to limit the time.
You can say the best points in five minutes.
Mr. Raj-narain.

(Interruption.)

st TR : WEEw, ¥ oenw F
e ard sl avwrEr T ¥ oaar
fadreft o & aga & w3@ ¥ a9
ad wENr fed drs ¥ gwrd aEt
G| T ﬁtﬁﬁ'ﬁﬂw%

& " g 5 fadr ov feedy andy
ag | §F =g g fF feelr sl
arafes aft duew 1 F 4@
AT IAFT AT F FIE AT A AT
W T A ;A K OFET Z
AT § A A

HTAATET, FAIE AT WAT S I A |
d@fa 351 F799% * 3= TH,
TH AT F1 FHeA fwEr g AT
TISH(TA FT F70e0 qal ¢ AT &N Al
e quEft &1 wwe e @ AR A &
swar & famr & 1 wd 2z faem @
“feedt W w0 st @ gfz w
#1T IHFT fawiq 770 99 1 FHA
2RI | @ Fa Afaeaw # 26 seEdy
a1 1950 &1 faer 0 F; A
fram Afad fx svam 7D T F=z-

ﬁfaﬁa«‘taﬁw NG & 9 W A
‘FET ey % & arg'ttm?amz
fz-‘f‘l FE  TTUG g9 T
i # ot forar 2, a7 oft 7 2w,
ar SHEr FE &= F 0 wErd wFar
g€ 2w, I o it &,
T & e dd gE 2

,cnp

goawmala © 48 TEE #1977

-~ A

ot T - ST gEr @,
Cl e IR e i
AT | AW TIT § AFEAAT AT
F famw, s yow o @wa FL
qier # afvere ¥ fams qamqs oaw
AT BT | WEE W AT
F famme w0d & 9w A arEEA

qq § Fgw WA § 5 S
ﬁﬁﬁg’rﬁvuﬂﬂ’rlmm
ﬁmﬁﬂﬂwm%mw
qUAT & FFTA A

1477
‘g,.,,

131
1
13

9a @A TT FF a0 H AT E
qoEry qw ¥ gz fAEgw &
TrEr | gfamm & gEeafa
g &fad, #ft swwgEm e g
gfeer, qafm dEa S wWOE
TTFT T8 & Fwl, A7 A faeardy
TEr B 1947 W 14 AT 15 T
#1397 fasedt ® W1 T99 BA, I
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[#f wrsmreraor]

TIT AT AE WEA FOW T Y
FEI & GEATA & WA A9, ar |
AFAAT, FEIAAT 1947 FN 14 HIT
15 97 f& q7 wew F Fzar &t
q9AS ¥ FAd FT AL UF (e
ol qET wE fEogE W AT
TIFFEA UF W00 S AWM A 9@ 3t
14 T 15 97, f&eT 7 s,
FI4T T FTeTT, UF ULAE, 4 TF A |
AT SF 49 40 a1 AT AT HT
qifera nF 2 A7 g § AEE )
T v A K w5 w7 @ g foa
Tt wfeEmm s Eem ®
TZAIT F AT FT AR FT N gL R,
ATT T AF| AAAT AF TIA FE AT
oz #aR ot w=me wEw & faw oW
9 FT F OFEAT A AT A A
q3T A |

A, gaE Fer e g fF
feedy war #1 ®vogem ) ® @
Tigm g f& w1 o gF W Sfage
TART AMEAT FAT WA ST IEAY
SET FT ATHIAT FAT T | qG TT
AW AT AT B A |TT A,
g #@Y EYd WP AEHT "AT AT
I HET A1 fAEe A arwEdt st
& fadh 41 &Y w93 o9 g g o
ACTAT AT E 180 Fo | T AT Fh
TA R | HAAT A AGA FT A AT F
TEd WETH H, FAFAT T HIT qEAE K
AN | FHET A AT AT @Y
g fF & g & v awfEa 3@ @ E
TG AN, §7 A/ A4 | § afveare
gt st § v Afaeare w1 stwarn g
afaerre &1 s @l T A )

1957 ¥ w4 Sl g2 e
W AN Femar dY A FqIw far
mr fF dw W@, 1965 ¥ oA
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AT AT AT Sy g S
TTET W AT FLUA, HIEAr w1 4T
A, FATIE A TR OFA |
afaa 7 4 adter & afew & e,
ar awer 9r HfEg o SR owEv
arfaez Eegmm ger faadl A
oiizfadl, FaaE ¥ fagra ) ag
qEOT GRS FAST AT F
fagia aqem <@ § o %27 & 7
HO I F1 wa, fan wmw ¥
fare g fa@ s s
(Interruptions)
® oF AT A0 W@ F AT
fx it fawr a1 qiw & a9 s
I Far & fr afuor g8t a7 %
FqAT FOU | F g9 979 ¥ A4
aF 7T @ g fF wm aufea 77
ar

SHRI BRAHMAN AND A PANDA: I did

| not say that. He does not know my name. He

also did not understand what I said.

ot TrATeEAw ¢ A% #, | Aur

T wAAAT § 1 F oy 3 Fieq aferr
74w & o afew & 48 & s
® A WE E AR F A A
# sl ¥ for o sgwdw & 47
FEAr wgAl g 7 Tgd wwE, g v
AOAT W TET T | AT AT AT
#, o W UEHFT F, AH AT Ao
& arfval A% aeEy Ear &, o 2fan
#T IAT B oF qAAr F, Zfeor &
g, 397 F1 i, Zfem & g,
FAT T AEAawTA, faw &1 famrdt
gae & faapdf, zfaw &1 fem,
7w feam, afawr &1 wIge,
AT & AR aferor &1 e dar
AT, IAT F A T&1 A A
Ll I U L D -l
A
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o wgm ¥ Fgr wPAE F
WR IR fa9 w9 7w FU AT gl
WA FHX OF AFEAT AF
fear g7, &7 & d9ET oo #1T
ITET FE AT F AW Uw Al
@t |
THE DEPUTY CHAIRMAN: The
question is:

"That the Bill be passed."

The House divided.

THE DEPUTY CHAIRMAN: Ayes—
114; Noes—14.
AYES—114

Abdul Shakoor, Moulana
Abid Ali, Shri

Abraham, Shri P.

Ahmad, Shri Syed
Ammanna Raja, Shrimati C.

Anandan, Shri T. V.

Anis Kidwai, Shrimati
Ansari, Shri Hayatullah
Arora, Shri Arjun
Asthana, Shri L. D.
Atwal, Shri Surjit Singh
Baharul Islam, Shri
Bhadram, Shri M. V.
Bhatt, Shri Nand Kishore
Bhuwalka, Shri R. K.
Bindumati Devi, Shrimati
Chagla, Shri M. C.
Chandra Shekhar, Shri
Chavda, Shri K. S.
Chengalvaroyan, Shri T.
Chetia, Shri P.

Chinai, Shri Babubhai M.
Damodaran, Shri K.

Das, Shri Banka Behary
Deo, Shri Bira Kesari
Desai, Shri Suresh J.
Dharia, Shri M. M.
Dikshit, Shri Umashankar
Ghose, Shri Surendra Mohan
Gilbert, Shri A. C.
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Goswami, Shri Sriman Prafulla
Gupta, Shri Bhupesh
Gurupada Swamy, Shri M. S.
Hathi, Shri Jaisukhlal

Iyer, Shri N. Ramakrishna
Jairamdas Daulatram, Shri
Karmarkar, Shri D. P.

Kathju, Shri P. N.

Khan, Shri Akbar Ali

Koya, Shri Palat Kunhi
Kulkami, Shri B. T.
Kumaran, Shri P. K.

Kurre, Shri Dayaldas
Mahanti, Shri B. K.

Mary Naidu, Miss M. L.
Mathur, Shri Harish Chandra
Mehta, Shri Om

Menon, Shri Balachandra
Mishra, Shri L. N.

Mishra, Shri S. N.

Misra, Shri M.

Mitra, Shri P. C.

Mohammad, Chaudhary A.
Momin, Shri G. H. Valimohmecl
Mookerjee, Shri Debabrata
Muniswamy, Shri N. R.
Nandini Satpathy, Shrimati
Neki, Ram, Shri

Paliwal, Shri S. K. D.

Pande, Shri C. D.
Parthasarathy, Shri R. T.
Patil, Shri G. R.

Patil, Shri P. S.

Patra, Shri N.

Pattanayak, Shri B. C
Phulrenu Guha, Dr. Shrimati
Pillai, Shri J. Sivashanmugam
Punnaiah, Shri Kota
Purkayastha, Shri M.
Pushpaben Janardanrai Mehta, Shri-

mati
Ram Chander, Shri

Ramaswamy, Shri K. S.
Ray, Shri Ramprasanna
Reddy, Shri M. Govinda
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Reddy, Shri Mulka Govinda
Reddy, Shri N. Narotham
Sadiq Ali, Shri

Sahai, Shri Ram

Sanjivayya, Shri D.

Sapru, Shri P. N.

Savnekar, Shri B. S.

Seeta Yudhvir, Shrimati

Sen, Dr. Triguna

Shah, Shri K. K.

Shah, Shri M. C.

Shanta Vasisht, Kumari
Shyam Kumari Khan, Shrimati
Singh, Dr. Anup

Singh, Shri Dalpat

Singh, Dr. Gopal

Singh, Shri Jogendra

Singh, Shri Santokh

Singh, Raja Shankar Pratap
Singh, Shri T. N.

Sinha, Shri Awadheshwar Prasad
Sinha, Shri B. K. P.

Sinha, Shri Rajendra Pratap
Sukhdev Prasad, Shri

Tankha, Pandit S. S. N.
Tapase, Shri G. D.

Tara Ramchandra Sathe, Shrimati
Thanulingam, Shri P.

Tiwary, Pt. Bhawaniprasad
Tripathi, Shri H. V.

Untoo, Shri Gulam Nabi
Upadhyaya, Shri S. D.

Usha Barthakur, Shrimati
Vaishampayen, Shri S. K.
Varma, Shri B. B.

Vidywati Chaturvedi, Shrimati
Vimal Punjab Deshmukh, Shrimati
Yajee, Shri Sheel Bhadra
Yashoda Reddy, Shrimati
Zaidi, Col. B. H.
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Bhandari, Shri Sundar Singh
Chordia, Shri V. M.
Ghosh, Shri Niren
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Jagat Narain, Shri
Murahari, Shri G.

Pande, Shri Tarkeshwar
Rajnarain, Shri

Sarla Bhadauria, Shrimati
Sen Gupta, Shri D. L.
Shakuntala Paranjpye, Shrimati
Shukla, Shri M. P.

Sinha, Shri Ganga Sharan
Sinha, Shree Rewati Kant
Varma, Shri Niranjan

The motion was adopted.

THE DEPUTY CHAIRMAN: Now I come
to the amendments that were moved to the
Resolution. I shall put them to vote.

Amendment No. 1 is in the name of Shri
Vaishampayen. Do you press it?

SHRI S. K. VAISHAMPAYEN: Madam, 1
would like to make a submission.

THE DEPUTY CHAIRMAN: No sub-
mission at this stage. Are you withdrawing or
pressing your amendment?

SHRI S. K. VAISHAMPAYEN: I beg leave
of the House to withdraw my amendment.

*Amendment No. 1 was, by leave,
withdrawn.

THE DEPUTY CHAIRMAN: Amendment
No. 2 is in the name of Shri Banka Behary
Das and he is not present.

The question is:

2. "That at the end of line 6, the following
be added, namely:—

'‘and to secure its enrichment by
assimilating, without interfering with its
genius, the forms, style and expressions
used in Hindustani and in other languages
of India specified in the Eighth
Schedule

*For text of amendment vide cols. 5065-66
of Debate, dated the 20th December, 1967.
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to the Constitution and by drawing,
wherever necessary or desirable, for its
vocabulary primarily on Sanskrit and

"

secondarily on other languages'.

The motion was negatived.

SHRI S. K. VAISHAMPAYEN: Madam, I
beg leave of the House to withdraw my
amendment No. 3.

"Amendment No.
withdrawn.

SHRI M. GOVINDA REDDY: While
requesting permission to withdraw my
amendment No. 4, can I be allowed to
explain?

3 was, by leave,

THE DEPUTY CHAIRMAN: No ex-
planation now. You want to withdraw it.

"Amendment No.
withdrawn.

4 was, by leave,

THE DEPUTY CHAIRMAN: The question
is:

5. "That—

(i) in line 5 after the word 'languages'
the words 'including Hindi' be added ;
and

(i1) lines 6 to 11 be deleted.”
The motion was negatived.

SHRI M. GOVINDA REDDY : Madam, I
beg leave of the House to withdraw my
amendment No. 6.

"Amendment No.
withdrawn.

6 was, by leave,

SHRI S. K. VAISHAMPAYEN: Madam, I
beg leave of the House to withdraw my
amendment No. 7.

"Amendment No.
withdrawn.

7 was, by leave,

SHRI M. GOVINDA REDDY: Madam, I
beg leave of the House to withdraw my
amendment No. 8.

*For  text of  amendments

December, 1967.

[ 22 DECj 1967 |
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"Amendment No. 8 was, by leave,
withdrawn.

THE DEPUTY CHAIRMAN: The

question is :

9. "That in line 4, for the words
'three-language  formula' the  words
'bilingual formula' be substituted."

The motion was negatived.

THE DEPUTY CHAIRMAN: The question
is:

10. "That for lines 7 to 12, the fol
lowing be substituted, namely: —

'"This House resolves that arrangements
should be made in accordance with
bilingual formula for the study of a
modern language of the choice of the
student in addition to his mother-

tongue'".

The motion was negatived.

SHRI M. GOVINDA REDDY: Madam, I
beg leave of the House to withdraw my
amendments Nos. 11, 12 and 13.

"Amendments Nos. 11, 12 and 13, were, by
leave, withdrawn.

THE DEPUTY CHAIRMAN: The question
is:

14. "That for lines 1 to 12, the following
be substituted, namely :—

And, whereas it is necessary to ensure
that the just claims and interests of
persons belonging to non-Hindi speaking
areas in regard to the public services of
the Union are fully safeguarded;

This House resolves—

(a) that compulsory knowledge of
Hindi shall not be required at the stage of
selection of candidates for recruitment to
the Union services or posts excepting
any special services or posts for which a
high standard of knowledge of Hindi
may be considered essential for

cols. 5066-67 of Debate, dated the 20th
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[The Deputy Chairman.]

the satisfactory performance of the
duties of the service or post; and'."

The motion was negatived.

SHRI M. GOVINDA REDDY: Madam,
I beg leave of the House to withdraw my
amendment No. 15.

‘Amendment No. 15 was, by leave,
withdrawn.

THE DEPUTY CHAIRMAN: The
question is:

16. "That in line 6, for the words
‘either Hindi or English' the words
"any two modern Indian languages'
be substituted.”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
iquestion is:

17. "That for lines 6 to 12, the fol
lowing be substituted, namely: —

'that compulsory knowledge of
English or any of the languages
mentioned in the Eighth Schedule to
the Constitution shall be required at
the stage of selection of candidates for
recruitment to the Union services or
posts except in the case of any service
or post for which a high standard of
knowledge of English alone or Hindi
alone or both, as the case may te, is
considered essential for the satis-
factory performance of the duties of
any such service or post; and"

The motion was negatived.

SHRI M. GOVINDA REDDY: Madam,
I beg leave of the House to withdraw my
amendments Nos. 18, 19 and 20.

'Amendments Nos. 18, 19 and 20 were,
by leave, withdrawn.

SHRI C. D. PANDE (Uttar Pradesh):
Madam, I beg leave of the House to
withdraw my amendment No. 21.

[RAJYA SABHA ]
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‘Amendment No. 21 was, by leave,
withdrawn.

THE DEPUTY CHAIRMAN: The
question is:

22. "That for lines 13 to 18, the
following be substituted, namely: —

'(b) that all languages included in the
Eighth Schedule to the Constitution shall
be treated on a par for the All-India and

higher Central Services examinations'.
The motion was negatived.

THE DEPUTY CHAIRMAN: The

question is:

23. "That after line 18, the follow
ing be added, namely : —

'(c) Hindi and English shall be
permitted as alternative media for the
examinations to be held on 1st April,
1968, or thereafter for recruitment to
Class II, III, IV posts of the Central
Services:

Provided that if the recruitment is in
respect of posts sanctioned for any office
in any particular State, the examinees
shall, in addition to Hindi or English, be
permitted to use the State's language or
languages adopted by the State as State

"

language or State languages'.
The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

24. "That at the end of the Resolution,
the following be added, namely: —

'and having considered the same, this
House recommends—

(i) that article 343 of the Con-
stitution making Hindi the official
language be amended by making all
national languages enumerated in the
Eighth Schedule to the Constitution as
official link languages ; and
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(i1) that lines 7 to 14 of paragraph 1
of the Resolution be deleted'."

The motion was negatived.

THE DEPUTY CHAIRMAN: Amendment
No. 25 is in the name of Shri Rajnarain. Are
you pressing it?

& TSAATAY : GG FET, FIFT AT |

THE DEPUTY CHAIRMAN: There is
nothing. You cannot speak now.

St ARATTEAN ¢ FEAAG0, T 7T
9T W FB AG A § |
THE DEPUTY CHAIRMAN: No, please

sit down. You cannot speak at this stage on
the Resolution.

w1t URARDAN : T T37 1 HaA
Ty afgesr & frodr w1 waer 9 fFan
el
(Interruption)

THE DEPUTY CHAIRMAN: The question
is:

25. "That in the first part of paragraph 1
for the words 'Whereas under article 343 of
the Constitution Hindi shall be the official
language of the Union' the words 'Whereas
under article 343 of the Constitution Hindi
is the official language of the Union' be
substituted".

(Interruptions).
The motion was negatived.

SHRI JAIRAMDAS DAULATRAM: I beg
leave of the House to withdraw my
amendment No. 26.

'Amendment No. 26
withdrawn.

ivas, by leave,

THE DEPUTY CHAIRMAN: Amendment
No. 27 stands in the name of Shri Rajnarain.
Are you pressing it?

=Y AR
7 F@ £

fiforg )

T FT aNEE
Tl ger  FEd

[22 DEC. 1967]
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THE DEPUTY CHAIRMAN: No, no.
Please sit down. No one else has spoken on
his amendment. I shall put it to vote.

THE DEPUTY CHAIRMAN: The question
is:

27. "That at the end of the first part of
paragraph 2, the following be added,
namely: —

"This House is of opinion that the
development of the Indian languages will
remain obstructed as long as English
remains even as an alternative medium
and, therefore, resolves that it shall be the
duty of the Union to reduce the use of
English progressively with a view to
stopping its use ultimately and to submit
an annual report to the House as to the
particular fields of Government work and
public life where it has reduced or
stopped the use of English'."

The motion was negatived.

SHRI JAIRAMDAS DAULATRAM:
Madam, I beg leave of the House to withdraw
my amendment No. 28.

'Amendment  No.
withdrawn.

28 was, by leave,

SHRI P. C. MITRA (Bihar): I beg leave of
the House to withdraw my amendment No.
29.

'Amendment  No.
withdrawn.

29 was, by leave,

THE DEPUTY CHAIRMAN: Amend-
ments, Nos. 30 and 31 are in the name of Shri
Rajnarain.

=t TARATL@W @ JAAAT, T 97
ot 7 a7 oz owrE daen
2 maw #17?

THE DEPUTY CHAIRMAN :
question is:

The
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[The Deputy Chairman.] 'that for the next ten years compulsory
30. "That at th, end of the first knowledge of either Hindi or English

part of paragraph 3, the following be
added, namely: —

'Provided  that  while  making
arrangements for the study of English,
Government shall keep in view that the
compulsory use of English has ultimately
to be stopped in the fields of Government
work and public life'."

The motion was negatived.

THE DEPUTY CHAIRMAN: The question
is:

31. "That for the second part of
paragraph 3, the following be substi
tuted, namely: —

'This House resolves that in Hindi-
speaking areas arrangements should be
made for the study of a modern Indian
language belonging to any family other
than the Aryan group of Indo-European
family along with Hindi, and in non-
Hindi-speaking areas  arrangements
should be made for the study of Hindi
and English along with the regional

(N1}

language'.
The motion was negatived.

SHRI P. C. MITRA (Bihar): I beg leave of
the House to withdraw my amendment No.
32.

'Amendment No. 32 was, by leave,
withdrawn.
THE DEPUTY CHAIRMAN : Amend-

ments Nos. 33 and 34 are in the name of Shri
Rajnarain.

Y TRAITEAW : T F 1A E A
w1 s fe F aza A qi@fF &
ST F) G KT WE, AT AT H AT
FTA =T BAAT & TET § | (Interruptions)

THE DEPUTY CHAIRMAN: The
question is:

33. "That for part (a) of paragraph 4, the
following be substituted, namely: —

shall not be required at the stage of
selection and promotion of candidates for
recruitment to the Union services or posts
except in respect of any special services
or posts for which a high standard of
knowledge of English alone or Hindi
alone, or both, as the case may be, is
considered essential for the satisfactory
performance of the duties of any such
service or post, but the knowledge of
Hindi shall be compulsory after ten
years.""

The motion was negatived.

THE DEPUTY CHAIRMAN: The question
is:

34, "That for part (b) of para
graph 4, the following be substituted,
namely: —

'that the Union Government shall, after
consulting the Union Public Service
Commission on the future scheme of the
examinations and the procedural aspects
thereof, make arrangements within a year
to permit all the languages included in
the Eighth Schedule to the Constitution
and English as alternative media for the
All India and higher Central Services

examinations."".

The motion was negatived.

THE DEPUTY CHAIRMAN; Amendment
No. 35 is in the name of Shri Sundar Singh
Bhandari. Are you pressing it, Mr. Bhandari?

SHRI SUNDAR SINGH BHANDARI:
Yes.

THE DEPUTY CHAIRMAN: The question
is:
35. "That for lines 7 to 12, the fol
lowing be substituted, namely : —

This House resolves that arrangements
should be made in accordance with that
formula for
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the study of two modern Indian
languages including one of the
Southern languages apart from Hindi in
Hindi-speaking areas, and of regional
language, Hindi and one of the modern
Indian languages in the non-Hindi-
speaking areas.'"

This House resolves that arrangements
should be made at an early date for
simultaneous translations of the speeches
made in both the Houses of Parliament
into all the languages mentioned in
Eighth Schedule to the Constitution.' "

The motion was negatived.

The motion was negatived. (Interruptions)

THE DEPUTY CHAIRMAN: Amend- s CIHATIAT © 7 4199 950 F7
ment No. 36 is in the name of Shri M. V.

7w EfF waa # sEd e
Bhadram. n . - - FR>-
w7 7 994 A3, Few w1 A
aél, @z Twg w97 # gy sfeEw
war TE E

o) mE wepl o owaw wEa
FNEH FIE H 0T F7T T £ |

The question is:

36. "That the word 'And' in the
beginning of line 1 be deleted."

The motion was negatived.

(Interruptions) THE DEPUTY
CHAIRMAN: The question is:

THE DEPUTY CHAIRMAN: The
37. "That—

question is:

(i) in line 6, the words 'either Hindi 39. "That—
or' be deleted ; o
(i) in lines 8-9 for the words 'a modern

(i) in line 6, after the word 'shall' the Indian language', the words 'two Indian

word 'not' be inserted ;

(iii) in lines 10 and 11, the words 'or
Hindi alone, or both, as the case may
be' be deleted ;

(iv) in line 14, the words 'and
English' be deleted ; and

(v) in lines 16 and 17, the words
'after ascertaining the views of the
Union Public Service Commission on'
be deleted.”

The motion was negatived.

(Interruptions)

THE DEPUTY CHAIRMAN: The
question is:

languages' be substituted ;

(ii) in line 9, for the words 'preferably
one of the Southern languages', the
words 'and any one of the Tamil, Telugu,
Kannada and Malayalam languages and
any one of the other ten languages speci-
fied in the Eighth Schedule to the
Constitution' be substituted;

fill) in line 10. the words 'and English'
be deleted ;

(iv) in lines 10-12, for the words 'and
of Hindi along with the regional
languages and English in the non-Hindi-
speaking areas', the words 'and of the
regional languages and any one of the
remaining thirteen languages along with
Hindi in the non-Hindi-speaking areas' be
substituted."

38. "That after line 18 the following be

inserted namely: — The motion was negatived.

'And whereas it is necessary for TIRATIIIM - arAEa
promotion of sense of equality and N = : q? uw g kil
unity between people speaking different €| 3% ®WEA XY wOAAEr Foar
languages in the country that steps qAATIT & |
should be taken to provide facilities to
Members of Parliament to speak in the
mother-tongue of each member ;

12—5RS/68
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o) mve wrvgle : ww A I AGE

s\  TwTEw  § SEwTEfEe
71 gfagr 7 @7 w1 Fada g
g darag il gnfr f& osw wem
warfem &0 & 97 @ 2

Al WAl o 7 H wd
v 2 fw o @ & gz svdad
gt & & az i A

THE DEPUTY CHAIRMAN:
put the Resolution to the vote.

1 shall now

The question is—

"WHEREAS under article 343 of the
Constitution Hindi shall be the official
language of the Union, and under article
351 thereof it is the duty of the Union to
promote the spread of the Hindi language
and to develop it so that it may serve as a
medium of expression for all the elements
of the composite culture of India;

This House resolves that a more
intensive and comprehensive programme
shall be prepared and implemented by the
Government of India for accelerating the
spread and development of Hindi, and its
progressive use for the various official
purposes of the Union, and an annual
assessment report giving details of the
measures taken and the progress achieved
shall be laid on the Table of both Houses of
Parliament, and sent to all State
Governments ;

2. WHEREAS the Eighth Schedule to
the Constitution specifies 14 major
languages of India besides Hindi, and it is
necessary in the interest of the educational
and cultural advancement of the country
that concerted measures should be taken
for the full development of these languages

s

This House resolves that a programme
shall be prepared and implemented by the
Government of India, in collaboration with
the State Governments, for the co-ordinated
development of all these languages, along-
side Hindi so that they grow rapidly

[RAJYASABHA]
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in richness and become effective means of
communicating modern knowledge;

3. WHEREAS it is necessary for
promoting the sense of unity and faci
litating communication between peo
ple in different parts of the country
that effective steps should be taken
for implementing fully in all States
the three-language formula evolved by
the Government of India in consul
tation with the State Governments ;

This House resolves that arrangements
should be made in accordance with that
formula for the study of a modern Indian
language, preferably one of the Southern
languages, apart from Hindi and English in
the Hindi-speaking areas, and of Hindi
along-with the regional languages and
English in the non-Hindi-speaking areas;

4. AND, WHEREAS it is necessary
to ensure that the just claims and in
terests of people belonging to different
parts of the country in regard to the
public services of the Union are fully
safeguarded;

This House resolves—

(a) that compulsory knowledge of either
Hindi or English shall be required at the
stage of selection of candidates for
recruitment to the Union services or posts
except in respect of any special services or
posts for which a high standard of know-
ledge of English alone or Hindi alone, or
both as the case may be, Is considered
essential for the satisfactory performance of
the duties of any such service or post; and

(b) that all the languages included in the
Eighth Schedule to the Constitution and
English shall be permitted as alternative
media for the All India and higher Central
Services examinations after ascertaining the
views of the Union Public Service
Commission on the future scheme of the
examinations, the procedural aspects and
the timing."

The motion was adopted.
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(The
House.)

hon. Member then left the

o) AT F ATH qEAG q
Fgmr qigar g f& (wady sd=ndy
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Member

(The hon.

House.)

then left the

() THE APPROPRIATION (NO.
3)n BILL, 1967

() THE APPROPRIATION (NO. 4<
BILL, 1967

[THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) in the Chair.]

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): Sir, I beg to move: —

1. "That the Bill to authorise payment
and appropriation of certain further sums
from and out of the Consolidated Fund of
India for the services of the financial
year, 1967-68, as passed by the Lok
Sabha, be taken into consideration."

2. "That the Bill to provide for the
authorisation of appropriation of moneys
out of the Consolidated Fund of India to
meet the amounts spent on certain
services, during the financial year ended
on the 31st day of March, 1965, in excess
of the amounts granted for those services
and for that year, as passed by the Lok
Sabha, be taken into consideration."

Sir, the first Bill . . .
SHRI NIREN GHOSH (West Bengal):

One by one. You cannot take all the Bills
together. 13—5 RS/68

[ 22 DEO. 1967 ]
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SHRI K. C. PANT: I am going according
to the Order Paper.

The first Bill arises out of the Sup-
plementary Demands of Rs. 30,67.12 lakhs
voted by the Lok Sabha on the 21st
December, 1967 and the expenditure of Rs.
40.01 lakhs for payment of court decrees etc.
charged on the Consolidated Fund of India as
detailed in the Supplementary Demands
presented to the House on the 29th November,
1967. The net cash outgo arising out of the
batch of Supplementary Demands would be
only Rs. 22.65 crores. As detailed
explanations have already been given in the
Supplementary Demand Statements, I would
confine myself to a few introductory remarks
on some of the major items for which
additional provision is required.

A Supplementary provision of Rs. 20
crores is required under the Demand Loans
and Advances to meet the requirements of the
public sector undertakings, due partly to
shortfall in their internal resources and partly
to larger outlays than originally provided for.

SHRI NIREN GHOSH: Mr. Vice-
Chairman, Sir, I want to make one point.
From 11-00 to 8-30 we have been sitting non-
stop. There must be some recess. We have not
taken our meals or food. It cannot go on like
this.

(Interruptions)

SHRI MULKA GOVINDA REDDY
CMysore): 1 suggest we adjourn the House
for half-an-hour for dinner and then
reassemble.

SHRI NIREN GHOSH : Give half-an-hour
adjournment. We can sit again.

SHRI LOKANATH MISRA (Orissa): I
think it is a reasonable suggestion. We break
at least for half-an-hour.

SHRI BHUPESH GUPTA (West Bengal):
You cannot go on non-stop.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): After Mr. Pant finishes if it is
the wish of the House we can adjourn just for
half-an-hour.



